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RAJYA SABHA
Friday, the 3rd February, 2017/14th Magha, 1938 (Saka)

The House met at eleven of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE

Report and Accounts (2015-16) of Bureau of Indian Standards, New Delhi and
related papers

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): Sir, I lay on
the Table, under Section 23 of the Bureau of Indian Standards Act, 1986, a copy
each (in English and Hindi) of the following papers:—

(a) Annual Report and Accounts of the Bureau of Indian Standards, New Delhi,
for the year 2015-16, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Bureau.
[Placed in Library. See No. L.T. 6331/16/17]

MoU (2016-17) between Government of India and HHEC Ltd.

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): Sir I lay
on the Table, a copy (in English and Hindi) of the Memorandum of Understanding
between the Government of India (Ministry of Textiles) and the Handicrafts and
Handlooms Exports Corporation of India Limited (HHEC), for the year 2016-17.

[Placed in Library. See No. L.T. 6421/16/17]

Report and Accounts (2015-16) of IICT, Bhadohi, U.P. and CEPC, New Delhi

and related papers

SHRIMATI SMRITI ZUBIN IRANI: Sir, I lay on the Table, a copy each (in
English and Hindi) of the following papers:—

(1) (a) Annual Report and Accounts of the Indian Institute of Carpet Technology
(IICT), Bhadohi, Uttar Pradesh, for the year 2015-16, together with the

Auditor's Report on the Accounts.
(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (i) (a) above. [Placed in Library. See No. L.T. 6480/16/17]
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(i) (a) Annual Report and Accounts of the Carpet Export Promotion Council
(CEPC), New Delhi, for the year 2015-16, together with the Auditor's
Report on the Accounts.

(b) Review by Government on the working of the above Council.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (i1) (a) above. [Placed in Library. See No. L.T. 6481/16/17]

Notification of the Ministry of Chemicals and Fertilizers

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS, THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING,
AND THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): Sir, lay on the Table, under
sub-section (6) of Section 3 of the Essential Commodities Act, 1955, a copy (in
English and Hindi) of the Ministry of Chemicals and Fertilizers (Department of
Pharmaceuticals) Notification No. S.0. 4100 (E), dated the 21st December, 2016,
publishing the Drugs (Prices Control) Third Amendment Order, 2016.

[Placed in Library. See No. L.T. 6386/16/17]

I. Report and Accounts (2015-16) of a Society, Institute and Centre and related
papers

II. Report of Law Commission of India on the Protection of Children Bill, 2016

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
AND THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P. P. CHAUDHARY): Sir, I lay on the
Table, a copy each (in English and Hindi) of the following papers:—

(1) (a) Annual Report and Accounts of the Society for Applied Microwave
Electronics Engineering and Research (SAMEER), Mumbai, for the year
2015-16, together with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Organisation.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (i) (a) above. [Placed in Library. See No. L.T. 6412/16/17]

(i) (a) Twenty-first Annual Report and Accounts of the National Institute of
Electronics and Information Technology (NIELIT), New Delhi, for the
year 2015-16, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (i1) (a) above. [Placed in Library. See No. L.T. 6413/16/17]
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(iii) (a) Annual Report and Accounts of the Centre for Materials for Electronics
Technology (C-MET), Pune, for the year 2015-16, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Centre.

(c) Statement giving reasons for the delay in laying the papers mentioned

at (iii) (a) above. [Placed in Library. See No. L.T. 6411/16/17]

(iv) (a) Annual Report and Accounts of the Centre for Development of Advanced
Computing (C-DAC), Mumbai, for the year 2015-16, together with the

Auditor's Report on the Accounts.
(b) Review by Government on the working of the above Centre.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (iv) (a) above. [Placed in Library. See No. L.T. 6410/16/17]

II. Two Hundred and Sixty-third Report of the Law Commission of India on
The Protection of Children (Inter-Country Removal and Retention) Bill, 2016.
[Placed in Library. See No. L.T. 6409/16/17]

Report of Comptroller and Auditor General of India

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI MUKHTAR ABBAS NAQVI): Sir, on behalf of my colleague, Shri Piyush
Goyal, I lay on the Table, under clause (1) of article 151 of the Constitution, a copy
(in English and Hindi) of the Report of the Comptroller and Auditor General of
India on Fuel Management of Coal Based Power Stations of NTPC Limited - Union
Government (Commercial), Ministry of Power, Report No. 35 of 2016 (Performance
Audit). [Placed in Library. See No. L.T. 6247/16/17]

REPORTS OF THE JOINT COMMITTEE ON OFFICES OF PROFIT

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, 1 lay on the Table,
a copy each (in English and Hindi) of the Sixteenth, Seventeenth and Eighteenth
Reports of the Joint Committee on Offices of Profit.

LEAVE OF ABSENCE

MR. DEPUTY CHAIRMAN: Hon. Members, I have to inform that a letter has

been received from Shri Kunal Kumar Ghosh stating that due to the restriction of
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not leaving the jurisdiction of Narkeldanga Police Station imposed by the High Court
of Calcutta in the interim bail granted to him, he is unable to attend the sittings
of the current (242nd) Session. He has, therefore, requested for grant of Leave of
Absence for the 242nd Session.

Does he have the permission of the House for remaining absent from
31st January to 12th April, 2017 during the current (242nd) Session of Rajya Sabha?

(No hon. Member dissented)

MR. DEPUTY CHAIRMAN: Permission to remain absent is granted.

STATEMENT REGARDING GOVERNMENT BUSINESS
IR P B HATT & 0T HAl JAT GO B HAGT F I9d HIAL
(N IR A Addl): FEIed, § MUB! IgART A I§ G dxar § b GHaR,
06 BRI, 2017 | YR BF Il 9S8 & SR FHfIRId IRBRT B foIg SIrga—

1. 3N B BRIgE § e FeEfafad § A gern Rerl drl $) B 7
R farR:—

e St & QYO WR g=Iare IRAd 9R 94l
2. Y 2017-18 & foIU 1 gofc W AH=I F4i|

3. dIP |9 §RT UIRG AT IS [T B JaR AR gRT giafed w9 4 2
T (Fened &R fafm=reven) fge, 2016 W AR iR aiRd &=,

4. Q16 | gRT UIRG fby S & vedrq freiforiRed gl w iR &Rk
qIRd HRAT:-

() HoIgXl Herg ([enye) fagde®, 2017

iy faffde §& Fie @R & 99 g e, 2017

RE. ISSUE OF A POINT OF ORDER

SHRI DEREK O' BRIEN (West Bengal): Sir, to protest against the illegal arrest
of the leader of the Lok Sabha... ... (Interruptions)...

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): Sir,

I have a point to make. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Point of order! ...(Interruptions)...
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SHRI DEREK O'BRIEN: Sir, let me finish. ...(Interruptions)...

SHRIMATI SMRITI ZUBIN IRANI: Sir, my colleague, Shri Derek O' Brien,
who stood right now to attract the attention, ...(/nterruptions)... Sir, please allow me

to make a point of order. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let me first listen to the point of order.

...(Interruptions)...
SHRI DEREK O' BRIEN: Sir, I have stood up. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: I will call you. ...(Interruptions)... 1 will call you.
SHRI DEREK O'BRIEN: The Minister is having a point of order! ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Point of order has a preference. ...(Interruptions)...

Point of order has precedence. ...(Interruptions)...
SHRIMATI SMRITI ZUBIN IRANI: Sir, I am also a ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Point of order has precedence. ...(Interruptions)...
Point of order has precedence. ...(Interruptions)... XF Sff, 93y ...(T9Ym ). D
S, 9f3Ul ...(cagm)...

SHRIMATI SMRITI ZUBIN IRANI: I am also a Member of this House, Sir.
...(Interruptions)... And, 1 hope, no Member in this House will disallow me in using

the privilege that you all enjoy. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. Now, point of order. This has precedence.
...(Interruptions)... Let me listen to the point of order. ...(Interruptions)... 1 will allow

you, Mr. Derek. ...(Interruptions)... Yes, hon. Minister, what do you wish to say?

SHRI SUKHENDU SEKHAR ROY (West Bengal): On the Zero Hour mention,

you have a point of order! ...(Interruptions)... No point of order in Zero Hour.
MR. DEPUTY CHAIRMAN: I will allow you, Mr. Derek. ...(Interruptions)...

SHRI ANAND SHARMA (Himachal Pradesh): Sir, on this 'point of order', I have

a point of order. Can a Cabinet Minister raise a point of order? ...(Interruptions)...
MR. DEPUTY CHAIRMAN: I will give the ruling. ...(Interruptions)...

SHRIMATI SMRITI ZUBIN IRANI: Sir, I think, one needs to understand

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Hon. Minister is also a Member; no problem.

...(Interruptions)...
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SHRIMATI SMRITI ZUBIN IRANI: Sir, I am sure Mr. Anand Sharma

...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: No point of order in Zero Hour, Sir.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let me listen. ...(Interruptions)... Even otherwise,

I am listening to the Minister. ...(Interruptions)...

SHRIMATI SMRITI ZUBIN IRANI: Sir, I am sure, Mr. Sharma will yield

here... ... (Interruptions)...

SHRI SUKHENDU SEKHAR ROY: No point of order in Zero Hour, Sir.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: What is your problem? ...(Interruptions)...
SHRIMATI SMRITI ZUBIN IRANI: A colleague in the Rajya Sabha ...(Interruptions)...
SHRI SUKHENDU SEKHAR ROY: No point of order, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. You have to call the rule and tell me.

...(Interruptions)...

SHRIMATI SMRITI ZUBIN IRANI: Sir, I am grateful to you for giving me
the opportunity. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What is the Rule under which you are raising this?

SHRIMATI SMRITI ZUBIN IRANI: Rule 258. My colleague, Shri Derek
O’ Brien, yesterday on a point that he wanted to articulate, and very rightfully so, did

the same. However, he quoted an individual citizen who is not here ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, she is referring to yesterday

...(Interruptions)...

SHRIMATI SMRITI ZUBIN IRANI: Sir, I am referring to yesterday because the
House was misled. ...(Interruptions)... Allow me to finish. ...(Interruptions)... Sir, he
named an individual ...(Interruptions)... He is a common citizen who is not covered

by privilege ...(Interruptions)... not available in the House to defend himself.
SHRI SUKHENDU SEKHAR ROY: Sir, this is no point of order. ...(Interruptions)..
MR. DEPUTY CHAIRMAN: Let me listen to it. ...(Interruptions)...

SHRIMATI SMRITI ZUBIN IRANI: This is not a neta or a celebrity

...(Interruptions)... This is a common citizen. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Sukhenduji, let me listen to it. ...(Interruptions)...
How can I say something unless 1 understand it? ...(Interruptions)..

SHRIMATI SMRITI ZUBIN IRANI: To attack or defame an individual

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Sukhenduji, because you are shouting, I can’t hear
that. ...(Interruptions)...

SHRIMATI SMRITI ZUBIN IRANI: Expunge the name of the individual as per
the convention of the House. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Sukhenduji, neither I understand what you are
saying nor what she is saying. ...(Interruptions)... 1 will decide it. ...(Interruptions)...
Sukhenduji, I accept that you are the Vice-Chairman but you are authorised to give
a ruling when you sit here, not when you are there. ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, I have a right to speak. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes. ...(Interruptions)... Because the hon. Minister
said that she wanted to raise a point of order. ...(/nterruptions)... The Minister is also
a Member, as far as I am concerned. So, I can allow her. Let me first understand
what she is saying. Only then can 1 give a ruling. ...(Interruptions)... Listen to me.

...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, she is referring to yesterday

...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is correct. Let me understand that.
...(Interruptions)... Why do you give a ruling without understanding and without
hearing this? ...(Interruptions)... This is my point. ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, my humble submission is ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I would listen to you also. ...(Interruptions)..
In any case, the Minister has a right to be heard. ...(Interruptions)... Sit down.
...(Interruptions)... The Minister has a right to be heard. ...(Interruptions)... Sit down.
...(Interruptions)... No, no. ...(Interruptions).. Sit down. ...(Interruptions).. The Minister
has a right to be heard. ...(Interruptions)...

SHRIMATI SMRITI ZUBIN IRANI: Sir, under Rule 258, the individual, who
was named yesterday by my colleague, Shri Derek O’ BRIEN, is not a nefa, not
a celebrity. He is a common citizen who has a right to free speech but does not
enjoy the privilege of this House. Sir, as per the convention of the House, I am
beseeching you that kindly expunge the name of an individual as you have done

SO On many occasions.
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MR. DEPUTY CHAIRMAN: I would look into the record.

SHRIMATI SMRITI ZUBIN IRANI: The individual who cannot defend himself

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will go through the record and do the needful.

...(Interruptions)...

SHRIMATI SMRITI ZUBIN IRANI: He is saying that a wrong done yesterday

cannot be corrected today. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: It can be corrected. ...(Interruptions)...

SHRIMATI SMRITI ZUBIN IRANI: It is a big fallacy. ...(/nterruptions)... Thank

you, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: If a wrong thing was done yesterday, it can be
corrected. ...(Interruptions)... 1 would go through the record. ...(Interruptions)... 1f
there is anything like that, I will do the needful. ...(Interruptions)... Now, Shri Derek
O’ BRIEN. ...(Interruptions)...

st ¥Re grea (RER): STyl Sit, &6 A 9o B ...(am)...

MR. DEPUTY CHAIRMAN: What is your problem? ...(Interruptions)... 1 will

call you also. ...(Interruptions)... Shri Derek O’ Brien. ...(Interruptions)...

SHRI DEREK O’ BRIEN: Sir, there are two points. I don’t want to disrupt the

House by going into the Well. But we need to make these two points.
MR. DEPUTY CHAIRMAN: Have you given any notice?

SHRI DEREK O’ BRIEN: Yes, Sir. There are two notices. One is on the
hundred deaths.

MR. DEPUTY CHAIRMAN: That is about Zero Hour. I will call you

...(Interruptions)..

SHRI DEREK O’ BRIEN: Sir, let me finish this. ...(Interruptions).. Give me
thirty seconds. ...(Interruptions).. Sir, you asked me to stand up. I sat when you

asked Smritiji to speak. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Let me understand one point.
SHRI DEREK O’ BRIEN: Sir, please let me make this point.

MR. DEPUTY CHAIRMAN: I am allowing you, but let me understand this.
Are you raising it under Rule 267?
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SHRI DEREK O’ BRIEN: Yes, Sir.

MR. DEPUTY CHAIRMAN: Or is it a Zero Hour matter? Have you given
any notice?

SHRI DEREK O’ BRIEN: Sir, please let me make this point. You asked the
hon. Minister to speak and it has nothing to do with what she has said. Sir, my
limited point in thirty seconds is this. Illegal arrest of our Lok Sabha Leader of
Trinamool Congress and an MP ...(Interruptions)...

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): Who says this?

SHRI DEREK O’ BRIEN: I did not interrupt. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let him have his say. ...(Interruptions).. Let him
have his say. ...(Interruptions)..

SHRI DEREK O’ BRIEN: Sir, when the Minister was speaking, 1 did not

interrupt. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: He is only saying it is illegal. That is his view.
Don’t worry. That is his view only. ...(Interruptions).. No, no. ...(Interruptions)..

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI MUKHTAR ABBAS NAQVI): Sir, there is no notice ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Sit down. ...(Interruptions)...
SHRI DEREK O’ BRIEN: This is not ...(Interruptions)... The Chair has allowed me.

MR. DEPUTY CHAIRMAN: Naqviji, I have allowed him. ...(Interruptions)...
I have allowed you. ...(Interruptions)...

SHRI DEREK O’ BRIEN: Sir, the Minister of Parliamentary Affairs wants
to do your job. ...(Interruptions)... So, you ask him to come and sit in your
Chair. ...(Interruptions)... What is this? ...(Interruptions)... He asked me to speak.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: He already has a job.

#ff IR @ AHAl: NI TN FSH P FHI WRE IR I8 &l ...(FAYH)...
sft P NS T, TR ... (FAHF)....

A IR IS THdl: 89 U8 B8 I8 ol ...(FAYUM)...3M T ST BT G
@RI H T Tl ...(TGHF)....
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sft Sowrafy: emg qifere) emg §ifervl ...(s"AYT)... Mr. Derek, you speak.

sft AP IAGTS: AT Y B 919 7 DY ...(FQH).... 3T THI I 1
AG DISYI .. (TGHT). .

MR. DEPUTY CHAIRMAN: Mr. Derek, you address the Chair. ...(Interruptions)...

You say what you want to say. ...(Interruptions)...

3 JEIR A AHal: AT GAY A= BT C[gH W PR W2 ol ... (FaIH)...

RE. ILLEGAL ARREST OF LOK SABHA LEADER OF TMC

ot NP A (@fTaH FTeN): MY THI B GG AT HIYI AR, RG] - oA
TIT demonetization & ®RUI Hel-8el oigT H W ¥l So, don’t talk to me about
HHII  Sir, 1 have two limited points. One, illegal arrest of our Lok Sabha leader

and our Member; and two, if not today, I will try again. ...(Interruptions)... One
second, Sir. ...(Interruptions)... We will try again on Monday morning. We want this
House to maintain one-minute silence for the 120 deaths which have taken place.
...(Interruptions)... If it does not happen, on this illegal arrest, we are walking out.

...(Interruptions)... Trinamool Congress is walking out. ...(Interruptions)...
(At this stage, some hon. Members left the Chamber.)

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... Now, Shri Sharad Yadav.

...(Interruptions)...
DR. V. MAITREYAN (Tamil Nadu): Sir, I have a point of order. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No. Sharad Yadavji. ...(Interruptions).. 1 have called
Sharad Yadavji. ...(Interruptions)... Okay, under what rule? ...(Interruptions)...

DR. V. MAITREYAN: Sir, it is very simple. Can anybody raise an issue about a
Member of the other House? ...(Interruptions)... Do you permit that? ...(Interruptions)...

How do you raise a matter relating to a Member of the other House? ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)...
DR. V. MAITREYAN: He said that it is an illegal arrest. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Illegal or legal is not my concern. ...(Interruptions)...
Listen to me. ...(Interruptions)... Why is Dr. Maitreyan getting so charged up about
that? Please listen to me. A Member can raise here the matter of arrest of any
citizen of this country. You please understand that. So, I allowed him to raise it.

That’s all. ...(Interruptions)...
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DR. V. MAITREYAN: Sir, please refer to it again. ...(Interruptions)... You are
probably away from truth. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)...

SHRI ANAND SHARMA (Himachal Pradesh): That is unfair. ...(Interruptions)...
It should be expunged. ...(Interruptions)... He has cast an aspersion on the Chair.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Dr. Maitreyan, you have not understood the rule.

...(Interruptions)...

SHRI ANAND SHARMA: But, he is casting aspersion on your judgement.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Dr. Maitreyan, you should also read. ...(Interruptions)...
You are a well-educated person. It is only when you criticise a Member of the other
House or the speech of a Member of the other House that I invoke the rule. When
you speak about any other Member, of their plight or their difficulties or arrest, I will
not interfere. Furthermore, it is only his version that it is illegal. Only he said that.
It is only his view. Why do you worry? The Government has a view. Government
will say if it is otherwise. So, you do not worry about that. ...(Inferruptions)... Now,
Sharad Yadavji.

RE. DISCUSSION ON COMMON CIVIL CODE

#t ¥R g ([FER): TR A8y, H§ s AT A e 1R Fard I8l
ISMT ATl gl Heled, BH- e ®ie # B § &Nl Bl 3fI+-3791 &+ &7
e PR b YR-UX P AfIET b ded WK ©l WG b snfcher 44 H A foran
T for arsy #, F1Y 4, §%¢ 3R d%¢ #, f&5eil &, S8l &, YRR &, anfearRyal
P I[TT-ITT fb & <ol 8, oifh wrad RIfde dre R Udh JdTd AR 989 &l
SIRAT 91 gaT gl |iae &1 #2n I8 § &% 99 B pursue B &, T Bl FHIIDY,
g AT BT I T JIAR W 59 W AR fhar Siw, afes off sHEwE |9 g Ry uret,
TR AR R Aifer $aR St &1 39 IR # for@r 71 #Eey, 9w ey €,
% T8d IR el €1 ABIGY, §AN UET T3l traditions ¥, oifd dfdem &
GHﬁWMﬁWW%%WT@ﬁ,Wﬁ, pursuationﬁwaﬁwaﬂm
3y BT fafad ®re o1 Fad €, olfdT a HHRE 3 A |9 B O 8T ¢ 3R 39
TE & HM B &l 2 Slifd Sid 81 gl FeIed, BRI <% $s d<g dl fafderdmei
H W g3l Bl U W Ps dNE B fAfdgdell 4§ saferg w1 gon © f6 gHP! <@ A
B TNE W ol wifT ¥ ... (=au)...
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SHRI SITARAM YECHURY (West Bengal): Sir,...(Interruptions)...

MR. DEPUTY CHAIRMAN: No discussion on this.

#t TRE Aeq: 39 I H S [ TRE b ...(FAUM)... Aage H Hifdd AfIeR
H g8 9E Bl ...(FaUH)...

MR. DEPUTY CHAIRMAN: I am not allowing this. ...(Interruptions)... No
discussion. ...(Interruptions)... No discussion. I am only listening to him, to decide

...(Interruptions)...

# ¥RT AGa: GIH! I8 8h AT AT & 3R IYH-3AU g9 P AR dA B
g dRE I SO 7, ifbd I B Iaat dgafa forw a9, 999 919 fhr iR
...(TAYH)... qIH Tl HIYI ..(FaET). ..

2 WIR™ IFH: Hec F T8 S @ Bl ...(FIHE)...

#ft TR ATEq: HeT J F IIER S W& B ...(FAYH)... IS SIH el 2l ...(TIEH)...
T ga1 8 s § & g8 St 81l ...(@auH). .

MR. DEPUTY CHAIRMAN: Okay; I heard you. I got your point. ...(Interruptions)...

3t ¥R FIEd: YT FIH FEAR ARITI .. (aET). ..
SHRI SITARAM YECHURY: Sir, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will tell you, Yechuryji. ...(Interruptions)... No,

no. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, 1 associate. ...(Interruptions)... 1 associate

because I think that it is a serious matter.
MR. DEPUTY CHAIRMAN: Yechuryji, listen to me. ...(Interruptions)...

SHRI SITARAM YECHURY: It is a serious matter ...(Interruptions)... No authority

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, it is serious and, that is why, ...(Interruptions)...

$t erel MR IR (RER): o 59 &1 & @Al ...(FagH)... Wold T
.(FAYT)...s9 dvg kil ..(FAY)... Yes or no! ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... Please listen.
...(Interruptions)... Listen, please. This subject... ... (Interruptions)... Now, please

understand. Ansariji, please sit down. ...(Interruptions)...

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir,

I request you that we are in the midst of the elections ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: That is what I am saying. ...(Interruptions)...

SHRI GHULAM NABI AZAD: And some people would definitely like to make

it an agenda. My request is, since a Member of Parliament has raised it...
MR. DEPUTY CHAIRMAN: I am coming to that. ...(Interruptions)...

SHRI GHULAM NABI AZAD: Neither the Government should come into the

picture nor any other person because then everybody would start. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: That is what I am saying. ...(Interruptions)...

SHRI GHULAM NABI AZAD: Once the Government takes some stand, then

we shall also have to take a decision.
MR. DEPUTY CHAIRMAN: Okay; let me say.
SHRI GHULAM NABI AZAD: I think you should finish it here.
MR. DEPUTY CHAIRMAN: Let me make a point.

SHRI GHULAM NABI AZAD: This was raised by a particular Member and
finish it.

MR. DEPUTY CHAIRMAN: Okay; that is what I am saying. Yes. ...(Interruptions)...
SHRI GHULAM NABI AZAD: The Government should also not say anything.

MR. DEPUTY CHAIRMAN: Thank you for helping me, hon. LoP. That is
my point because since Shri Sharad Yadav, a senior Member, had given notice for
suspension under Rule 267, I only allowed him to raise it to decide as to whether
the motion should be allowed or not. So I am not allowing the motion. I only heard

him. That was the decision. ...(Interruptions)...
RIS BRI FAT & 14 H3ll qAT GG BRI FATerd H o7 731 (31 gear
G Thdl): TR, Ul 91 df Ig § {6 S RS I19d St 9 FeEl € ...(aau). ..

MR. DEPUTY CHAIRMAN: Don’t complicate. ...(Interruptions)... Don’t

complicate. ...(Interruptions)...
# &R I AHd: B I S PIE TR o9 TR B ..(TIEM). ..

SHRI GHULAM NABI AZAD: Mr. Deputy Chairman, Sir, once the Government

says something ...(Interruptions)...
# IR @ AHaAl: R IAPAR] ... (FAYH)... PR T T ...(TIIM). ..

MR. DEPUTY CHAIRMAN: Don’t complicate. ...(Interruptions)...
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#t JER JER AHAY: I I ...(FAUM)... H PR BT § ...(FAI)... FAgH
% TEd Bl ...(HIUH)...

SHRI GHULAM NABI AZAD: I am sorry to say that...(Interruptions)... Then,

we will have to... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... Let us not have a

discussion on this. ...(Interruptions)...
SHRI GHULAM NABI AZAD: Let us not have any discussion. ...(Interruptions)...

sft SowTafe: Twdr S ...(s"AYT)... Naqviji, let us not have a discussion on
this. Please forget it. ...(Interruptions)...

# AR AN THA: $GH GRS Bl a1 781 & ....(FALH)... Pls Wl GRS
TE BT =R ... (@aE)... VA B W FIH T SO, S qGHART & 3T 2
...(TTHT)....

MR. DEPUTY CHAIRMAN: I have not allowed that. ...(Interruptions)... Naqviji,
I have not allowed that. No discussion. ...(Interruptions)... Listen Naqviji. Yechuryyji,
please sit down. I only allowed Sharadji to raise it. I have not allowed the motion.
So, that is closed. No discussion on that because it is a sensitive issue. Let us not

take it. ...(Interruptions)... Okay; now we go to the Zero Hour. Shri Ritabrata Banerjee.

MATTERS RAISED WITH PERMISSION
Declaring Andaman Cellular Jail as a National Monument

SHRI RITABRATA BANERJEE (West Bengal): Sir, I want to raise one important
issue regarding the Andaman Cellular Jail in our country. The Andaman Cellular
Jail which is one of the tallest monuments concerning the freedom struggle is
unfortunately not under the Archaeological Survey of India. I will urge upon the
Government to bring the Andaman Cellular Jail under the Archaeological Survey of
India. The revolutionaries had gone into this Andaman Jail in two phases. In the
first phase, before the First World War and in the second phase, after the Second
World War. In the Andaman Cellular Jail, the properly registered history is up to the
first phase. But the second phase is not properly registered and they are selectively
displayed in the museum. This is a very unfortunate thing because if we go to the
top of the Cellular Jail, at the Watch Tower, there are marbles where the names of
the revolutionaries are depicted. As I come from Bengal, incidentally, majority of the

names craved in the marble are from Bengal. I just want to take this opportunity to
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mention here one incident regarding the Chittagong youth rebellion. The Chittagong
youth rebellion was one of the most important incidents that took place at the time
in undivided India in Chittagong, now in Bangladesh. A young school master headed
60 young school boys. They raided the armoury. They cut off the telegram and
telephone posts, and Calcutta was severed from Chittagong. For two years, Chittagong
declared independence. Incidentally, among all these people who were given death
sentences, majority of them were under 18 years and their death sentences were
converted into life imprisonment. They had gone to the Andaman Cellular Jail. The
youngest one was a 13 year old boy. Incidentally, unfortunately, the names of these
people are missing from the Andaman Cellular Jail. The display does not have these
names. The Names of these people must be included. Incidentally, Master Sujoy Sen
and other inmates, and the revolutionary Ganesh Ghosh happened to be an elected
Member of the other House of the Parliament representing the Communist Party of
India (Marxist). These people who were involved in Chittagong, they did not give
in writing to the British Government that they would be approvers of the British
Government. Unfortunately, the jail has the names of approvers in a most coveted
fashion, but these names are missing. 1 urge upon the Government to look into this
history and these names must be incorporated; proper history must be incorporated,
and the Archaeological Survey of India must take over the Andman Cellular Jail
so that proper history is incorporated. What is happening there? History is scuttled.

These people must be given due importance and due respect. Thank you, Sir.

SHRI D. RAJA (Tamil Nadu): Sir, I associate myself with the matter raised by
the hon. Member, Shri Ritabrata Banerjee.

SHRI LA. GANESAN (Madhya Pradesh): Sir, I also associate myself with the

matter raised by the hon. Member, Shri Ritabrata Banerjee.

SHRI SWAPAN DASGUPTA (Nominated): Sir, I also associate myself with the

matter raised by the hon. Member, Shri Ritabrata Banerjee.

SHRI SANTIUSE KUJUR (Assam): Sir, I also associate myself with the matter
raised by the hon. Member, Shri Ritabrata Banerjee.

SHRI C. P. NARAYANAN (Kerala): Sir, I also associate myself with the matter
raised by the hon. Member, Shri Ritabrata Banerjee.

SHRI K. SOMAPRASAD (Kerala): Sir, I also associate myself with the matter
raised by the hon. Member, Shri Ritabrata Banerjee.

SHRI K. K. RAGESH (Kerala): Sir, I also associate myself with the matter
raised by the hon. Member, Shri Ritabrata Banerjee.
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SHRI MAJEED MEMON (Maharashtra): Sir, I also associate myself with the

matter raised by the hon. Member, Shri Ritabrata Banerjee.

MR. DEPUTY CHAIRMAN: Now, Shri Vivek Gupta, not present. Shri Ananda
Bhaskar Rapolu.

Need to the equip Central teams visiting the sites of natural calamities

with modern technical facilities

SHRI ANANDA BHASKAR RAPOLU (Telangana): Mr. Deputy Chairman,
Sir, I seek the attention of the Union Government towards the obsolete, delayed
method of sending Central teams to the calamity prone areas and localities, and the
necessity to improve the method of assessing the damages and the rehabilitation
requirements during the calamities, such as, floods and drought, with the help of
advanced modern technological geo special tools. In our country, we are regularly
facing several types of calamities. Now, several parts of the country are reported to
have very severe drought, and from several locations, floods are also reported. If the
Union Government is to send a Central team even on a war footing, it will take
minimum three months, and in the normal course, it is taking six to nine months to
send a Central team and have the assessment, and to take note of the damages that
have occurred, whereas, there is every necessity to have the Disaster Management
Mode, with the help of the satellite image and satellite mapping facilities, and with
the support of the Meteorologic centres which we are having throughout the country.
In each and every district, they can have the ready information about the calamities
that are occurring, and the damages that are expected, and in close coordination with
the State Government's Rehabilitation Departments and the Revenue Departments,
they can also have the exact assessment even before sending any Central team to
the location to have the assessment. But, as the delayed visit of the Central teams
is creating a laughing situation, and we could not have the exact assessment about
the real calamity that had occurred earlier, way back three months to nine months,
I urge upon the Union Government to utilize the geo special satellite and modern
advanced tools of the weather and the calamity assessment in the National Disaster
Management Mode, and to send the Central teams when and where it is highly
required, with adequate promptness, within 15 days of the message from the State
Government, to have the exact assessment. Otherwise, this will become more obsolete,
and this will not yield proper support to the relief-expecting population of such

aggrieved localities and areas of the country. Thank you very much.

SHRIMATI VIPLOVE THAKUR (Himachal Pradesh): Sir, I associate myself with
the matter raised by the hon. Member, Shri Ananda Bhaskar Rapolu.
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SHRI D. RAJA (Tamil Nadu): Sir, I also associate myself with the matter raised
by the hon. Member, Shri Ananda Bhaskar Rapolu.

SHRI VIVEK K. TANKHA (Madhya Pradesh): Sir, I also associate myself with
the matter raised by the hon. Member, Shri Ananda Bhaskar Rapolu.

Problems being faced by the students due to restriction on
number of attempts for AIPMT

et dEHI wWAA ([TBR) : STl wgiey, § S99 aftwEdl iR WeeH
B VTR B Fed H TG dTEdl g, il 39 999 9gd ol fAf=id R wEnE g
AT G PIC P NS & a8 T 99 A 9 H ARSHA Plolol § gJeT bl gfshan
H TP g1 dadrd [HAT T §1 NEET ®I o B foar 71 8§ 3R <9 W H dfedhd
Pietol H TAY NEET & 3fdhi & MYR WX B dTell counseling & SIRY U <1 &1
g1 NEET 2017 &7 notification 3fR bulletin 31 STa<! &I CBSE §RT SIRI &< faam 7am
21 399 9R NEET & Mo H &3 98ad by T g1 9em & AfeHad sravl &
A < FaiRa & @ 1 7, 98 ifreaw omyg oft 25 9¥ FR & TS B Wiy &
AT TH 919 BT Seod a1 7 8, o we fear a2 &6 af a8 um= @
auf #§ A9 9 AIPMT I1 NEET &I UI&l § gaT &, I S9 NEET 2017 &I Uiem <
BT WbT Tel far g 7eiey, 7 78 @I o< g 7, Oy ¥ g 9 78 g
Bl 3fTs 39 a1 ¥ &R B W &1 4 d B1F &, Sl 7 A8l A NEET &I JaRT
PR T Bl A W A IR IR SHh 91 w_em § e T8l M, $9d B 3R
ISP ANHTD I8! gEe AT H &1 ST JAHED] & JRAF & TR ISH WA 4
Ugel B ®e Y

AT HEIGd, ART RIY § % g9 dvE &1 3Is W 99 orrel 95 9 81 areft
e & foru oy fpar e, wife s g 9 9¥ 9§ o fear i, 1 Ue drd
T TR FR IE I BIAT BT T BN T I GO R BT S, ITD! AT W
Bl TIRT THR B A 3R W HR I gedi 3R ANEaD| & oy 984 8l giewd
B, RT= &1 ofee TT7al | Wex # 19 g=di B gg & forg oo T a1 fv gu
forg aroelt S 99 <1 21 $9 99 9l BT & I gU 59 R & e 9y e
S notification 3T &, 98 9 ¥ ¥ 7el, dfch 2018 ¥ & &N a1 Sy, R 54
Tl Pl SRR o7 Bl Hidl el

Mt I T SgR ([ER): 7eley, § W 31 39 vy & 919 99 Rl g

$it I ey e (BR): wE@iky, § f wd @ 39 Qv & 9y awg
ERGI
it eRdw ([ER): wEey, § ff W @ 39 vy & @y T9g Hdr

#t IWM PAR w9 (@RIM): ARGy, § ff Wd B 39 vy & Ay w6g
ERGI
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it 7 g ev1 (SES): weIey, ¥ W WY & 39 vy & 9 awg R gl

S1. A AR el (RER): weiey, 4 4 W &1 39 vy & 9y 99y
ERGI

st femRr g e (SR U 7Kg, § 9 Wd @ 59 vy & oA
g BT gl

St faera sgR (Bamae ueen): weiey, d 1 W &l 59 fawy & 91y wag
ERGIR

Sl I IIfed (BRI : AEled, H WY W4 &1 39 9wy & 911 9g el g

SHRIMATI JHARNA DAS BAIDYA (Tripura): Sir, I associate myself with the

issue raised by the hon. Member.

SHRI RITABRATA BANERJEE (West Bengal): Sir, I also associate myself with

the submission made by the hon. Member.

SHRI C.P. NARAYANAN (Kerala): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRI MAJEED MEMON (Maharashtra): Sir, I also associate myself with the

issue raised by the hon. Member.

SHRI VIVEK K. TANKHA (Madhya Pradesh): Sir, I also associate myself with

matter raised by the hon. Member.

SHRI SANTIUSE KUJUR (Assam): Sir, I also associate myself with the issue
raised by the hon. Member.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I also associate myself
with the issue raised by the hon. Member.

Concern over delay in updating National Register of Citizens in Assam

SHRI RIPUN BORA (Assam): Mr. Deputy Chairman, Sir, I want to draw the
attention of the Government of India to the inordinate delay in updating of National
Register of Citizens (NRC) in Assam. The entire country is aware that Assam was
burning for years together due to the illegal migrants and foreign national issue.
Ultimately, under the leadership of the then Prime Minister, late Shri Rajiv Gandhi,
the historic Assam Accord was signed in the year 1985. At that time, the consensus
for the cut-off year was that deletion, deportation and detection of foreigners in
Assam was 24th March, 1971, the day of Indira-Mujib pact. After that what has
happened was peace prevailed; and in the year 2004, under the leadership of the
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then Prime Minister, Dr Manmohan Singh, a tripartite talk was held between the
then Chief Minister of Assam and the delegation of the AASU. In that meeting a
decision was taken for updating of the National Register of Citizens. The National
Register of Citizens is nowhere in the country except in Assam. It was started in
Assam in the year 1951. This decision was taken to solve the foreigners issue in
Assam once for all. After a series of meetings, the Government of India had decided
to fund the entire works for this purpose. Accordingly, in all development blocks,
Gram Panchayats, NRC Seva Kendras were opened. Thousands of young boys and
girls were appointed on a contractual basis to carry on the computer work and other
office works. Forms were filled by the citizens. Scrutiny was also done. Then, spot
verification was also done. Legacy data was also verified. Now, the draft publication
has to be made. The Government has fixed the target to publish draft list by March,
2016. In 2014 General Elections and Assembly Elections, the BJP had made it a
major election issue. They have promised to update NRC in time; and they would
give Assam a correct voter list without the names of foreigners. But, unfortunately,
after the BJP Government came to power in Assam and at the Centre, the work
on this is being delayed. Now, there is an apprehension among the people that the

Government has not given them forms.
MR. DEPUTY CHAIRMAN: The time is over.

SHRI VIVEK K. TANKHA (Madhya Pradesh): Sir, I associate myself with matter
raised by the hon. Member.

St faera sgR (Bamae ueen): weiey, d 41 W &l 39 vy & 91y wHag
ERGI

SHRI SANTIUSE KUJUR (Assam): Sir, I also associate myself with the issue
raised by the hon. Member.

MR. DEPUTY CHAIRMAN: Your time is over. Please sit down.

SHRIMATI WANSUK SYIEM (Meghalaya): Sir, I too associate myself with the

issue raised by the hon. Member.

Plight of Print Media Industry

#t eRdwr ([98r): STl S, g=EE) 39 o 7 99 ISRl & IS o,
Al <% 7 ¥E 3f7arst Gl fb Sid A9 ghride 1, A1 SRIGR ebIall 98 J@aR SN,
fire Hifear dext oot @R ¥ 21 g A &R or Hod H SRIART A YAWIRY,
WIS geld, NfI® iR ISIfTE: a1 e &1 S & f6ar, a8 gam @t
SRR T8l Bl g8 e WfSAT ISl g1 acTel | YIiled H gl ysell aois-qHI Pl
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[#7 BRew]

T Nfear & & T¢-I7 w9 &1 I8 g Rfdesored @ it @1 R g, sud 954
$B el B Fhdll T Joe—IIRINT 7, ORI 8ART APHR 3R JaweqT Sid e
H ugd P bl Bl

Teey, e AfSan, gw=ra: uie aoEl § @R ¥ 21 Ugd— 991 418 & 99 W
AR SRR AT Bl TERT— SHYS! # Sl T IR 2, ST a1 arell 8, S99 fire
AIfeTT & FW AR NTH 4R T8 drel 2l JART— IO B B H AR
gelas!, dAT— other inputs ®I BRE F@-1 AR YGdi— IRGIR S BT Ha-l 8
fr feaAMCeTEoM 9 S9¢ fIsud TR BI%T TERT 3R TSl 8, ofhd <9 &1 &aH
S GHCUR JEN Pl AR T TN, I bg AR & Al JAGT o S[5R 30h
3fear # Bl Ue @R & 918 I Fel 6 98 3/ WA B 8T 8 R WHR
3B T fh 98 39 W Tchidl Ugd &Y, Jifdh oid BTold P ¥ I8 81 SM4dl, a9
Ugd HRA o 91 Tl gt

AEIGY, I8 AXHR 10 RIS ISR JRId &3, I & a9 &1 drs AR fhye
U ST & AT b A1 G ¥ 7S oft| 39U SrEaR I I+l e Hifsar o1
FIMT SN g1 Y ISR A1 GRAd &1 81 W2 €, dfed BT IR § geil &1 SR
I YT 8, TP PRI JWIRT & BT < 8l 2 8l WNaR ¥ B 3R Jeqq
IRIGR I MK ¥ S 72 &1 A 9 &N & ol TFAHRI AR IR-TFHRI
B FH) AR TN B g9 H U8 R & WWHR AGg B Ahd! &l

qBICY, 3RIGR 3191 3T & fry 70-80 wfererd fasma wx ik €, s mer e
fUecl & auf 4 4 ¥ 6 BIEal & 419 81 991 91 377 & d15 feg’ &1 M- g
H o e o1, A1 g3 AH gl b a9 2013-14 3R 2014-15 & I I§ 1B G611
e U9 g3 3l SfeaT &1 WwIh die a¥ 2013-14 H sl 99 & HHlEel 174 TRAT
3Tl BT BTold 3T TWIRI 3R WAR ¥ BIe 3R Tsiidl 3EaR] &l Bl

HEIeY, SRIIR LN Bl US =YoT $ R I FIMI &, ITd! ARI R faga=iad
DI I A B, A SADT 3T AGE AT BRI IRBR I8 T8 I b TR,
2010 & 915 399 ST & fasmod Ye ¥ dIs yRads 781 fhar, safov a8 dohla
aRaed & iR e #ifsar &1 59 gea 4 feem & forg ok S Sur 81 dad
&, ST BN, gar|

SHRI RITABRATA BANERIJEE (West Bengal): Sir, I associate myself with the

issue raised by the hon. Member.

SHRI MAJEED MEMON (Maharashtra): Sir, I too associate myself with the

issue raised by the hon. Member.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I too associate myself
with the issue raised by the hon. Member.
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sfrelt BEde wRAF (RER): AR SUFYTURT 7EIGd, AT 9o §RT 9a-
H IOIQ T fAvg A H AU YD FHg DRaAl gl

#t I AR BIGR ([FBR): AT IR ARG, AT Wew §RT 9ad 3
BT 7Y vy | H U 3MUB! TG B g

st I T wNTe R (RER): 9 STMf #eiey, AT ISR §1RT 9aH
H IO MY favy A § 37 3MUPl ARG BT gl

sft areft sFaR 3R (NER): AM-IT STHHTIfd 7RG, AT o §RT 9aH
H IOIT T fAwg A H AU YD FHg DA gl

3. i HAR ATE (AER): AT STF9Tafid w81ed, A 9e¥ §RT |ad
H Io1Y Y vy | § U 3MUD] Fg AT gl

#ft IR @R (SR IQW): AR SUGHHRT HBIGY, AT GeR §RT 9aH
H Io1Y Y v | H AU UP] Fg HIAT gl

SHRI RIPUN BORA (Assam): Sir, I too associate myself with the issue raised
by the hon. Member.

Plight of powerloom industry in the country

SHRI MAJEED MEMON (Mabharashtra): Mr. Deputy Chairman, Sir, thank you very
much for the opportunity given. It is with deep sense of regret that I seek attention
of the Government of India, particularly the hon. Finance Minister and the Textile
Minister, through this august House, to the fact that the Budget 2017-18, claiming
to be pro-poor, does not even have a mention of the sinking powerloom industry
in the country. There are various hubs throughout the country; more particularly,
Malegaon, Bhiwandi, Ichalkaranji, Solapur in Maharashtra, Surat in Gujarat, Varanasi
and Erode are the hubs of powerloom industry and these are literally on the brink
of total sickness and closure. The issue was raised by us way back in July, 2016
through a Zero Hour Mention upon which the Textile Minister did convene a couple
of meetings with the powerloom workers from various parts. Thereafter, we have
also seen the Commerce Minister; a delegation was brought from various quarters
of the country. The matter was heard but, unfortunately, in the Budget, we find that
there is not even a whisper or a slightest relief that has been given to them. I have
a humble request to the Government. Mr. Deputy Chairman, Sir, through you, I
would like to convey to the hon. Prime Minister that this particular industry, which
is literally dying, needs to be supported. Or else, thousands and thousands of people
are being disemployed. They are losing their jobs. They are starving. Some of them
are on the verge of committing suicide. Now, in such a background, I only wanted

to convey that we should not forget that a majority of those who are concerned
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with powerlooms belong to minority, and particularly the Muslim minority which
has been certified to be backward in the sense of their economic condition as well

as their education. Now, unless you give a helping hand to these people to come

back into the mainstream, your slogan of HdWdI I, FEH! fdHMN'  becomes a
mere paper tiger. I would draw the attention of those in authority that they should
immediately consider and protect these people; their suicides may be outnumbering
the suicides of even the farmers. In such a situation, I am sorry that the Budget

does not provide any relief to these people. ...(Interruptions)...

SHRI RITABRATA BANERJEE (West Bengal): Sir, [ associate myself with what

the hon. Member has mentioned.

SHRI K. K. RAGESH (Kerala): Sir, I too associate myself with what the hon.

Member has mentioned.

SHRI C. P. NARAYANAN (Kerala): Sir, I too associate myself with what the

hon. Member has mentioned.
it 3relt 3FaR M (ER): W), H AF-IY ¥ §RT Io¢ Y vy 9 wad
B TG Bl Gl

Sl FERe WA (NER): W), § W A9 96X §RT I8N U vy 4
R B GHg Bl gl

2 IM AR SPR ([MER): W=, § W AT Fa §R1 SO Y fawy i =@
B TG Bl Gl

it IM T= e e (@R) @), § @ A9 IS §RT Sy U vy 9
TR B GHg Bl gl
#t gREe ([MER) : W), § 9 A1 WS & Sooid B FHLT HRal gl

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I also associate myself

with what the hon. Member has mentioned.

SHRI SANTIUSE KUJUR (Assam): Sir, I also associate myself with what the

hon. Member has mentioned. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Would you like to react? ...(Interruptions)... Listen

to the Minister. ...(Interruptions)...

SOME HON. MEMBERS: Sir, we also associate ourselves with what the hon.

Member has mentioned. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Yes, all of you are associating. Your names will
be added. Now, allow the Minister. ...(Interruptions)... All those who support it, their
names will be added. ...(Interruptions)... All the names will be added. Now, Madam

Minister, would you like to say something? ...(Interruptions)... Listen to the Minister.

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): Sir,
I am grateful that the hon. Member... ...(Interruptions)...

3t IuHEf: A9 YHY .. (@aE). ..
SHRI ANAND SHARMA (Himachal Pradesh): Sir, I am on a point of order.
MR. DEPUTY CHAIRMAN: No, the Minister has started.

SHRIMATI SMRITI ZUBIN IRANI: I am grateful to the hon. Member that
while presenting his angst on the issue, he has also highlighted ...(Interruptions)...

Sir, I am not yielding.
MR. DEPUTY CHAIRMAN: She has already started.

SHRIMATI SMRITI ZUBIN IRANI: I hope my esteemed colleague would allow
me to finish.

Sir, I am grateful that the hon. Member in his expression of angst has highlighted
that post his submission to the august House regarding the concerns of the powerloom
industry, my Ministry had convened various meetings with the powerloom industry
and all stakeholders including inviting hon. MPs to be a party to those conversations
so that we can find a holistic solution. Also, subsequent to those stakeholders’
meetings, meetings were conducted under the aegis of the Ministry of Textiles with
the Ministry of Power so that the challenges with regard to the rates of power, as
has been articulated by the hon. Member in his communication to my Department,
were also explored. But I am currently challenged that I cannot make declarations
because of the Code of Conduct specifically which has been announced across the
country, specific to the five State elections. I can only say this, Sir, that the outcome
of the stakeholders’ meetings will be positive. I am dutybound not to explain it in
detail because, as my colleague has highlighted, it does affect a huge population in
the segment of the minority community. Let him be assured that under the Pradhan
Mantri Mudra Yojana, currently, reduced cost of capital is available and all these
issues are being pursued. But I can only make a declaration of the benefits to the
industry after the Code of Conduct is lifted.

MR. DEPUTY CHAIRMAN: Okay. Now, Shri Md. Nadimul Haque, absent.
...(Interruptions).. Sit down. ...(Interruptions)... The Minister has already replied. Sit
down. Shri Swapan Dasgupta.
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Reported attack on religious freedom in West Bengal

SHRI SWAPAN DASGUPTA (Nominated): Sir, it is with a sense of deep dismay
that I want to raise an issue of great importance which affects the State of West

Bengal. Sir, as we all know, Saraswati Pooja is one of the most...

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, it is a State Subject.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. It is permitted. Sit down. ...(Interruptions)...
Let him speak.

SHRI SWAPAN DASGUPTA: Sir, I have not even begun. ...(Interruptions)...
SHRI MD. NADIMUL HAQUE: It is the State law, Sir. ...(Interruptions)...
SHRI SWAPAN DASGUPTA: Sir, I have not even begun.

MR. DEPUTY CHAIRMAN: What is your problem with Saraswati Pooja?

...(Interruptions)... What is your problem with Saraswati Pooja? Sit down.
SHRI SWAPAN DASGUPTA: Sir, I have not even begun.

MR. DEPUTY CHAIRMAN: Unnecessarily you are creating problems.

...(Interruptions)...

SHRI SWAPAN DASGUPTA: Sir, I have not even begun, Mr. O’ BRIEN.

...(Interruptions)...

SHRI DEREK O’ BRIEN: Sir, we have no problem. But the problem is that

the * has started creating problems... ... (Interruptions)...

ISP B HATGT & 0" HIAL AT GOSH BRI HATG™ H ST HIAL
(# AR R AhdN): U repeatedly TP VA HIST &I M ofd &, Sl Ig W T8l
2l ...(FAF)... 3811 S $HEl, ISP YRSl fHar Sl ... (Faem). ..

MR. DEPUTY CHAIRMAN: Let me listen. ...(Interruptions)...

SHRI SWAPAN DASGUPTA: Sir, I raised this issue with a sense of deep

dismay... ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Why did you unnecessarily mention * ? [ am

expunging *. Why do you bring in * now? Sit down. ...(Interruptions)...
punging y Y g

SHRI SWAPAN DASGUPTA: This is the manner in which... ...(Interruptions)...

I seek your protection. ...(Interruptions)...

* Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: I did it. Sit down. ...(Interruptions)... T&TGST BT
faar g, e dfSul .. (caum)... gAY ..(@agH)... gAY L. (ag)...

SHRI SWAPAN DASGUPTA: Sir, it is a cultural festival. ...(Interruptions)...

If I am talking about a cultural festival ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Don’t be impatient. ...(Interruptions)... This is also

intolerance. ...(Interruptions)...
SHRI SWAPAN DASGUPTA: Sir, this is the manner in which ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You first listen to it. ...(Interruptions)... You
cannot listen to that, it is also intolerance. ...(Interruptions)... You should know that.
...(Interruptions)... You should hear the other view also. ...(Interruptions)... Even then
you are not ready. ...(Interruptions)... First you listen to that. ...(Interruptions)... You
listen to that. ...(Interruptions)... Please sit down. ...(Interruptions)... Shri Swapan

Dasgupta is permitted. ...(Interruptions)...

SHRI SWAPAN DASGUPTA: It is a matter of public importance. ...(Interruptions)...

It is a matter which affects the cultural identity of a State. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Shri Swapan Dasgupta was permitted by the hon.
Chairman to speak here. He has a right. Let us listen to him and if you disagree,
if you have anything else to say, that is a different matter. ...(Interruptions)... 1 can
think of allowing you. But don’t prevent him and let him say what he wants to

say. ...(Interruptions)...

SHRI SWAPAN DASGUPTA: Thank you very much, Sir. ...(Interruptions)...

I want to raise an issue which concerns the cultural identity...(Interruptions)..
SHRI MD. NADIMUL HAQUE: Sir, it is a State Subject. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: What is this? ... (Interruptions)...

SHRI SWAPAN DASGUPTA: It is a matter concerning ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What is your problem? ...(Interruptions)...
Mr. Nadimul Haque, sit down. ...(Interruptions)... Sit down. ...(Interruptions)...
I am not allowing you. ...(Interruptions)... Only what Mr. Dasgupta says will go on

record. ...(Interruptions)..

SHRI SWAPAN DASGUPTA: Sir, it concerns the cultural identity of a State.

...(Interruptions)...



26 Matters raised [RAJYA SABHA] with Permission

SHRI MD. NADIMUL HAQUE: *

MR. DEPUTY CHAIRMAN: He has been permitted by the hon. Chairman.
What are you doing?

SHRI MD. NADIMUL HAQUE: *
SHRI SWAPAN DASGUPTA: Sir, I want to say that if there is ...(Interruptions)..

MR. DEPUTY CHAIRMAN: It is permitted by the hon. Chairman. ...(Interruptions)...

You sit down. ...(Interruptions)...
SHRI MD. NADIMUL HAQUE: *
SHRI SWAPAN DASGUPTA: We have a bizarre situation. ...(Interruptions)...
SHRI DEREK O’ BRIEN (West Bengal): *

SHRI SWAPAN DASGUPTA: Sir, we have a bizarre situation, so I can raise
this matter of public importance which concerns the cultural identity of a State.

...(Interruptions)...
SHRI MD. NADIMUL HAQUE: *

MR. DEPUTY CHAIRMAN: Shri Md. Nadimul Haque, I will have to name you.
...(Interruptions)... I will have to name you. Please sit down. ...(Interruptions)... 1 will
be forced to name you. Sit down. ...(Interruptions)... Why do you prevent another
Member from raising his issue which is dear to him? If it is not dear to you, it is
a different matter. ...(Interruptions)... This way we cannot function. If you think that
the other person should say what you like, how can the Parliament function then?
You may not like it. That does not mean that he cannot say it. No, I don’t agree
with that this way. ...(Interruptions)...

SHRI MD. NADIMUL HAQUE: *
SHRI DEREK O’ BRIEN: *

MR. DEPUTY CHAIRMAN: No, no, he should be allowed. ...(Interruptions)...
He should be allowed. ...(Interruptions).. You please keep quiet. ...(Interruptions)...
Mr. Swapan Dasgupta. ...(Interruptions)... 1 want to know what he wants to say.
...(Interruptions)... That is my problem. ...(Interruptions)... 1 want to know what you

want to say. You please say. ...(Interruptions)...

SHRI SWAPAN DASGUPTA: Sir, I want to raise the matter of cultural identity
of a State. ...(Interruptions)... We are facing a situation where people are being

terrorized. ...(Interruptions)...

*Not recorded.
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SHRI MD. NADIMUL HAQUE: *

MR. DEPUTY CHAIRMAN: I will have to take action against you.

...(Interruptions)...
SHRI DEREK O’ BRIEN: *

SHRI SWAPAN DASGUPTA: 1 have not even begun my submission.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Nadimul Haque, I will have to name you.
...(Interruptions)... 1 will have to name you, I am telling you. ...(Interruptions)... You
sit down. ...(Interruptions)... 1 cannot allow this. Why are you creating this problem

during Zero Hour?

SHRI SWAPAN DASGUPTA: Sir, it is a matter concerning the cultural identity

of a State. Therefore, I would like to ...(Interruptions)...
SHRI MD. NADIMUL HAQUE: *

Y TEAR G AHd: T, G AL oIl & & W J&l W a1 I8 81 2,
a1 gfee e § R BRI BRI? L (HAHH). .

SHRI MD. NADIMUL HAQUE: *

MR. DEPUTY CHAIRMAN: Everything in this country happens in one State or
the other. You cannot come forward with this argument. ...(Interruptions)... 1 don’t
know what he has to say. ...(Interruptions).. Let me listen to that. Who are you to
decide it before listening to that? ...(Interruptions).. 1 will have to name you. Sit
down. ...(Interruptions)... Don’t do anything. ...(Interruptions)... 1 will have to name

you. ...(Interruptions)... 1 will have to name you. ...(Interruptions)...

SHRI SWAPAN DASGUPTA: Basant Panchami or Saraswati Puja is one of the
most important cultural festivals which we all know that. ...(Interruptions)... 1If you
know that, I think you would also realize that it is very important to know that
people are allowed to observe it. ...(Interruptions)... After 65 years of continuous
observance, now not observing this Saraswati Puja, I think it is a matter of shame.
...(Interruptions)... 1 can think it is not really a question ...(Interruptions)... Whatever

the issue is, ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Let him speak. ...(Interruptions)...

SHRI DEREK O’ BRIEN: *

*Not recorded.
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SHRI SWAPAN DASGUPTA: Why are people feeling guilty? ...(Interruptions)...
Why are certain people feeling guilty about it? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What is your point? ...(Interruptions)... Mr. Swapan,
you can raise your issue. ...(Interruptions)... Otherwise, your time will be over.

...(Interruptions)... You raise your issue. ...(Inferruptions)...

SHRI SWAPAN DASGUPTA: Sir, we want religious freedom for all communities
in the State and just because ...(Interruptions)... That does not exclude any community
especially those who observe Saraswati Puja. Restrictions have been placed on media
for trying to cover it. People have been trying to place restrictions on immersion of
Durga. So, the selective and vindictive attitude should be stopped. ...(Interruptions)...
Religious freedom must exist for everybody. ...(Interruptions)... 1 think, it must
exist for everybody ...(Interruptions)... No community can be excluded from it.
...(Interruptions)... And, I think, in West Bengal, today, we seek that. ...(Interruptions)...
I want to raise that point. ...(Interruptions)... Sir, freedom of religion must exist for

every community. That is the point. Thank you.

SHRI RAM NARAIN DUDI (Rajasthan): Sir, I associate myself with the Zero

Hour submission of Shri Swapan Dasgupta.

SHRI NARAYAN LAL PANCHARIYA (Rajasthan): Sir, I also associate myself

with the Zero Hour submission of Shri Swapan Dasgupta.

MAHANT SHAMBHUPRASADIJI TUNDIYA (Gujarat): Sir, I also associate

myself with the Zero Hour submission of Shri Swapan Dasgupta.

SOME HON. MEMBERS: Sir, we all associate ourselves with the submission
made by the hon. Member.

Need to declare rehabilitation package for Gulf returnees

SHRI K. K. RAGESH (Kerala): Thank you, Sir. 1 appeal, through you, Sir,
the Central Government for announcing a special package to rehabilitate the Gulf
returnees who have lost their jobs due to the present oil crisis and also due to
Nitaqat Law. ...(Interruptions)... Sir, Saudi Arabia started implementing Nitaqat Law
in 2011 and this law ensures jobs for Saudi nationals, especially in private sector.
Saudi Arabia private sector is mainly depending upon foreign workers, especially in
retail and service sectors, and the foreign workers are mainly from India and Indian

workers are mainly from Kerala.

After implementation of Nitaqat Law, till 2013, 1.41 lakh Indian workers have
lost their jobs and had to return India from the Gulf countries. Majority of those
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workers who have lost their jobs are from Kerala. I know that the hon. Deputy

Chairman is also well aware of the situation.

The present oil crisis has aggravated the situation. We have witnessed a number
of lay-offs, non-payment of wages to workers and forcing workers to stay in labour
camps even without food. Of course, the Ministry of External Affairs has provided
some food to those workers who compelled to stay back in labour camps. But, this

is not going to serve the purpose.

Recently, Saudi Arabia has again declared another set of Nitaqat Laws which
further aggravated the problems. Out of total households in Kerala, 25 per cent are
dependent upon Gulf remittances for their livelihood. So, the problem of Gulf returnees
is going to affect the State of Kerala in a very big way. It raised a serious concern

as far as the economy of Kerala is concerned. It hit the State in a very big way.

So, I request the Central Government, through you, to announce rehabilitation

package for Gulf returnees. Thank you.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with

the Zero Hour submission of Shri Ragesh ji.

SHRI SWAPAN DASGUPTA (Nominated): Sir, I also associate myself with the

Zero Hour submission of Shri Ragesh.

SHRI RANVIJAY SINGH JUDEV (Chhattisgarh): Sir, I also associate myself

with the Zero Hour submission of Shri Ragesh.
SHRI SITARAM YECHURY (West Bengal): Sir, I have to say something.

MR. DEPUTY CHAIRMAN: No; no. After Chhaya Verma, please. There is one
more Zero Hour notice. Let me finish it first.

Deletion of the name of former Prime Minister
Late Shri Rajiv Gandhi from Sadbhavana Divas

St BT gt (BTIAQ): A HEIGd, 20 3R &I 4Rd & Yd Je w31
RTSig ) S & 1 WX AEHIEHT G b WY H QR R Q¥ H BIAHH Pl AU
forar Sar g1 9t 999, dRed, Treied, telad dIsd onfe # "Iroila St & o1 feaw
R GuTaT feaw Ve forar ST g1 oifhs AR Heled, § qam argdl {6 2014
H gd gu A3 o e S B A AT BRE 20 R Bl Had HGHTEH]
faa & U ¥ & 9™ S BT gl S S B AW IFH AT B ar w2 gl
T B fF 3@ AgwET @ B TS B

A Heled, MIRA & Yd Ue HAl, S9N o9 SiY, g4 9ee HA 81 2| 3R
ST FE! AT T, A1 GHM Bl YIgd g9 o} el i fea f gg fEmred
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(st BT 7]

P18, T TG BI, AT AN I8 Y g3 8l, Al GUR of AR TH-g51 PR I8
I, A I8 U d9gd 991 * B Ag 818, VA1 T8l eI @1yl A B a7
T QI TS 2RI SR g WA W ID] AJUTST DR IE! 8l 59 Ha b AEH
F H PEar A B 9 B gUrEd 91 Sy, g=dTe|

SHRIMATI RAJANI PATIL (Maharashtra): Sir, I associate myself with what the

hon. Member has said.

SHRI B. K. HARIPRASAD (Karnataka): Sir, also I associate myself with what
the hon. Member has said.

SHRI BISWAIJIT DAIMARY (Assam): Sir, I also associate myself with what
the hon. Member has said.

#} 3T WIRBR MUl (AeRTHD): Heled, § ff 59 vy 4§ Wd &1 99g H_al g

SHRI RAJEEV SHUKLA (Maharashtra): Sir, I also associate myself with what
the hon. Member has said.

MS. DOLA SEN (West Bengal): Sir, I also associate myself with what the hon.

Member has said.

A e i 9w EWEsS): 78Ry, § W 39 vy 9 Wi B 99\g Rl g
#t fad® &. a1 "= Uew): Aeiey, § ff 59 vy 9§ @I 3 99 dRar g
N ARG FoR @RM): WeIey, § W1 39 vy 4 @ 31 weag Har gl

SHRI ANAND SHARMA (Himachal Pradesh): Sir, Rajiv Gandhiji was a
martyred Prime Minister of India. The country owes a debt of gratitude to its
martyrs. ...(Interruptions).... Shri Rajiv Gandhi is a martyr of this country. He was
the Prime Minister of India. And, this country had declared his birth anniversary as
Sadbhavana Divas. Since 20th August, 2015, in all the Government advertisements,
in all circulars, in all notifications, Shri Rajiv Gandhi’s name and his photographs
have been removed. It is an insult to the memory of a great Prime Minister. This
Government owes an explanation. It is functioning in an arbitrary and authoritarian
manner. They are putting in names of people in various schemes, involving thousands
of crores of rupees. They had done nothing for this country. Nothing means, they
never occupied any office. Schemes have been named after the names of people who
have never been in Government, who have never been in Parliament, let alone being

Prime Minister. And, the names of the former Prime Ministers have been obliterated.

*Expunged as ordered by the Chair.
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It is a great insult. We condemn it. And, this Government owes an explanation, and
they should rather apologize. ...(Interruptions)...

AR BRI HAGT H I Al AT GUE BRI HATGT H I HA
¢t =R @ THdh): T, Uil 91 1 I8 © b < Ml S S e W@ 8,
SN fdeper gRipre T @l S8 g8 oWl & fb IR < b IR P AR GQrEE|
W, IRI B AR FBIRT R, AR $ AR HRIBA IR T & gIel Bl AR T & IRIR
B AR T, Al 98 GG 8l Bl ...(TaEH). .

it Ve el 9 39 < & g H#Al A1 (). 9 39 9 & ueE H#A
Il ...(GH). .

4t &R AN THhdl: $ Y H BORI-BIR IGHERT ©, BORI-BIAR UH AN
g, R <9 & fog grar & 21 ...(=aem).. I & GHM, ¥ F WINEE &
TP gRAR 3R TP Uit & 9 TR AR GRGRT IS def, df 98 3(F Hil Sff &
I ¥ WG T8l 2 ... (TG, ..

it e I ¢ L (AYM)... IE B B B2 ... (FAYF)... 8w BT A TH
PR QN ..(FGHT).... SfART TiEh o) erare) 8, WH B QI L. (FAgH)... I8 e
gl sfoem &1 e 9gd AHd| ... (EU)... 3T g7 HX MY 7, 9e% e oy
SR ... (HAE).... MY ™ &1 98a Adhd| ... (FIUH). ..

SHRI SITARAM YECHURY (West Bengal): Shri Azad, do you want to speak

on this issue? I am on a different issue.

fuer & a1 (37 AW T IMeTE): WX, H 9 e W U A1l b A Gl
BT arEdl € f5 R A ¥ WRA @ W@od R1E1, IR B Sodl e, S9e
A R S WHH 8, SP A B el ATl 9 FRAR gl AT 81 o fh R defi,
3T M1 Sl 7 9T 6 36T BIg I T8 A1, Al Ffb v wierr urdl & ary
SID! STSRNGS-SRINGE TR off, STB! dolg I I Tl & A1 A8, el
T A7 ST A B AW W FCSTHR AP A W W Y| ARG, "HgHET faq”
foey wu 9 Ioftg e & 9 Wl Iofta T |/ Pis AR ursd fAfex
7 el 9gd IR AN, Sl UGl Pl ol § RHIRSS dar 98 8, ST RS
gafory &) s oft, ifes S quEIET ¥, 9 SBT ARAT dIEd U1 59 AN <
SfRT0T BT ST BT BT WART UST B 7T AT, Td i+ I d<dl Pl g% & b oy
sfieidpT H peace keeping force W™ ¥ el T fhaTl SHF g ff 919 d6 9 Il
q 3B O A8l o o, 99 9% 9 fiv T8l &SI $9 UBR, I B Yhdl AR I
D IRIEAl & oY ITHI S Fefl TS| 39 ORE, BT & oited, g d AT et
g, gfaxr e} &1 a1 Irohg Wt &, S|IH < B YhdT SR eRdsdl & forv 3rde
Siiae &1 aferer™ f&ar g1 9916 9™ & S8 WR S WhiAl & A Rl ga AreRoT

*Expunged as ordered by the Chair.
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EIRCIESEIRCINIC]

AT b A W X T 8, RIRT BIs et 7 o URT B MWt & oy =T ' iR
T 8 T B YhdT AR Rdedl & AU 8T Bl 3R Bl BT IS Il %81 & ar I8
39 SfelT Ul & G¥YH & oIy W8T Bl S9! Udh & WRrfier R < 981 faar o
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tTransliteration in Urdu script.
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SHRI TIRUCHI SIVA (Tamil Nadu): Sir, I have to say something.

SHRI SITARAM YECHURY: Sir, you allowed me. May I now raise it?

...(Interruptions)...
MR. DEPUTY CHAIRMAN: I have allowed Yechuryji.

SHRI TIRUCHI SIVA: Sir, we totally agree with what the LoP said about the
former Prime Minister, Shri Rajiv Gandhi. But I think, he mentioned about South
ceding, and for that he sent IPKF, and all that which is unwarranted. ...(Interruptions)...

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): I have
mentioned the names of the killers. I have mentioned the names of those who killed

him. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, I want to raise an important issue and with
anger and anguish I am raising this issue. I want a proper and thorough investigation
in the manner in which the death of one of our very senior colleagues in the
Parliament, a former Cabinet Minister, Shri E. Ahamed was handled, the way in
which the news of his death was sought to be suppressed and there are various
allegations. I have got various information. Some doctors say he was declared dead
when he was taken to the hospital. Some say he died subsequently in the ICU. Then
later he was shifted to the trauma centre saying that there are better facilities. And
there has been interference; that is what I hear from the highest authorities in the
country, from the PMO, and this is something that cannot be accepted. This is * for
the Indian Parliament to accept this. I want this issue to be thoroughly investigated.
I wish my information, what I heard of, is not correct, but if it is correct, then they
must be made accountable and action must be taken against those who had behaved
in this manner. The senior most leaders of our politics today were not allowed to
see him in the hospital. His own children were not allowed to see him. Sir, tell
me, any life support system can be put on anybody only with the permission of
the nearest relative. Without that, how was that put and how was the announcement
of the death delayed? If this can happen to somebody who spent half a century in
our country’s democratic process in the Parliament and Assemblies, then, you can
imagine what will be the plight of the people! And this sort of a maneuvering is
something that is completely unacceptable.

MR. DEPUTY CHAIRMAN: The Minister would like to say something on that.

SHRI SITARAM YECHURY: No, no; Sir, I am asking you. I am asking you
that an investigation must be ordered. ....(Interruptions)... I am asking you that an

investigation must be ordered. People should be made accountable.

*Expunged as ordered by the Chair.
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SHRI GHULAM NABI AZAD: Since it is 12 o'clock, we would like to discuss
this issue tomorrow. I and many of my colleagues were there upto 1 o'clock in the

morning.

MR. DEPUTY CHAIRMAN: Now, it is time for the Question Hour.

....(Interruptions)...

SHRI GHULAM NABI AZAD: So, they will say what they have to.
...(Interruptions)... We were witness to that. ..(Interruptions)... We will discuss it

tomorrow. ...(Interruptions)... It is all fabricated. ...(Interruptions)...

12.00 Noon
(MR. CHAIRMAN in the Chair)
ORAL ANSWERS TO QUESTIONS
*16. [The Questioner was absent]
Online ticketing facility for railway pass holders
*16. SHRI VIVEK GUPTA: Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that railway pass holders do not have the facility to
book tickets online through any portal;

(b) the details of money spent by Government per ticket on booking at the

counter and online respectively;

(c) whether Government is planning to link Aadhaar to avail railway passes
henceforth, if so, the details thereof, and

(d) the details of all sections of Government employees eligible for railway

passes along with the number thereof in each case ?

THE MINISTER OF RAILWAYS (SHRI SURESH PRABHU): (a) to (d) A
Statement is laid on the Table of the House.

Statement

(a) Yes, Sir. At present, railway pass holders do not have the facility to book
tickets online through any portal.

(b) With regard to ticket issued through computerised Passenger Reservation
System (PRS) counters, the cost is incurred on various inputs such as premises,

equipment, their maintenance, manpower cost and other costs such as electricity,
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furniture, stationery, networking etc., which varies from location to location. As far as
cost of issuing e-tickets is concerned, it is incurred on procurement and maintenance
of hardware and software, cost of technical manpower, recurring expenditure like rent,
electricity charges, internet bandwidth charges, administrative cost, etc. Recently, huge
investment has been made on Next Generation e-Ticketing System (NGeT) and large
scale augmentation of the Information Technology (IT) infrastructure for catering to
increased number of booking demands. As such, it is not feasible to quantify the
overall cost incurred on issuing of tickets through PRS counter and through online

mode.
(c) At present there is no such proposal.

(d) Gazetted railway officers are given six (6) sets of privilege passes in a year
and the non-gazetted railway employees are given one (01) set of privilege pass
upto the end of Sth year of railway service and thereafter three (3) sets in a year.
Employees of non-railway departments appointed on deputation to posts on Indian
Railways and officers and staff of Railway Audit Department are also provided

privilege passes at par with the railway employees of equal status.

The number of employees as on 01.04.2016 in Group ‘A’ and ‘B’ was 16360
(Provisional) and in Group ‘C’ and erstwhile Group ‘D’ was 1312449 (Provisional).

MR. CHAIRMAN: Question No. 16, hon. Member not present. Are there any

supplementaries?

SHRI RIPUN BORA: Sir, I want to know from the hon. Minister about the
procedure of refunding of railway ticket. When I have a confirmed ticket and after
that the train is suddenly cancelled, what is the procedure to get the refund of my
ticket/fare?

SHRI SURESH PRABHU: Sir, this question relates to online booking staff.

So, I would request him that I can answer supplementaries related to this question.
MR. CHAIRMAN: Yes. ...(Interruptions)..

SHRI RIPUN BORA: No, no. ...(Interruptions).. This is related to this question.

..(Interruptions)..
MR. CHAIRMAN: Do you have a supplementary on this question? ..(Interruptions)..

SHRI RIPUN BORA: Yes, Sir. This is related to this only. This is about
e-ticketing. This question is regarding online ticketing. It is the same. Yesterday
they talked about so many reforms. But when I go for taking refund of my money,

I have to run from pillar to post.



36 Oral Answers [RAJYA SABHA] to Questions

MR. CHAIRMAN: Ask a question. That's all.

SHRI SURESH PRABHU: Sir, I will read the question again if you permit me.
It says, "(a) Whether it is a fact that railway pass holders do not have the facility to
book tickets online...." This is something to do with them. Of course, I appreciate.
There is a proper system for getting refund, which, if you want, I will send to you

separately. I am not saying that this question is not relevant or.....
SHRI RIPUN BORA: No, no. The money is not refunded instantly. ...(Interruptions)..
MR. CHAIRMAN: Please sit down.

SHRI RIPUN BORA: Money is not refunded instantly. ...(Interruptions).. You

have to fulfil a lot of formalities to get back your money.

SHRI SURESH PRABHU: We will e-mail you the exact system. If you want,

I will write a personal letter and send it to you. ...(Interruptions)..

st I 1 SIPR: Il HElGy, § aruch HrewH W A Off | ST A@red g
5 Yol greRS! & U fRdl Wt UIcd g1 SiFsd fedhe g I o gaar T8
2l H IS AJeEd | HA SN § S 9@redl § 5 98 glaer ed 9 g @l Se?

£ R TY: AR, IE JrAET, YT H B bR drel Al bl AR Yed F RerR
B F 918 T 13-14 g T §, R firerct 81 0 9 o @t gfaen & forg sy
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sft srorg Hach: Ui AEGT, § Ud AEgH | "SR 7 St | HEAT argdn
g 1 ol I S8iM SiaTe fam B, WRT Wate S AR BT AT R I gAA Bl
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W%,Wﬁwﬁﬂﬁaﬂwﬁl safery foeT {5t issue %5, be it HR issues
or all that, it should be directly linked, irrespective of any delay in the matter. This

is my question. Can it be possible or not? Thank you, Sir.

S G 9Y: AR, HINT G F g1 Aol b aR H g1 bel 2l O ol g
g, 98 ¥ ¥ Sl UHdS 8 8, Sbl Sl U fedr €, S9d aR H Bl a7 S
I PE 3T ©, 98 [dePpd Wel a1 3l Sl Ao fedbe Bleed €, S YWs #, 99 ¥,
PIABIAT § T U ST Aguifered Rt § 8, 98] WX suburban railway daidl ®,
g8l & Sl Al €, S oy Sarer gfagnd $¥ <1 o)

R, § ST IAT dredl g B S delt WeH Rwe § ok w@rcRe fewe ®,
WWWW@WW%@W%WW—acrosstheoounterib_{
Thd T, ASARISRI B Jgdrse W SIHR Aoligd W B dbd 8, 3ieifes
fede dfeT AefM | 9 BR Fhd 21 3STdhdl I Flaam &9 Yo B & AR A7 gqdT
inauguration ¥ fFT 2ATI 31T Il 4147 e 2 &, ID! A TSI 7 W Y8BT — TH
I ® fh 3t < pass facilities %, S present employees 3R retired employees P
) STt B, S9P IR H B8 ® ¥ b HRM system oM Bl STxd &1 31T 379 MEH
ST 918 Y81 7, I9a! Ife Ao Tdhe & &1 &, 1 I9$ oy IR giaemd g
Aiarsd V0 & A fewe forn S wadr 7 iR S foy § vl gam grear g &
suburban railway § YOI 2afel T § 2015-16 H 446 HRIS A AT AN ¥ <ao fhar
T SHH | 50 BRIS ANl &I Rord fedhe & 3R 3T 70 URNT 3% suburban railway...

MR. CHAIRMAN: Hon. Minister, please address the Chair. ..(Interruptions)...
I would request both Members and Ministers to address the Chair rather than each
other. Question No. 17.

Sale of Government stake in BCPL and HAL

*17. SHRI D. RAJA: Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether it is a fact that Government has decided to sell Government’s
majority stake in Bengal Chemicals and Pharmaceuticals Ltd. (BCPL) and Hindustan
Antibiotics Ltd. (HAL), if so, the details thereof: and

(b) the steps being taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): (a) and (b) A Statement is
laid on the Table of the House.

Statement

(a) and (b) Yes Sir. The Government has decided to put Hindustan Antibiotics
Limited (HAL) and Bengal Chemicals and Pharmaceuticals Limited (BCPL) for



38 Oral Answers [RAJYA SABHA] to Questions

strategic sale. The Government has decided to sell that much of surplus land of HAL
and BCPL to Government agencies as would be required to clear their outstanding
liabilities, implement Voluntary Retirement Scheme (VRS)/Voluntary Separation Scheme
(VSS) to pave way for their closure, manage the remaining land in accordance with
guidelines of Department of Investment and Public Assets Management/Department of
Public Enterprises and if need be, vest it in a Special Purpose Vehicle (SPV). The
Government has further decided that after liabilities have been met, balance sheet
cleansed and VRS/VSS effected, HAL and BCPL be sold strategically.

The mode of sale, percentage of shares to be sold etc., shall be as per the
advice of NITI Aayog and guidelines of the Department of Investment and Public

Assets Management.

SHRI D. RAJA: Sir, the issue raised is a very serious one. But the answer
which has been given is very casual. Sir, the Bengal Chemicals and Pharmaceuticals
Limited is a public sector drug company, HAL is a public sector drug company,
IDPL is a public sector company. Why should these public sector drug companies be
privatized? The answer says, it is done at the advice of NITI Aayog. Sir, NITI Aayog
people say, it is “National Institute for Transforming India”. Actually, it is acting as

‘national institute for transferring public assets to private sector’. ...(Interruptions)...

Sir, public health must be the priority of the Government. Sir, you understand
it. People do not have equitable access to healthcare. People are becoming poorer
by spending more on healthcare and medical services. Instead of providing affordable
drugs to people as the prices of medicines are going up, the public sector companies

are being privatized.
MR. CHAIRMAN: What is your question?

SHRI D. RAJA: My question is, why can’t the Government think of modernizing
these industries and increasing the production of drugs and providing it to the people

at affordable price?
MR. CHAIRMAN: Thank you.
SHRI D. RAJA: Why can’t the Government think of modernizing the industries?
MR. CHAIRMAN: Let your question be answered.

# T A, Al W), AU iR TEgUd 31 ESite S § SR
3 wHgfehd HHfEl 81 T AR 7 B B & 3R 39 pof AR 74
dgayst 21 S 74 dieagst a6 g9 2, fid divegst &1 Rarsad a7 & fofg faare
H IR o TS Y 3R I8 BN Ahal T2 BT 9! IR-IR s¥ifed fear o,
Afp 519 Ihd T8l W8, 99 Hifd T | ol fear 6 S R dree €, S
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5 74 WO NUAYS €, S9d1 d8 BN A1 FRefd qd N, I9$ ded § IR
IR g e fafice g9 ami dwfEl o wiehied 9 a1 & fay
T AT =7 S RIwIReT @) 8 iR AfFed @t Ua et 7 39 RIpIRY & WiaR
PP big-e J [ forn & 6 39 IH1 dwfal &1 wfefiie Ja fear s

R, FB Sl 91 Pel Ts 6 H B TReRRie Aoy g3l AT, Rifdh <9
DI ACMET & g8 BHRCHed SSIs Sdad T8l gs Al 3R ST Bl essential
medicines ®H V€ TR fiel, IHF oY sHa@! U1 g8 off &R 918 # ¥HY 9ol @l
3R THR 3iH BN Hhe § & 3R THI-99T IR Iqh A H AR TaHE
Fr i T T8 2, gAfery g8 =1 # Foll o W& B’ Bl FaAfhd R & forg
PR 1 31 IR, T4 IR IR B, AfhT FR”IP Tel gUl ST Bl affordable
medicines fiel, ST foTT AR TRBR &1 Hffcdc & 3R gafew Ta. M. 9.1, & qreaq
A IS A9 700 A 31D medicines BT el wsH et x fear & &R gg= #=ht
ST SYfY g P HIETH I ST IR S H a number of medical stores 3MTaH W,
T8l 50 URNC ¥ BHH X H 8 medicines SYTE BRI g &®, ST o faar

SHRI D. RAJA: Sir, I don’t agree with this answer. In fact, the Government is
deliberately making public sector units sick and putting them up on strategic sale.
Having said this, I would like to put this question through you, Sir: In 2013, the
Parliamentary Standing Committee on Commerce, headed by Shri Shanta Kumar, had
recommended “..so as to make available an adequate supply of generic essential
medicines for public health services”. The logic given by the Committee was that
“..this had become necessary as private companies were not the answer to the
need for adequate supply of essential affordable generics.” The Committee also said
that the sick units must be revived. What efforts did the Government make? It is
a Parliamentary Standing Committee’s Report. Have you given any respect to the
recommendations made by the Parliamentary Standing Committee? Instead of reviving
the sick public sector units, you make them further sick and try to sell them. What
do you want to do in this country? The public sector is being broken and destroyed

in this manner. It is the strength of our economy, the strength of our system.

MR. CHAIRMAN: Thank you. Let it be answered.

3 AYE U, ASFAT: W), I§ Sl ArESlid HAl 8, TN 99 H Ry T8
g% ©1 Ol TA.UUA. B, 98 1992 # e g8, < ffdua. 2, 98 1976 9 R Bkl
IS © 3R 1977 ¥ SHPBT YR GRPR Bl ssaR fhar a1 o1 @R, vy I8 2 &
Sl HA QRE 99T W NP g3 2, [ 99I H e 8 &b 91 Sfd S liability
godl @I, d WRER 9 IR-IR IR M Bl W, WHR 7 & IR 1992-1993 3R
1997 # IDPL, HAL 3R BCPL @I SRRd&C #Aeg ¥l &I, dfbd T BN Aeq T8l
8S ©, J SIS Uifthe H T8l 18 AR ITAD! liability It I&T| I AT § IRBR
q PIS T Pl SUI AT 1Y A1 18 H AT AT B b |l 1fed g1
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AT 9 RAIBIRYT #1 &I ISP A1U-A1 I BMI T €, TARI BfACHS ST Bl
T f5 uwisaa afsfiw firdd, S9d fog 98 o @1 & @ik S9& folv &1 sFé
SURT fhul S & & TN HA S AT b AT | Ul medicines §, SI
700 ¥ 3TfH medicines & 3R 150 ¥ 1f® AfSHer fearsast 1 A medicines 3R
Afsher fSagAs 50 WRAC W $H ¥ W Tl SIS & medicine ¥, RTa® Th
Ry &1 w19 10 BUT B a1 I HA SR Hg UR SO A B! AfRTHA 5
TUY, <9 Y, &1 9T § e Il B 98 gAR T WAl g A8 AT BT Sl
$ 9T wficie g & <o & $I3 N9 a1 & 91 781 F=A1 A1ftel S99 Ffieic
% A §H B B T B

MR. CHAIRMAN: Thank you. Shri Anand Sharma.

SHRI D. RAJA: Sir, what kind of an answer is this? We are asking about
public sector drug companies and he is talking about the Pradhan Mantri Yojana! I
am asking about public sector drug companies. Why are you making them sick and

then putting them up on sale? ...(Interruptions)...
MR. CHAIRMAN: Sharma saab. ...(Interruptions)..

SHRI ANAND SHARMA: Sir, the Minister’s answer is not satisfactory.
Pharmaceutical is an important national subject, particularly the production of life-
saving medicines and their availability. There have been concerns over the years that
efforts were being made to acquire Indian pharmaceutical production capacities by
entities, not in this country, but foreign entitics. Therefore, a conscious view was
taken by the earlier Government that when it comes to FDI and when it comes to
acquisition of critical pharmaceuticals, like those for oncology, injections and vaccines,
we will not allow more than 26 per cent FDI so as to protect national capabilities and
assets. At the same time, FIPB will scrutinize any attempt where FDI or investment
coming from foreign shores is more than the threshold which may threaten India’s

own production capacities. Now, Sir, two things have happened. ...(Interruptions)...
MR. CHAIRMAN: What is the question?

SHRI ANAND SHARMA: Sir, I am linking it to the question. Since we have done
away with that scrutiny, since we have done away with the brown field acquisitions
policy and now we have done away with the FIPB itself, what guarantee is there
that our critical pharmaceutical units, particularly in the Public Sector Undertakings,
in the name of strategic sales will not be sold over to foreign entities to create

monopolies which will hurt India’s own capacity for production of essential medicines?

2 Y U, AiSfaan: IR, Ugell 91 A1 I8 © B (B Ao due B IR
BT HUH T BT ARG el 8l gAY He@yul 91d I8 © b 5d 9y 2005 H Th
Rehabilitation plan 91T TIT, I §HY RART I8 gs 6 I8 av 2005 H &1 3R 2007
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H IFHT implementation F3TI I T H liability TG 3R I &Y liability TG Fefl T
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Ty BT SS¥CIST BT IR 2 o BRI BT 8, N § F RI% 65000 domestic
companies &I IR HH I8 AT 8, A A GIUAYS & &8 811 A < H M
STl B essential medicines e & ‘chIT%’ fegpa = ﬁ, 3?11%&’ g oot foram %I

sft ARIYT e dARAn: gula g8y, § oYd HIemH | HAT S | ST
=g o amaes fG9mT | fpat Vil Ardwife e @1 dufai €, S oure § 9d @l
g 3R °1¢ H T daTell S9 Hudl § A fha+l Hual &I WRBR §§ B Sff &l
T 3R fha=t BUfral &1 39 BT oI &l 82

#t FAgE Td. wisfaan: 9], A A A e id-anrifew fafics,
SV, RS, dRNGIUet iR HUdiver uia ATdsi~ie dufi g1 S8 I wifd
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SHRI C. P. NARAYANAN: Sir, the hon. Minister has said that under the
previous Government it was loss-making. Now what the Government is doing is that
they collect medicines and sell it through Pradhan Mantri Janaushadhi Pariyojana.
Is it ‘Make in India’? It is wholesale agency. Is our present Government’s policy
to run a wholesale agency or ‘Make in India’ project which means producing? If
the Government is producing, how many essential drugs are being produced by the
Public Sector companies? Why are these two companies being sold? The Government,
as far as I know, can design technology through various institutions for developing

new methods of producing medicine. Why are we not making use of those things?

2 YT U, AiSTAAT: IR, B WP S SISAT b AEH W BHYChed Haex
H N 9¢ 32 B 37 Q¥ § BHRG[CHed STl 10 per cent A I 31T 9 &I &
X I H GST a8 a1 81 4 SIS Bl iR qerar fenm, aife w1 | ot Ut
fRIfa off f5 T e | SUAT-319=T Sa BIaT o7 3R AN dIg e <o Bifers
fFeiaR Bl ofl, A1 99 W H BHARYG[CHA B IFDI o9 o b folg =rell S
ol GST WF] 8 ¥ T FAT PR develop BN AR HARYCHAT SIS Bl 3R
ol frer | 39d |Ar-|r Sff ff 999 o7 iR O 999 8, B9 S9!l fl SRy = T
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ITP] FeAlS] X I8 € AT IDPL  RDPL §9 &I H¥IST Bl 1 Fals] PR I8 & AT
A BHIST B Fefoid dd S 3R S Hifthead BHIst §, 89 II aTe], Il

*18. [The questioner was absent.]
Sale of land of ailing State-owned Pharma PSUs

*18. SHRI ANUBHAV MOHANTY: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that the surplus land of ailing State-owned pharmaceuticals
companies like the Indian Drugs and Pharmaceuticals Ltd., Rajasthan Drugs and
Pharmaceuticals Ltd. and Bengal Chemicals and Pharmaceuticals Ltd. has been cleared

for sale to pay off their existing liabilities:

(b) whether these companies will be closed after their liabilities are settled from

the sale of their surplus land:

(c) if so, how Government proposes to rehabilitate the workers of these companies:

and

(d) whether Government proposes to provide VRS to the employees of these
companies, if so the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): (a) to (d) A Statement is laid
on the Table of the House.

Statement

(a) to (d) Yes Sir. The Government has decided to sell that much of surplus
land of Indian Drugs and Pharmaceuticals Limited (IDPL), Rajasthan Drugs and
Pharmaceuticals Limited (RDPL) and Bengal Chemicals and Pharmaceuticals Limited
(BCPL) to Government agencies as would be required to clear their outstanding
liabilities, implement Voluntary Retirement Scheme (VRS)/Voluntary Separation Scheme
(VSS) to pave way for their closure, manage the remaining land in accordance with
guidelines of Department of Investment and Public Assets Management/Department of
Public Enterprises and if need be, vest it in a Special Purpose Vehicle (SPV). The
Government has decided that after liabilities have been met, balance sheet cleansed
and VRS/VSS effected, IDPL and RDPL be closed and BCPL sold strategically.

MR. CHAIRMAN: Question No. 18. Questioner not present. Let the answer be

given. Shri Tiruchi Siva.

SHRI TIRUCHI SIVA: Sir, the Government has decided to sell the surplus land
of IDPL, RDPL and BCPL. Sir, I think, NITI Aayog suggests nothing but the sale
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of the lands of public sector undertakings. Sir, instead of reviving the sick units
and studying the reasons as to why they have fallen sick, the Government is in a

hasty move to close down all the public sector undertakings.

Sir, the public sector undertakings are the temples of economy of our country.
When the whole world faced economic recession, India withstood the same only
because of these PSUs. Sir, I was the Chairman of the Parliamentary Standing
Committee on Industry. The Committee's study revealed that the reasons of sickening
of the PSUs are mainly mismanagement and non-upgradation of technology. So,
instead of concentrating on that side, why is the Government in haste to shut down
these PSUs? There should be a coordination between the DPE and the concerned
Ministries, which should safeguard these PSUs as well as the employees. Non-revision

of pay of employees also results in low morale.

So, I think, the Government has to concentrate more on revival and resilience
of the public sector undertakings. It should then take all such steps which they have
to take, instead of accepting all the suggestions given by the NITI Aayog.

N 7gE vd. Aisfaan: ), 59 F §9 e W) garn g 6 g fedl ) e
PSUs & 99 ¥ &I Y 81 7, olfhd $B UH PSUs &, ST Rarsad &1 R
2, R Ragda a3 & fadd 8, WA PSUs & IR H 899 BIS STegdioil 8] &l
Bl 3% SWR foar & far-fomst fear mar g1 0 smarr =1 s RrwilRer «f 8, s9
RIeRe & SR 0 ifw fifred 7 far & Rxawee far 21 3o offw e
T @I oxA 91 & HBfdne 1 Rede fear 81 W dve & fow & Yadise=
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e} TR S HRAT TR, Al SR A9 ATl O b forg Wieae™ &A1 S 8ik SHd!
qatga fear Sy, &0 I8 ff e <

SHRI D. RAJA: Sir, what is the mandate of the NITI Aayog?

MR. CHAIRMAN: Your question is finished. ...(Interruptions)...
SHRI ANAND SHARMA: Sir, please allow him. ...(Interruptions)...

MR. CHAIRMAN: One minute. ...(Interruptions)...



44  Oral Answers [RAJYA SABHA] to Questions

SHRI D. RAJA: Sir, what is the mandate of NITI Aayog? ...(Interruptions)...

SHRI ANAND SHARMA: Sir, we seek your protection. The Minister’s answer has

raised a larger issue, which is about the strategic sale of PSUs and NITI Aayog’s role.
MR. CHAIRMAN: That is a subject for separate discussion.
SHRI ANAND SHARMA: Yes, Sir.
MR. CHAIRMAN: Give notice for a discussion on it.

SHRI ANAND SHARMA: Sir, it raised an issue on the mandate of NITI Aayog.
It is nebulous. Nobody knows about it. Is the NITI Aayog going to decide a grand

clearance sale of Public Sector Undertakings?
MR. CHAIRMAN: That is a subject for separate discussion.

SHRI ANAND SHARMA: Sir, it is the right of the House to know now

...(Interruptions)...
MR. CHAIRMAN: No, no. Give notice for a discussion.

SHRI ANAND SHARMA: Sir, we seek your protection. Let the Prime Minister

or the Finance Minister come and inform the House.
MR. CHAIRMAN: Fair enough.

SHRI ANAND SHARMA: Sir, you give a direction. ...(Interruptions)... Not

today, but in this Session, let them come and make a statement. ...(Interruptions)..
MR. CHAIRMAN: Let this matter be discussed through appropriate procedure.

SHRI ANAND SHARMA: Sir, we are only requesting...(Interruptions)... The

Chair has the authority to direct the Government to make a statement.

MR. CHAIRMAN: I am suggesting a way out. Let this matter be a subject of

a separate discussion.
SHRI ANAND SHARMA: Sir, we will do that.

SHRI ANANDA BHASKAR RAPOLU: Respected Chairman, it is becoming very
clear that the intent of the present Government is to locate the surplus land of the
sick units and sell it as per their advantage. The duty of the IDPL, RDPL and BCPL
is to just look for the surplus land. I would like to mention one important point
here. The Ministry of Ayush is in search of Government land to start production
units. I would like to know whether the Ministry would consider giving the surplus

land to the Ministry of Ayush to expand its production.
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it F9GE T, AiSfIA: {uafd w'Iey, BR S e gfied 8, Sl asfafodis
T FRA & oIy I8 e B Iw! 3 919 g8 ©1 $9H S 9 g B dol wie g,
D! b A & oy Rrat maegawdar gRft, Ia+1 & ofs 89 dd &l 3R I8

MR. CHAIRMAN: Please sit down. Let it be answered.

=t TG T, ATSFR: W), 98 ofs Wi 89 ddIciied AT § MaHe ToIiS Bl
Al B, fedt urgde aafd &1 89 < a1l T8l €1 §F SAd! URSRIAT A Al ddl
AR I B A Bl AT NI, I IR SWilssl 3R Hu+l &) IRI Arsfafercio
A Bl I B EH A Y

ot e Rig aeifean: AR QUi S, § ome A1eg & W3 S | gue dredn
g & WBR 7 TG I P U1 B K IE R 18T USRS BIM B A5Gl
o o 8, O U0 99y ¥ garsyi 99 3R SHd! U & T I8 oI 999 &
oI A= # 376 Saadie & fory Rod Tt 911, =1 U1 §8 IRaBR A dahdl 87

Y @ ve. wisfaan: A qufa S, sarer SEE aE @ e ars vy
TE @1 8l BH S Bl oS Bl Al BR W8 &, N 6 AR R giie ol gl
8 %2 ¢ 3R I8 wfehie I a1 8, RNad gfie o 9l asffads w8,
qul Bl I oIS BH Hel BRI, Il DY o WRBR &b U 8 Igil, Bl &b Ui Bl
&, qfh MaATIHAT & AR TRBR ST T TG, IH AR BT IUI
EIERIR

*19. [The questioner was absent].
Shortage of skilled manpower in IT sector

*19. DR. T. SUBBARAMI REDDY: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether there is considerable shortage of skilled manpower in the Information

Technology (IT) sector;

(b) if so, the percentage thereof and the steps taken by Government to bridge
the gap;

(c) whether Government has made any assessment and planning for immediate
requirement of manpower in the IT sector due to Digital India Programme and online

transactions and advent of more software related programmes; and

(d) if so, the details thereof and the skill development training proposed to be
given to the educated youth in the country?



46 Oral Answers [RAJYA SABHA] to Questions

THE MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) to (d) A Statement is laid on the Table
of the House.

Statement

(a) to (d) According to National Association of Software and Services Companies
(NASSCOM), presently there is a workforce of 3.7 million in IT-ITeS sector. This is
projected to grow to 4.3 million by 2019. The training requirements of this workforce
will be met by educational and training institutions including the IIT’s, IIIT’s, NIIT’s
and Engineering colleges as well as National Institute of Electronics and Information
Technology (NIELIT), NASSCOM Sector Skill Council, private entities and Industry.
Further, the IT and ITeS industry is providing on-the-job training to bridge the skill

gaps, if any, due to the changing technological landscape.

Details of initiatives taken by the Ministry of Electronics and Information Technology

for promotion of skilled manpower in the IT-ITeS sector are given in the Statement-I.
Statement-1

The Skill Development activities of the Ministry are primarily being taken up
by its two autonomous societies viz. National Institute of Electronics and Information
Technology (NIELIT) and Centre for Development of Advanced Computing (C-DAC).
In addition, various organizations/attached offices under the Ministry viz. ERNET
India, Media Lab Asia, CSC E-Governance Services India Limited, STQC, NIC etc.

are engaged in training of stakeholders.
National Institute of Electronics and Information Technology (NIELIT)

NIELIT is engaged both in Formal and Non-Formal education in the area of
Information, Electronics and Communications Technology (IECT) besides development
of industry oriented quality education and training programmes in the state-of-the-
art areas. NIELIT has 35 offices and a network of about 800 institutes throughout
the country. NIELIT offers courses in the IT-ITES domain ranging from ‘O’ Level
(Foundation), ‘A’ Level (Advance Diploma), ‘B’ Level (MCA equivalent), ‘C’ Level
(M-Tech level), IT literacy courses such as CCC (Course on Computer Concept), BCC
(Basic Computer Course) and long-term and short-term courses in the non formal
sector such as courses on Information Security, ITeS-BPO (Customer Care/Banking),
Computer Hardware Maintenance (CHM-O/A level), Bio-Informatics(BI-O/A/B level).
At present, NIELIT is training and certifying around 4 lakh persons per year.

Centre for Development of Advanced Computing (C-DAC)

C-DAC undertakes R&D in IT, Electronics and associated areas. In addition,
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C-DAC is engaged in IT education and training. Presently C-DAC is training about

5000 persons per year in the areas of High Performance, Grid and Cloud Computing

(HGC),

Multilingual Computing, Professional Electronics including Embedded and

VLSI, Cyber Security, Software Technologies and Health Informatics.

Apart from the above, various other skill development activities taken up by

MeitY are as under :

L.

II.

II1.

Post Graduate and Doctorate Level:

Visvesvaraya PhD Scheme: The objective of the scheme is to generate
1500 (500 full time and 1000 part time) PhDs for each of ESDM and IT/
ITES sectors over a period of 5 years, in order to promote innovation and
development of new products in IT/ITES and ESDM sectors. So far, a total
of 1160 PhD (970 Full Time + 190 Part Time) candidates have been enrolled

under this Scheme.

Graduate Level:

(1) Scheme for setting up of Electronics and ICT Academies: Under the
Scheme, 7 Electronics and ICT Academies have been set up at NIT
Warangal, [IITD&M Jabalpur, IIT Guwahati, NIT Patna, IIT Kanpur,
IIT Roorkee, MNIT Jaipur. These Academies undertake faculty/mentor
development in collaboration of States/Union Territories. So far, Faculty
Development Programmes (FDPs) covering 4,310 participants have been

conducted.

(i1) Information Security Education and Awareness (ISEA) Phase-II: The
project aims at capacity building in the area of Information Security,
training of Government personnel and creation of mass awareness on
Information Security. The project is being implemented by 52 institutions.
So far, 13,868 candidates have been trained in various formal/non-formal
programs; 2,730 Government officials have been trained and 406 awareness

workshops have been conducted covering 46,466 participants.

Vocational, Skill Development Level:

(1) Two Schemes for Skill Development in ESDM Sector are currently under
implementation viz. (1) “Scheme for Financial Assistance to select States
for Skill Development in Electronics System Design and Manufacturing
(ESDM) sector” being implemented by the respective State Implementing
Agencies (SIAs) of 8 States with a total target to skill 90,000 candidates
upto March 2019. (ii) “Skill Development in ESDM for Digital India”
being implemented in remaining States/UTs with a target to skill 3,28,000
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Iv.

(i)

candidates upto March, 2019. So far, under both the Schemes, a total
of 2,29,700 candidates have enrolled, out of which 1,81,316 have been

trained.

‘Skill Development in Electronics Hardware’ being implemented by
NCPUL/NIELIT Chandigarh: The project has been approved for a
duration of 3 years for conducting One-year Diploma course jointly
by National Council for Promotion of Urdu Language (NCPUL) and
NIELIT, Chandigarh for training 10,000 candidates. The training is being
conducted at 50 NCPUL centres and trained faculty is being provided
by NIELIT. So far 8869 candidates have been enrolled/trained.

Skill development facilities in deprived areas through strengthening of
NIELIT:
(1) Development of North-Eastern Region by enhancing the Training/

(i)

Education capacity in the IECT area: The project objective includes
upgradation of the six existing NIELIT centres; setting up ten new
Extension centres and upgradation the two existing extension Centres to
increase the training capacity from 3,080 per year to 14,400 per year
from the 5th year. So far, 15 NIELIT Centres/extension Centres have
been made operational under the project and 26,000 candidates trained
in various Electronics and ICT courses. NIELIT is presently offering
trainings courses from 17 locations in all the eight NE States covering

two additional locations at Agartala and Kohima.

Setting up/upgradation of NIELIT Centres at Srikakulam, Ladakh Region
of Leh, Kolkata, Patna, Ranchi, and Ropar is underway

Digital Literacy Schemes:

Two Schemes namely National Digital Literacy Mission (NDLM) and Digital
Saksharta Abhiyan (DISHA) have been implemented. Under these schemes,
a total of 82.74 lakh beneficiaries (1 per household) have been covered.

MR. CHAIRMAN: Question No. 19. The questioner is not present. Let the

answer be given.

SHRI ANANDA BHASKAR RAPOLU: Respected Chairman, the growing

requirement of cashless transactions has thrown a challenge to have skilled repairers

of ATMs. I would like to know from the Union Ministry whether it is going to

give any credence to the industrial institutes where class eight or class ten passed

students are getting trained to repair hardware and electronic equipment. With the

involvement of the Ministry of Electronics and Information Technology, the ITIs can
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attain the status of service providing and technology expanding institutions. Are you

contemplating to give any extra focus to give support to the ITIs in the country?

SHRI RAVI SHANKAR PRASAD: Sir, I am happy to inform the hon. Member
about this. His question is a very valid question. Indian IT Sector has done great
service to the country. Indian IT industry today is present in 200 cities of 86
countries and, Sir, the revenue rollover in 2015-16, the House needs to know, has
been T 8,40,000 crore and the export has been at all-time high of ¥ 7,00,000 crore.
Sir, they employ 37 lakh professionals directly and one crore indirectly. In the last
two years, we have given jobs to two lakh people; out of which, more than one-

third are women.
MR. CHAIRMAN: Could you respond to his suggestion?

SHRI RAVI SHANKAR PRASAD: Now, as far as the skilling part is concerned,
apart from NIELIT and C-DAC, which are giving professional skilling courses, we are
also taking up a big skilling course, including non-Government, Government, smaller
bodies, which can be involved in skilling in IT products. One thing more I would
like to inform the hon. Member that of late, electronic manufacturing is becoming
a very big activity in India. We have received proposal of ¥ 1,26,000 crore and
India is becoming a big hub of mobile manufacturing. Sir, I am very grateful to
inform the House that in the last one-and-a-half years, 72 mobile manufacturing units
have come in India — 42 mobile and 30 component manufacturing factories — in a
very big way giving job to nearly two lakh people directly and indirectly. All this
surely will lead to higher skill. Sir, we have a good number of IITs, NITs, IIITs
and so many ITIs. All have to work together for the enhancement of the skilling
potential of India and the Government of India is encouraging all this in a very,

very purposive way.

SHRI ANANDA BHASKAR RAPOLU: They are yet to be connected with the
IITs, NITs and all.

MR. CHAIRMAN: Please, your question is over. Now, Shrimati Kahkashan

Perween.

St BEPe RANE: YR AEIGT, AT HAT S 9 O o9E e 7, Sad
SeM P8l © & uft 9 5 soR afeaal &1 afvifea fear S jE1 31 S9e IgER
2014-15, 2015-16 3R 2016-17 & f2AE F HIT 15 BOIR Afdadl w1 ulRnfea fear
T B H A S gredt § 6 ufifea afeadl @ wel A el ar T8, e
SHPHT BIS STl 76 I 22 § I8 W S0 Freeht § & 3= <1 |rail § f6d s
H fohaw A BT 39 B § ulRifeE fear 22
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ot I B TS W, H AT GG WRISAT Bl 9gd [IHal § I g
fF "R 7 X 39 SR & Statement-| ®T fORIR A T@ M, T NIELIT 5 4 &g oA
B train fHAT B, C-DAC 7 5 BGIR @RN &I train fHaT ¥ 3l 1,500 BT 9 PhD T B
g1 3R 31T $9&b Statement-1 & Il BT <, AT 2,29,700 candidates Skill Development
# enrol gY, RTTH 1,81,316 train 81 & T1 3@ I8 UST@R fHa 2, § D! gq@d!
AT 41 ST TP a1 7@ § P Digital India BT ATIHAT H T AR Pg, S B
Q-1 et B T 71 S 9 | Al Bl S Y GAT A1y, 98 ' ey <

Yd ®RIHEl R Wanfed Aifedi iR fove e st
*20. S1. ARV SfeAT: 1 X H3A1 I8 I B U1 Bl fob:

(@) oo, ITAM, F]IR, WU () STRAL, ANGR, SAYR 3R Bl Al
T Nold WA $ WICHM! TR AU 1 3 Uge & oy w@eErterd difedt iR
fofore oMY T 1 &RT-aRa1 IS Ud rd-AIST 85 31

(@) SR Yerd LIF W ACRT & FRAR ggc! W& & 91 &1 fJdbfed w=e
% oY 1Py T IURT &1 <RT T 2 FAT & A IR [edT AR I Glagmadi
P 21T O & oIy FRAR fhy o1 2 Wl &1 <GRT I 872

Yar w3 ft e wy): (@) SR (@) T fIaRr 9 ued R v fIIm W R
fargeor

(@) YRR Yl B 770 Tehete? AR THT 620 fofde o= &1 I g s
H 3l T Ioold, IdAM, SR, HIUTA (HT), TSRAI, ANYR, SIAYR 3R Pl Afgd
167 TEIE TR AU 370 Uholex 3R 98 XM IR YT 183 foroe &7 <1 718 ©
T &RT i fear = ®:

. Yed e g A B R RISEIEIU RN
|. Uheley fore Ueheley forge
1. goom — 4 2 —
y S — 2 — — 2
3. ek — 1 6 1
4. A @) 2 1 — 2
5. e — 2 2 —
6. =R 2 _ 4 .
7. SR 4 1 2 3
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@) Yol SWIA SfeadRad LMl W FRIR w9 F el A= A= & <419
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& Sfid faRy wewdr M Y fHAT W1 o d99 Nold Nl dfed Ml
3R o IREART H Tewdl AFGI § He@yul R W UR & THAT IeeT & 1Y
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(i) Yo THUHTH IR, 99 3MerRd 3R v9 snenRa Rrerd fuer yomeft
BT SUANT BR ! &1 IS ARIHT 9 F G T THT 1 ARI A1
J AMEIRIRTN MenRa URioR wisdd forg o 2 2l

(v) UHE RIEI R WAl TATEl & JH9TE] BT 3MdHeAd B & fIg 407 T
R Wl AGadh] R IS gt a&v fhar T ORE 59 9y 1.3 o
i &1 gfaferard ura gs|

(v) JiPed Wewdl TSR AR orEd drell AEER—T & TR BT gl o
¥ oy ITRITR U F 7@ RIHl W TS FHAdIT digae QU S
% ¢

(vi) YA BRI Ud IUANT BRI ATl Aied Yed AT W AR e
e

(i) R Y (R IRERI IR WesdT J9ifad & arelt ffafr & fog
A 19, 2012 B AN BRAT 991 fBar T B

(vii) TR RIET IR Wewdl TfafeRi @ IR & g SR &1 e
TR

(ix) &F Yol gRT aRI-9R 9 fafie Yod weEl ) 9rwifed e w@esdl
I g by Y

x) Yl & RAftE eFt 7 Weed R aF dfed axa & v 9wg-awy )
fafter o smenRa sf g% fay g 2

Installation of escalators and lifts at railway stations

%20. DR. SATYANARAYAN JATIYA: Will the Minister of RAILWAYS be

pleased to state:

(a) the planning and action plan to install escalators and lifts for smooth access
to platforms of major railway stations, including Ujjain, Ratlam, Indore, Bhopal

(Main), Itarsi, Nagpur, Jaipur and Kota; and

(b) the details of measures taken towards relieving the pressure of constantly
growing passenger volume at aforesaid railway stations and the details of efforts
being continuously made to increase cleanliness and passenger facilities at the said

stations?

THE MINISTER OF RAILWAYS (SHRI SURESH PRABHU): (a) and (b) A
Statement is laid on the Table of the House.

+ Original notice of the question was received in Hindi.
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Statement

(a) Indian Railways plan to provide about 770 No. of escalators and about 620
No. of lifts out of which so far, about 370 No. of escalators at 167 stations and
about 183 No. of lifts at 98 stations have been installed across Indian Railways at
major railway stations including Ujjain, Ratlam, Indore, Bhopal (Main), Itarsi, Nagpur,

Jaipur and Kota as per the details below:

Sl. Railway Station Already installed Planned/work in progress
No. Escalators Lifts Escalators Lifts

1. Ujjain — 4 2 —

2. Ratlam 2 — — 2

3. Indore — 1 6 1

4. Bhopal (Main) 2 1 — 2

5. Itarsi — 2 2 —

6. Nagpur 2 — 4 —

7. Jaipur 4 1 2 3

8. Kota 2 2 — —

(b) To ease out the pressure of constantly growing passenger volume at aforesaid
stations, Railways have been continuously upgrading stations under its various Station
Development Schemes. Ujjain, Ratlam, Indore, Itarsi and Jaipur are identified under
Adarsh Station Scheme.

At these Adarsh Stations, following facilities are provided to tackle the growing
passenger traffic:

e Improvement in the circulating area so as to ensure proper entry and exit

of vehicles etc.
e A lighting tower for improved illumination.
e Improved modern lighting arrangements at platforms, concourse etc.

e Good passenger guidance system including signages and coach indication
boards.

e Improvement of booking and enquiry offices.
e Lighting of booking office, the queuing area etc.

e Focus on quick entry and exit for passengers (minimum two entry and two

exit points with booking office).
e Smooth access to station premises.

e Provision of wide Foot Over Bridges (FOBs).
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All Minimum Essential Amenities have already been provided at the above
stations as per the laid down norms. However, upgradation of passenger amenities
is a continuous process and works are undertaken depending upon need, volume of

passenger traffic etc.

To improve cleanliness at the stations, Special Cleanliness Campaign under
Swachh Bharat Abhiyan was launched on Indian Railways on 2nd October, 2014.
Regular intensive campaigns/drives have been organized since then over the Indian
Railways with the sole objective towards significant and sustainable improvements
in cleanliness standards of Trains and Railway premises, including Railway stations.
Some of the major initiatives taken by Indian Railways towards sanitation/cleanliness

are as follows:

(i)  Pace of fitment of bio-toilets in coaches has been increased. More than
25000 bio-toilets were fitted in the last two years and target for this year
is 30,000. Fitment of Bio-toilets in coaches will prevent discharge of

human waste during train journeys directly onto the track.

(i)  The facility of On-Board Cleaning has been extended to more than 780
trains which is being monitored through a closed loop ‘APP’ based passenger

feedback system.

(i)  Railways is resorting to SMS-based, web-based and APP-based complaint
redressal system. Daily IVRS-based passenger feedback is randomly being

taken from about 1 lakh passengers.

(iv) To assess the impact of cleanliness efforts at major stations, a third party
survey on cleanliness indicators has been done at 407 stations this year

generating 1.3 lakh passenger responses.

(v)  Integrated Housekeeping Contracts are being put in place at major stations
progressively to promote use of Mechanised Cleaning equipment and Quality

materials.
(vi)  Additional toilets at Railway Stations including Pay and Use toilets.

(vii) Enforcement of Indian Railways (Penalties for activities affecting cleanliness

at railway premises) Rules, 2012 has been intensified.

(viii) Extending use of CCTVs for monitoring cleanliness activities at major

stations.

(ix) Weekly intensive cleanliness drives have been undertaken at various Railway

stations in rotation by Zonal Railways.

(x)  Various theme-based drives have been undertaken from time to time with

focus on cleanliness in different areas of Railways.



Oral Answers [3 February, 2017] to Questions 55

1. ORIV SAfRAT: AR FHART ST, A 431 Sft 7 810 o) # wCeEI
W ST & AN & JRIemslt F aR F AR & a9 $1 fHar 57 <87 7 den
ITH IS0, A, $]R, HIUTd, STRAL, TMYR, TIR 3R HICT & Y TIH B
I TP} ISP IR H Hel Bl g3l G & b AR XA A SN A (U 39 IR
T ggPT BTl AT & f6 T PBEl escalator UG &Y I8 & 3R Bel folde oM <8
g1 a9 W H X H30 Sfft 1 Y goe # Sl wragr {6y Y €, Sd I 59 AR
AT BT YT BT B HHGAT BT I §Y 18 ol gl AT U I8 © P et
U & 3T S I foy 17 8, 98 9 @R, $9 concept B YRT HA H
fpaT |9 o R $9& oy aT-a1 Jurg foby o1 v €7

ot e 9Y: W), I8 WSl © P ' Al 7 99 TME W o s @) gfaensit
HT & IE@T B BN B 8, N AR W) g9t iR kel &1 5t fagad ol g,
Id forg srfciRed Glaemd <9 &1 Y&y g% fhar 81 376 foy fode ok gepeied
BI glagr <1 Se, S @Hfe R 9R 9gd gl MR 38 BM gl 89 ANl 1 770
UEheled oM & ST g1 § 3R STeal 81 Id] MY S 1 BATT DI S|

ST A GeR T YD, I8 91 [epd 9El 8 fb 9 weEl ¥ faue ok
GEholcd ST ST 98d STe]l 8, dfdbd g% H T-g" BRI, T SR 3R AT
PRI & WIH & SR SYIET IR ShY 89 AN A HH DI YO3MA bl 8l TS
3MIHT ATGH BT 6 75 W 'T-a9' HSIRT H AW §, 302 A T BRI H 377
g 3R 483 W Al IR H A T THS W 3T A B WA Pl S WA
B BT H Al AT T8, AU D Gag H g1 A g1 a4l e I u) 7l
T JRAgW < H PO IHI TN, Fifh $96 Y S 99 ST 7, 98 passenger
amenities & 3R AT g1 TSl $© FHI A & &5 passenger amenities B TS
DI YA DI &l 39D Y fUsel T Al A BT 3000 PRI ST ¥ SATET U4T
faar < ga1 gl & Jg W U B 5 Iw g9 W walw T g, R®ife @t A
SIT&T &, SHfelY $H®I S@d gY 899 CSR & dgd Wl P8 Hufial § i &l off|
e I8 9aid gU I © 6 o HulEl 1 M R 39 BM & o 89 98 I3
Heg 1 B 8, S’ WCL o 89 <Ml &l 30 PRIs ¥ AU &1 3-89 &l TRl
A d W d il 39 aRE @1 YRgW UeN BR I2 T, dfbd § A9 FId Uh A
U B, S 6 $© |Gl 7 ... (FGEH). .

MR. CHAIRMAN: Just answer his question.

SHRI SURESH PRABHU: His question was: How soon will I be able to fulfil
it? I am saying, it depends upon the availability of resources. That is why passenger
amenities have been stepped up. We are getting CSR funds. There are a lot of hon.
Members who have given ¥ 5 crores each from their contribution. So, if you can

also contribute, I will be very happy to do it.

MR. CHAIRMAN: Thank you. Now, second question.
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1. AIERMY SAfeaT: A1 FHTafT ST, 919 I8 6 S Arsa w2 a91¢ <11
R 8, 99 Aled WA & M Bl R B b U 84 Dls 7 Dl &g Al @1 &
TSI 8 R TG H BIC-TS daclid HRb, I8 $o Jag Sy HRdl o, Had
SO A1 Y ad QX1 81 8l Y gPR F GBI T PRb 59 DM Bl BIAT B

qgIey, NTGT BT S W 8, 98 93 AeRId &7 § 37dT 21 S9P <l BRI R,
TP TRE S & 3R O AP WER 941 AT ©§, SAGY I aFi BRI W Jfaermaif
BT fIPRT BT B JMATIHAT Bl NG SHH Th Th g9 I Bl

w@dl AT $ R § § g8 Yol dedl g, o AMH #A S T $E ©
f 2 SraqER, 2014 B WSl AMAF B YOI B a1 g &l I8 Wl NI
AR oy 9w 99191 @1 ...(aE)....

MR. CHAIRMAN: Please ask your question.

S1. ARV SAAT: #RT FAZa Wl § & W@es qRA AT & 3w weid
B AH-JART IG- Td 37H FIeTd Iqdel $I & g a1 a3l db dls
BIIHH FIT 52 Al IR 8, Al A SHD! BRI YIS DI B GR1 HIA? 31T A1
e W 9gd 9 gl Bl €, ol R fhy S @ Sevd T

MR. CHAIRMAN: That is a specific question. It can be answered specifically.

S G 9Y: W, g ol g3l W ST YR YBT 8l Uh ORE 9 s9d &
ST incremental &1 519 el W= Big gfagr &1 of, g8f Jlagw <7 @1 g &
TS B, olfT AY-1 WA BI YR ATAT H redevelop B BT HRHA W EAT Lo
a1 31 B W W $H Yo P &A1 T & 3R o & e WY 31 drel
38 &A1 7 &M Y& B QNI Bs WIE & {7 on bidding $F B HI Y B
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stations will be fitted with all modern amenities.
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DR. NARENDRA JADHAV: The hon. Minister’s response is very comprehensive
and informative. It talks about improvement in railway stations, bridges, lifts, even
CCTVs, and cleanliness etc. Regrettably, however, the response does not say anything
about making the railway stations physically disabled-friendly, divyang-friendly. Mr.
Chairman, Sir, Suburban Railway travel in cities like Mumbai, is generally a torture.
Mr. Sachin Tendulkar, who is here, will bear me out but, for physically disabled, it
is nothing but a nightmare. Sir, I would like to raise a supplementary question. What
are the provisions which the Government is coming up with to make the railway
stations disabled- friendly? Is there a target date by which the projects are going to
be completed? Is there a time-bound programme? Sir, I will take only 30 seconds.
This is a low-cost improvement which will go a long way in alleviating the extreme

difficulties currently faced by the disabled, divyangs, as well as senior citizens.

SHRI SURESH PRABHU: Sir, I fully share the compassion and the concern
of the hon. Member. It is absolutely relevant to know that we are working on this
very important issue. This is absolutely right that most of the stations, till recent
past, were not disabled-friendly, inaccessible to many people and, therefore, to make
all stations divyang-friendly is our objective, but it will begin in small steps. All
new stations and all new coaches which are getting constructed will be divyang-
friendly. We have already set the target. I will not be able to give the number just
now because right now this is under trial. I will definitely share it with you. But
the whole idea is, all the major stations, wherever there is a need for it, we are
trying to make them divyang-friendly. All new stations are planned like that and all
new coaches are already planned as divyang-friendly coaches. And, in fact, we have
invited some experts in this field to understand as to how the design should be and,

therefore, we are really working on it.
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BT Wfds= M1 ATl Disabled commuters, elderly commuters, women and sick

commuters are finding it very difficult to climb from one platform to another when
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the announcements are made that the train is coming say on platform No. 5 instead
of platform No. 3. ¥R, I§ dgd 3MawId &l H YT HAl Sl BT AR A § o
SeH Uoe a¥ H SFRe 9o ded Yold 3R dResl Neld &I, WSRT AT AivIgl
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Better internet service to the household consumers

*21. SHRI SAMBHAJI CHHATRAPATT: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) whether it is a fact that the BSNL/MTNL broadband internet connection,
availed by household consumers, works at a very slow speed and remains erratic

with the result that people have no choice but to opt for private internet connection;

(b) the major reasons for this state of affairs when the country is so capable

in satellite technology; and

(c) whether Government has any concrete plan to make BSNL/MTNL internet

services efficient and faster?

THE MINISTER OF LAW AND JUSTICE; AND THE MINISTER OF
ELECTRONICS AND INFORMATION TECHNOLOGY (SHRI RAVI SHANKAR
PRASAD): (a) to (¢) A Statement is laid on the Table of the House.

Statement

(a) and (b) No Sir, the speed of Broadband connections is provided as per
tariff plans opted by the household customers. After the expiry of the fair usage
limits, as per tariff plan opted the speed falls back to the level as defined in the
plan. After Fair Usage Policy (FUP) customer has an option to restore the pre-FUP
speed by making additional payment. Bharat Sanchar Nigam Limited (BSNL) has
increased the FUP limit (speed) from 512 Kbps (Kilo-bytes per second) to 1 Mbps
(Mega-bytes per second) from 01.08.2016 without any additional cost to customer

to provide better speed experience to customer.

The speed mentioned in any tariff plan is the maximum speed that a customer
can get. A customer may get lesser speed at some point of time depending upon

following factors:
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(i) broadband speed at the customer end depends on number of factors like
speed of individual website being accessed,
(i) processing speed of customer end device,
(iii) features of the broadband tariff plan chosen by the customer and

(iv) location of server across the globe hosting the respective web site being

accessed by the customer.

Most of the Broadband connections provided by BSNL and MTNL to wireline
and mobile customers are through terrestrial media. Similar is the position for other
Telecom Service Providers (TSP) too. Satellite media is used largely for far flung
remote areas only, where provision of terrestrial media is costlier as compared to

satellite media.

(c) Following steps have been taken by BSNL and MTNL for improving and

strengthening the wire line Broadband services in the country;

Steps taken by BSNL:
(1) Augmentation of broadband speed up to 2 Mbps for all the customers.

(i1)) BSNL has increased the FUP limit (speed) from 512 Kbps to 1 Mbps from

01.08.2016 without any additional cost to customer.

(iii) Replacement of DNS (Domain Name System) server with high capacity and
latest technology.

(iv) Addition of one more Broadband POP (Point of Presence) at Chandigarh.

(v) Deployment of Multiprotocol Label Switching (MPLS) based Next Generation
Packet Access Network (MNG-PAN) network in selected cities.

(vi) Up-gradation of 1 G ring to 10 G rings (32 rings)
(vii)Peering/Caching with content providers.

Steps taken by MTNL:

(i) Augmentation of fibre network.

(i) Implementation of Very-high-bit-rate Digital Subscriber Line (VDSL) Digital
Subscriber Line Access Multiplexer (DSLAM).

(iii) Bringing DSLAM near to subscriber location.
(iv) High speed Wi-Fi network.

MR. CHAIRMAN: Q.No. 21. The questioner is not present. Let the answer be

given.
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SHRIMATI VIJILA SATHYANANTH: Mr. Chairman, Sir, thank you very much.
Sir, BSNL broad band users face problems from the domain name server. The DNS
is not that much active. It doesn’t respond many times because the new default
router when we get a new BSNL connection usually they don’t give us the better
performance quality products. So, because of this, we usually face problems. At
times, Sir, we have to pay four times more than the private players, which give
us better connectivity than BSNL. I want to know from the hon. Minister whether
the BSNL and MTNL internet service providers come up with the time and use
the latest technology and upgrade their equipment so that the connectivity could be

improved in the near future.

SHRI RAVI SHANKAR PRASAD: Mr. Chairman, Sir, the hon. Minister, Shri
Manoj Sinha is absent; and on his request you are kind enough to allow me to

reply on his behalf.

Sir, I have taken note of the suggestion of the hon. Member. BSNL is improving
a lot of its operational activities and requirements. There has been a legacy issue to
which I had occasion to earlier share in the House. It had a profit of ¥ 10,000 crore
in 2004. It came down to ¥ 8,000 crore loss in 2014. But today I am happy to
announce in this House that their operating profit has gone up by I 4,000 crore and
the losses have come down to ¥ 3880 crore. Their revenue also has gone up. You
are right; they are investing in new products. There is greater need for involvement.
They are giving one Mega-byte free services for the whole broad band. Surely, we
take note of your suggestions. If any specific complaint is there, our official would

respond to it.

Sir, one thing this House needs to know. It is very important. My good friend,
Mr. Raja was talking about PSUs. The human resource component of BSNL/MTNL

is more then 50 per cent of their revenue expenditure.
SHRIMATI VIJILA SATHYANANTH: Establishment cost!

SHRI RAVI SHANKAR PRASAD: Sir, in the case of the private sector,
establishment cost is only two to three per cent. In spite of this heavy load, for
good measure, we need to support employment. If they are doing so well, coming
into profit, making new investment and turning things around, I think this initiative
needs to be appreciated. Secondly, this House also needs to remember that during
natural calamities, it is only these public bodies which provide free services. We
need to appreciate that. We know that very well in the case of Chennai. So, the
good part also needs to be appreciated. If there is any specific issue, we would

certainly look into that.
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SHRI ANANDA BHASKAR RAPOLU: Hon. Chairman, Sir, we are now in the age
of ‘struck-up India’, ‘hanging India’ and ‘hacking India’. I am aware of the capability
and the comprehension of the senior Minister. Even though the regular Minister is
absent, I would like to know from him what the Government’s take on broadband
connectivity is. What is the scope and necessity of broadband connectivity at present,
keeping in mind the growing demand of cashless digital transactions in the light of
demonetization, so as to serve the PIOs and aid such cashless transactions, which are
increasingly leading to hanging of websites and struck-up credit card transactions?

Keep this in view while assessing broadband connectivity and its future requirements.
SHRI ANAND SHARMA: It is the computers that are hanging, not human beings!

SHRI RAVI SHANKAR PRASAD: I was also taken aback! I am grateful. Sir,
I appreciate the interest shown by the hon. Member in digital payments. Keep it up!

SHRI ANANDA BHASKAR RAPOLU: Sir, I also take a lot of interest in

cyber. ...(Interruptions)...
MR. CHAIRMAN: Please; you have asked your question.

SHRI RAVI SHANKAR PRASAD: We would all be benefited by your wisdom

one day.

Sir, as far as Internet penetration is concerned, his point is fairly well taken.
India today is home to about 50 crore Internet connections. We need to increase
it. We are expanding connectivity of Gram Panchayats through the Optical Fibre
Network. I want to gently remind this House that it was started by your Government,
Mr. Anand Sharma. It was known as NOFN. Now, we have made it Bharat Net. It
was started in 2011. Till 2014, in three years, the total length of optical fibre laid
was 358 kilometres. We have laid down 1,92,000 kilometres in two-and-a-half years.
That is how we are doing it. We need to take it further. Private players too are
coming in. Wireless (WiFi) technology is coming up in a very big way. All these

are designed to make it more and more pro-people.

Sir, I go to a lot of these Startup convocations. I see young people doing so
well and coming up with new technology for broadband. We all need to work
together. I do take your suggestion on board, but let me tell you, Indians first observe
technology, then adopt it and, finally, they become empowered in the process. I see
a lot of new technologies coming up in India to further expand Internet connectivity

in the country.

MR. CHAIRMAN: Thank you. ...(Interruptions)... One minute. Your question is

over. Shrimati Kahkashan Perween.
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MR. CHAIRMAN: Thank you. Question No. 22.

Conversion of agricultural land for other purposes

*22. SHRI TIRUCHI SIVA: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(a) whether Government is aware of the problems being faced due to the
conversion and diversion of agricultural land towards non-agricultural uses, which

has led to a shrinkage in the agricultural output;

(b) the details of agricultural land that has been converted for non-agricultural

uses in the country in the last two years and the current year; and

(¢) whether any policy/law has been implemented by Government to contain

such conversion of agricultural land, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) to (c) A Statement is
laid on the Table of the House.

Statement

(a) and (b) The Government is aware of the problems of the conversion and

diversion of agricultural land towards non-agricultural uses. While there is a shift
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in agricultural land for non-agricultural purposes, non-agricultural land is also being
brought under agricultural uses. In the present system of reporting of land utilization
in the country, the details of agricultural land put to non-agricultural uses are not
available separately. However, as per report of Land Use Statistics for 2013-14 (latest
available), during the period of three years, there has been marginal decline in the
agricultural land and similar increase in the area put to non-agricultural uses as per
details given below:

(Million Hectares)

Year Agricultural land  Area put to non-agricultural uses
2010-11 182.01 26.40
2013-14 181.85 26.91

Increase (+)/Decrease (-) (-) 0.16 0.51

Despite marginal decline in the agricultural land various initiatives taken by the
Government have led to increase in the agricultural production in the country except

in the years of drought, flood, etc.

(c) As per Seventh Schedule of Constitution of India, land comes under the purview
of State Government. Therefore, the State Governments are to take suitable steps as
required to check diversion of agricultural land for non-agricultural purposes. However,
under the National Policy for Farmers-2007 (NPF-2007), State Governments have been
advised to earmarked lands with low biological potential such as uncultivable land,
land affected by salinity, acidity, etc., for non agricultural developmental activities,
including industrial and construction activities. National Rehabilitation and Resettlement
Policy — 2007 (NRRP-2007) has also recommended that as far as possible, projects
may be set up on waste land, degraded land or un-irrigated land. Acquisition of
irrigated, multi-cropped agricultural land for non-agricultural uses may be kept to

the minimum and avoided, to the extent possible.

SHRI TIRUCHI SIVA: Sir, this is a very important question that needs to be
dealt with at length, but, this being the Question Hour, I would like to make it

concise. I would request you to permit a separate discussion on this subject.

Sir, India is basically an agricultural country and our population is increasing
enormously. And sooner or leter, we are going to surpass even China in population,
whereas, the area of India is only one-third of China. In this situation, when
the requirement for food is increasing, the cultivable agricultural lands are being
converted for non-agricultural purposes. Sir, the statistics show very clearly that in
the year 2013-14, 26.91 million hectares of agricultural land have been converted

for non-agricultural purposes, that is, 2 crore 70 lakh hectares of agricultural land.
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When the population is increasing and when the food requirement is increasing, it
is diminishing or decreasing to this very, very alarming situation, what are the steps
the Government is keeping in mind? They may say that it is a State issue, but,
when the Central Government can issue directions to the State Government how to
acquire lands and all, there must be a stringent law that agricultural lands should
not be converted for non-agricultural purposes. I would like to know whether the

Ministry is having such an intention.
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SHRI TIRUCHI SIVA: Sir, the Minister's reply is justifying that the conversion
of cultivable agricultural lands to non agricultural lands will not affect the food
production. Sir, I would like to know from the hon. Minister one thing. When he
says that food production has increased comparatively what it was, and what it
is now, and whether it would meet the demand and supply situation. Agricultural
sector is the largest sector which provides more employment, and production which
he says nowadays is by way of modern technology. Non-conventional methods do
not suit our soil, and it has already displaced too many numbers of agricultural
workers, and introduction of genetically modified seeds would also encourage the
farmers that they would get more yield. But, in that case, we have to stretch our
hands to foreign countries even for our seeds, and our conventional agriculture would
be totally erased. So, in that situation, statistics showing that food production has
increased by non-conventional methods, will not suit us. We have to stick on to
conventional methods. What 1 would urge the Minister is that kindly see to that no

more agricultural land is converted for non-agricultural purpose.
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MR. CHAIRMAN: Thank you.

it IRERH ®UTAT: A GG Sf, 3RT HEAT I8 Bds el A7 T agricultural
land @T non-agricultural land ¥ ST conversion &I Y& &, 39 &4 Q’?ﬂ BRG]
3P U § Bl U PIg 919 T8l ¥ R WRGR I8 dreal & 781 8 & agricultural

land DT non-agricultural land # conversion &l

MR. CHAIRMAN: I am afraid, Question Hour is over. The House is adjourned
till 2.30 p.m

WRITTEN ANSWERS TO STARRED QUESTIONS
Productive and non-productive cows and bullocks in the country

*23. DR. KANWAR DEEP SINGH: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether it is a fact that 99.19 per cent of cows and 99 per cent of bullocks

in the country are productive;
(b) if so, the average value of production from them and expenditure thereon;
(c) the agency that collected this data and when was this done; and

(d) the basis of categorisation of productive and non-productive cows and
bullocks?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI RADHA
MOHAN SINGH): (a) No, Sir. As per the 19th Livestock Census-2012, out of total
no. of 122.98 million cows, 43.95 million cows are in-milk production (35.74%) and
46.88 million male cattle (69.03%) out of total population of 67.92 million are used
for breeding and draught purposes.

(b) The total milk production from Cow/Buffaloes etc. was 146.31 Million tonnes
during the year 2014-15 and the average value of production was I 33.65 per kg.
The total expenditure on Dairy Development programmes by the Central Government
during 2012-13 to 2015-16 was X 1920.69 crores.

(¢) The production estimate for milk is calculated annually based on the data
collected under Integrated Sample Survey conducted by the State/UT Animal Husbandry
Departments with the support of the Union Government and the value output of milk

is calculated annually by Central Statistical Office.
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(d) As per the definition adopted for 19th Livestock Census-2012, the animals
in milk production are described as animals ‘in-milk’. The categorisation of male

cattle has been done on the basis of their use such as “for breeding”, “for draught”
and “for both draught and breeding”.

Supply of Fertilizers to Chhattisgarh

124*. SHRI RAM VICHAR NETAM: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether any steps have been taken by Government to meet the demand of
fertilizers in naxal-affected areas of Chhattisgarh, if so, the details thereof; and

(b) whether Government has established any competent, responsible and
accountable mechanism in this regard, if so, the details thereof?

THE MINISTER OF CHEMICALS AND FERTILIZERS (SHRI ANANTH
KUMAR): (a) and (b) Following steps have been taken by Government to meet the
demand of fertilizers in the country including naxal-affected areas of Chhattisgarh:—

I.  Before the commencement of each cropping season, Department of Agriculture,
Cooperation and Farmers Welfare (DAC&FW), after consultation with all the
State Governments, assesses the requirement of fertilizers. After assessment
of requirement, DAC&FW projects month-wise requirement of fertilizers.

II. On the basis of month-wise and State-wise projection given by DAC&FW,
Department of Fertilizers allocates sufficient/adequate quantities of fertilizers
to States by issuing monthly supply plan and distribution within the State is
the responsibility of the concerned State Government. Further, the availability
of fertilizers is continuously monitored through following system:—

(i) The movement of all major subsidized fertilizers is being monitored
throughout the country by an on-line web based monitoring system
called integrated Fertilizer Monitoring System (iFMS);

(ii)) The State Governments are regularly advised to coordinate with
manufacturers and importers of fertilizers for streamlining the supplies
through timely placement of indents for railway rakes through their State
institutional agencies like Markfed etc.

(iii) Regular Weekly Video Conference is conducted jointly by Department
of Agriculture and Cooperation and Farmers Welfare (DAC&FW),
Department of Fertilizers (DoF), and Ministry of Railways with State
Agriculture Officials and corrective actions are taken to dispatch fertilizer

as indicated by the State Governments.

+ Original notice of the question was received in Hindi.
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(iv) The gap between demand (requirement) and production is met through
imports. The import for the season is also finalized well in advance to

ensure timely availability.

Due to the above efforts of Department of Fertilizers and State Governments,
the availability of fertilizers is ensured in all States including Chhattisgarh.

Coach Mid life Rehabilitation workshop at Kurnool

*25. SHRI T. G. VENKATESH: Will the Minister of RAILWAYS be pleased

to state:

(a) whether Railways have sanctioned Coach Mid Life Rehabilitation (CMLR)
workshop at Kurnool under South Central Railway (SCR) in the year 2013-14;

(b) if so, the details therecof and the progress of the workshop as on date;

(c) whether any funds have been allocated to this workshop since its inception,
if so, the details thereof; and

(d) the reasons for the inordinate delay in taking up the execution of the project?
THE MINISTER OF RAILWAYS (SHRI SURESH PRABHU): (a) Yes, Sir.

(b) The work was sanctioned in the Railway Budget 2013-14 at a cost of
% 110 crores.

(1) Tender for Earth work, Boundary wall and road has been awarded and
the work has started.

(i1) Open Tender for construction of the CMLR Workshop at Kurnool has
been floated.

(c) Yes, Sir. The details are as given below:—

Year Outlay
2013-14 % 5 lakhs
2014-15 % 50 lakhs
2015-16 % 1 crore
2016-17 % 14.62 crores

(d) The execution of the project was delayed as 119.88 acres of land out
of approx 144 acres was handed over by the Government of Andhra Pradesh on
23.05.2015 and 4.11 acres was handed over on 09.03.2016 only. The balance land
of approx. 20 acres is expected to be handed over by Government of Telangana to

Railways shortly.
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Rejuvenation of closed jute mills

*26. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of TEXTILES be

pleased to state:

(a) the number of jute mills closed in the country during the last three years,

State-wise; and
(b) the action taken by Government for rejuvenation of the closed mills?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a)
State-wise details of both Private and Public Sector closed jute mills during the last

three years are given below:—

Year West Odisha  Andhra  Bihar Uttar Chhattisgarh Total
Bengal Pradesh Pradesh (Cumulative)
2013-14 6 1 1 0 2 1 11
2014-15 10 1 3 1 2 1 18
2015-16 17 1 6 1 2 1 28

(b) Government has been implementing several Schemes and measures for
supporting the Jute Manufacturing Units in particular and the Jute Sector in general.
These include — the implementation of norms under Jute Packaging Materials Act,
1987; Incentive Scheme for Acquisition of Plant and Machinery; Export Market
Development Scheme; Promotion of Diversification; and Imposition of Anti-Dumping
Duty on imported Jute Goods for protection of the Domestic Industry.

Second version of model APMC Act

*27. SHRI A. K. SELVARAIJ: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether it is a fact that Government is considering to come out with second
version of model Agricultural Produce Market Committee (APMC) Act, if so, the

details thereof; and

(b) whether it is also a fact that the APMC Act is aiming to increase farmers'
income by measures like taking contract farming out of the law, if so, the details
thereof?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI RADHA
MOHAN SINGH): (a) The Government constituted a committee under the Chairmanship
of Additional Secretary, Department of Agriculture, Cooperation and Farmers’ Welfare
(DAC&FW) on 12.08.2016 to promote National Agriculture Market (e-NAM) through
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agricultural marketing reforms. Subsequently, scope of the committee was expanded
to include entire basket of reforms in Agri-marketing sector. The Committee was
mandated inter alia to study the existing provisions in State APMC Acts/Rules
and suggest amendments in existing model APMC Act, 2003. The Committee has
formulated a draft Model APMC Act encompassing the progressive reforms. This has
been circulated to the States/Unions Territories and concerned Central Government

Ministries/Departments for soliciting their views/comments.

(b) Yes Sir, while drafting new model APMC Act, 2016, the provisions of
contract farming have been taken out. However, Contract Farming would be useful
to farmers by ensuring pre-agreed prices and overall risk mitigation and hence may
be one of the measures to increase farmers’ income. A Committee has been formed
in Department of Agriculture, Cooperation and Farmers Welfare to draft a Model

Contract Farming Act.
Reasons behind recent train accidents

+#28. SHRI VISHAMBHAR PRASAD NISHAD: Will the Minister of RAILWAY'S

be pleased to state:

(a) the reasons behind continuous train accidents that occurred between Lucknow-
Kanpur-New Delhi-Delhi; and

(b) whether any terrorist connection is also coming to light during investigations

of the series of train accidents, the details thereof?

THE MINISTER OF RAILWAYS (SHRI SURESH PRABHU): (a) Since November,
2016 following three consequential train accidents occurred between Lucknow-Kanpur-
New Delhi-Delhi:—

(1) Derailment of Train No. 19321 Indore-Rajendra Nagar Terminal (Patna
Express) on 20.11.2016 at 03:04 hours between Pokhrayan and Malasa stations
on Jhansi-Kanpur section of North Central Railway. Statutory inquiry into
the derailment of Train No. 19321 Indore-Rajendra Nagar Terminal (Patna
Express) has been ordered to determine the reasons of the accident by the
Commissioner of Railway Safety (CRS), Eastern Circle, Kolkata under the
Ministry of Civil Aviation.

(i1) Derailment of Train No. 12987 Sealdah-Ajmer Express at Rura station on
28.12.2016 at 05:20 hours on Allahabad-Kanpur section of Allahabad Division
of North Central Railway. Statutory inquiry into the derailment of Train

No. 12987 Sealdah-Ajmer Express has been ordered to determine the reasons

+ Original notice of the question was received in Hindi.
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of the accident by the Commissioner of Railway Safety (CRS), Northern
Circle, New Delhi under the Ministry of Civil Aviation.

(iii) Derailment of Goods Train No. DN NGC on 12.01.2017 at 17:44 hours
on Lucknow-Kanpur Section of Lucknow Division of Northern Railway.
Departmental inquiry has been ordered to determine the reasons of the

accident.

(b) In the case of accident of Train No. 19321 Indore-Rajendra Nagar Terminal
(Patna Express) on 20.11.2016 at 03:04 hours between Pokhrayan and Malasa stations
on Jhansi-Kanpur section of North Central Railway, a case vide Cr. No. 55/16 u/s
337, 338, 304 (a), 427 IPC and 151, 154 Railways Act was registered by GRP/
Bhimsen on 21.11.2016. Investigation of this case has been taken over by the National
Investigation Agency. In the case of accident of Train No. 12987 Sealdah-Ajmer
Express at Rura station on 28.12.2016 at 05:20 hours on Allahabad-Kanpur section
of Allahabad Division of North Central Railway, a case vide Cr. No. 818/2016 u/s
337, 338, 497 IPC and 151, 154 Railways Act was registered by GRP/Kanpur Central

on 28.12.2016. This case is under investigation by police.
Agrarian crisis in the country

*29. SHRIMATI RAJANI PATIL: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether Government has conducted any study on the regions facing agrarian

crisis in the country;
(b) if so, the details and the outcome thereof; and

(c) the steps taken/being taken by Government to encourage the use of modern
agricultural techniques to sustain growth of agriculture to solve the problem of

agrarian crisis in the country?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI RADHA
MOHAN SINGH): (a) and (b) Taking cognizance of the problem of Agrarian distress
and consequent farmers suicide in country, Government has undertaken a study “Farmers
Suicide in India: Causes and Policy Prescription” as an All India coordinated study in
the work plan 2016-17 through the Institute of Social and Economic Change (ISEC),

Bengaluru. The study is being conducted in major suicide hit States of the country.

(c) Agriculture, including agricultural indebtedness, being a State subject, the State
Governments take appropriate measures for development of agriculture in the State.
However, Government of India supplements the efforts of States through appropriate

policy measures and budgetary support.
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Under agriculture mechanization, there is a programme namely, Submission on
Agricultural Mechanisation (SMAM) is concerned, financial assistance as cost subsidy
to the tune of 25-40% is being provided for the individual ownership of the farm
machinery which is also applicable for farm machinery component under other
schemes of the Department for different categories of Machinery and Equipment. The
financial assistance @40% is provided for establishment of farm machinery banks to
provide custom hiring services for the benefits of small and marginal farmers. For
installing solar photovoltaic water pumping system, financial assistance of I 43,200/
Horsepower to I 63,360/ Horsepower is provided. To promote the mechanization in
selected village with low level of farm mechanization, financial assistance @80%
of the project cost for farm machinery banks is given to a group of minimum
8 farmers. Hiring assistance for various farm operations carried out through the farm
machinery banks set up under financial assistance is also provided @50% of the

cost of operation/ha limited to I 2000 per ha. to farmers.

To support the agricultural Mechanization in North Eastern States where the
Mechanization level is very low, the maximum permissible subsidy per machine per
beneficiary is provided @50% limited to I 1.25 lakh/beneficiary for procurement of
various agricultural machinery and equipments for individual ownership, and 95%
of the cost of the machinery/Implement up to ¥ 10 lakhs per farm Machinery bank
for the establishment of Farm Machinery Banks with a minimum of 8-10 farmers
respectively. During the year 2016-17, cost subsidy of ¥ 10.74 crore has already
been released in the first installment to NE States under the different components
of SMAM.

Under the component 1 of SMAM, Agricultural Mechanization through Training,
Testing and Demonstration, a total of 2267 women were trained during the current
Financial Year 2016-17, (till December, 2016). A list of about 30 identified gender-
friendly tools and equipment developed by the Research and Development Organization
for use in different farm operations has already been sent to all States and UTs for
popularizing them. State Governments have been directed to earmark 30 per cent of

total funds allocated under SMAM for women beneficiaries.

To promote the mechanization of small and marginal farm holdings and farm
holding in difficult area with low level of mechanization, the efforts have been made
to concentrate on establishment of farm Machinery Bank and Hi tech, high productive
farm machinery hubs for custom hiring services. Under the components 4, 5 and
6 of the SMAM total X 91.44 crore as cost subsidy, has already been released to
States in the first installment to establish 1662 Farm Machinery Banks for providing

the custom hiring services in the country till December, 2016.



Written Answers to [3 February, 2017] Starred Questions 73

In order to achieve fast pace in farm growth and increasing the agricultural
production, Crop Science Division of Indian Council of Agricultural Research (ICAR)
has prioritized research and development programmes in rice, wheat, maize, millets,
fodder crops, oilseeds, pulses, sugarcane, cotton and other fiber crops. These research
programmes are undertaken by 26 commodity theme based research institutes and 33
All India Coordinated Research Projects (AICRPs) and All India Network Projects
(AINPs), mostly situated in State Agricultural Universities (SAUSs) to develop location

specific crop varieties and matching technologies as per the agro-ecological needs.

The crop improvement programmes give emphasis on development of new crop
varieties/hybrids with improved quality and tolerance/resistance to biotic and abiotic
stresses and making crops able to withstand the weather extremities. As a result of
these efforts, 308 high yielding varieties/hybrids of different crops including 155 of
cereals, 50 of oilseeds, 44 of pulses, 33 of fibres, 17 of forages and 9 of sugarcane
with fair degree of tolerance to biotic and abiotic stresses have been released for
cultivation by the farmers during the year 2016. The structured science and development
programmes of ICAR has led to production of 12484 tonnes breeder seeds of different
crops during 2015-16 that were supplied to different seed producing agencies so that
quality seeds of improved varieties/hybrids could be made available to the farmers

for cultivation and boost the productivity and production in major crops.

The institutes under the Crop Science Division of ICAR is regularly conducting
nationwide Front Line Demonstrations (FLDs), on and off farm trainings, skill
development programmes, improved technology demonstrations including varieties/
hybrids in pursuit of technology transfer and to create awareness amongst the
farmers for adopting improved scientific packages and practices to enhance the farm

productivity and production.

Besides, they are regularly organizing Kisan Melas, Farmers' Field Days, Kisan
Gosthis, scientists-farmers interfaces/meetings on different aspects of crop production
and protection, packages and practices, website updating, sensitization through print
and electronic media and empowering the farmers with knowledge. In addition, the
improved varieties and production technologies were also demonstrated at the farmers'
fields by the ICAR institutes, State Agricultural Universities (SAUs) and Krishi
Vigyan Kendras (KVKs) through Frontline Demonstrations (FLD) Programme to
create awareness among the farmers about them. Besides, Bringing Green Revolution
to Eastern India (BGREI) and National Food Security Mission Programmes are also
being implemented wherein improved agricultural technologies/package of practices,
improved varieties/hybrids are promoted. ICAR 1is providing technical backstopping

in these programmes.
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Derecognition of political parties

*30. SHRI HARIVANSH: Will the Minister of LAW AND JUSTICE be pleased
to state:

(a) whether any measures are being taken to derecognise those political parties

which are inactive and are suspected to be indulging in money laundering; and
(b) if so, the details thereof?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
(a) and (b) The Election Commission has informed that the Commission had recently
conducted verification to review the existence of the unrecognized political parties
registered with the Commission that had not contested any Assembly or Parliamentary
election or any bye election during the last ten years. On the basis of the reports of
the Chief Electoral Officers of the State concerned, the Commission has delisted 255
political parties during the period from February to December, 2016. The Commission
has also provided the list of such delisted political parties to the Central Board of
Direct Taxes.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Drought in Andhra Pradesh

157. SHRI T. G. VENKATESH: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether Government of Andhra Pradesh has submitted a detailed report on
the drought occurred in the State during Kharif season requesting to release suitable

financial assistance to the State, if so, the details thereof, and

(b) whether any action has been taken on the request to release assistance to
Andhra Pradesh, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI S. S. AHLUWALIA): (a) and (b) The Government
of Andhra Pradesh has declared drought in parts of the State and submitted a
Memorandum seeking assistance of I 2281.79 crores from the National Disaster
Response Fund (NDRF). An Inter-Ministerial Central Team has recently visited the
affected areas in the State for assessment of the drought situation and requirement

of financial assistance.

Further action will be taken in accordance with the established procedure.
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Setting up of cold chain

+158. SHRI LAL SINH VADODIA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether it is a fact that a scheme for setting up a cold chain has been
formulated by the Ministries of Agriculture and Farmers Welfare and Food Processing

Industries;

(b) if so, whether Government is considering to take any steps in this regard;

and
(¢) if so, the details therecof and by when and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) The Government is
implementing the following Schemes for setting up of cold chain and increasing
storage capacity for perishables.

(1) Mission for Integrated Development of Horticulture (MIDH) of DAC&FW.
(i1) Integrated Cold Chain Scheme of MOFPI.

(iii) Scheme of Agricultural Processed Food Products Export Development Authority
(APEDA) under Ministry of Commerce.

(iv) Scheme of National Cooperative Development Corporation (NCDC) under
DAC&FW.

(v) Integrated Scheme for Agricultural Marketing (ISAM).

(b) and (c¢) Under these schemes, financial assistance is provided to farmers/

entrepreneurs for setting up cold storages/cold chain infrastructure:—

(i) Under MIDH Scheme implemented by Department of Agriculture,
Cooperation and Farmers Welfare, subsuming the schemes of NHM, HMNEH,
NHB, CDB, NBM, CIH, financial assistance is provided for taking up
various activities related to development of horticulture including marketing
infrastructure and post harvest management. For the development of post
harvest management including establishment of cold storage infrastructure,
subsidy @35% (for general areas) and 50% (for hilly and tribal areas) of
capital cost of the project is available for both public and private sector
enterprises. The subsidy for the private sector is credit linked and back-
ended.

+ Original notice of the question was received in Hindi.
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(i) Ministry of Food Processing Industries is implementing a Central Sector
Scheme of Cold Chain, Value Addition and Preservation Infrastructure since
2008-09 in the country. The financial assistance @35% to 50% of the total
cost of plant and machinery and technical civil works in general areas and
@50% to 75% for NE region and difficult areas (North Eastern States,
Sikkim, J&K, Himachal Pradesh and Uttarakhand) subject to a maximum
grant-in aid of ¥ 10 crore per project is provided for different components
of PHM and cold chain infrastructure. Government has also approved taking
up of 100 new integrated cold chain projects in the financial year 2016-17.
Integrated Cold Chain and preservation of entrepreneurs, Cooperative Societies,
Self Help Groups (SHGs), Farmer Producer Organizations (FPOs), NGOs,
Central/State PSUs, etc.

Sale of vegetables by farmers below the production cost

159. SHRI NEERAJ SHEKHAR: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether Government is aware that farmers growing vegetables are compelled
to sell their produce, particularly perishable articles like tomatoes at 50 paise per kg
due to non availability of buyers after demonetization of currency notes, if so, the

details thereof, State-wise;

(b) whether Government would announce any special package for compensation
to those farmers who have suffered severe losses due to selling of their vegetables

at the price much below the cost of production; and
(c) if so, the details thereof, State-wise and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) As per the data available
with the Government of India, the price trends of potato and tomato during the year
2014, 2015 and 2016 always showed declining trend during the months of November
and December. The modal prices of both potato and tomato have been reported by

and large above their production costs during the demonetization period.

(b) and (c) No such proposal is under consideration. However, in order to
protect the interest of farmers, the Government of India implements Market Invention
Scheme (MIS) for procurement of horticultural and agricultural commodities which
are perishable in nature and not covered under Price Support Scheme (PSS) scheme.

The objective of the intervention is to protect the farmers from making distress sale
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in the event of bumper crop during the peak arrival period when the prices tends
to fall below economic levels and cost of production. The condition is that there
should be either at least a 10% increase in production or a 10% decrease in the
ruling market prices over the previous normal year. The scheme is implemented at
the request of a State/UT Government which is ready to bear 50% of the loss (25%

in case of North Eastern States), if any, incurred on its implementation.
Benefits for farmers under PMFBY

+160. SHRI PRABHAT JHA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether wide changes have been made in old crop insurance scheme by
reconciling the discrepancies under recently introduced new Pradhan Mantri Fasal
Bima Yojana (PMFBY) to enable farmers to get maximum benefits, if so, the details

thereof; and

(b) whether the amount of premium paid by farmers under PMFBY has been
substantially reduced and also the cap on payment on insurance has been withdrawn,
if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) Yes Sir.
Government has recently reviewed the erstwhile Crop Insurance Schemes and
introduced yield based Pradhan Mantri Fasal Bima Yojana (PMFBY) and weather
index based Restructured Weather Based Crop Insurance Scheme (RWBCIS) from
Kharif 2016 to provide financial support to farmers suffering crop loss/damage due
to natural calamities/adverse weather conditions, to stabilize the income of farmers.
Under PMFBY, comprehensive risk insurance is provided to cover yield losses due
to non-preventable risks. Salient features of the scheme are given in the Statement
(See below).

Under PMFBY and RWBCIS, the premium payable by farmers has been
substantially reduced and simplified and there is one premium rate on pan-India
basis for farmers which is upto maximum of 1.5%, 2% and 5% for all Rabi,
Kharif and annual horticultural/commercial crops, respectively. Further, removal of
the provision of capping on premium and consequent reduction of sum insured, a
feature of erstwhile schemes has facilitated farmers to get claim against full sum

insured without any reduction.

+ Original notice of the question was received in Hindi.
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(i)

(i)

(iif)

(iv)

v)

(vi)

(vii)

(viii)

(ix)

x)
(xi)

(xii)

(xiii)

Statement

Salient Features of PMFBY

Provide comprehensive insurance coverage against crop loss on account
of non-preventable natural risks, thus helping in stabilising the income of

the farmers and encourage them for adoption of innovative practices.

Increase the risk coverage of Crop cycle — pre-sowing to post-harvest

losses.

Area approach for settlement of claims for widespread damage. Notified
Insurance Unit has been reduced to Village/Village Panchayat for major

crops.

Uniform maximum premium of only 2%, 1.5% and 5% to be paid by
farmers for all Kharif Crops, Rabi Crops and Commercial/horticultural

Crops respectively.

The difference between premium and the rate of Insurance charges payable
by farmers shall be provided as subsidy and shared equally by the Centre
and State.

Uniform seasonality discipline and Sum Insured for both loanee and non-

loanee farmers.

Removal of the provision of capping on premium and reduction of sum
insured to facilitate farmers to get claim against full sum insured without

any reduction.

Inundation has been incorporated as a localized calamity in addition to

hailstorm and landslide for individual farm level assessment.

Provision of individual farm level assessment for Post harvest losses
against the cyclonic and unseasonal rains for the crops kept in the field

for drying upto a period of 14 days, throughout the country.
Provision of claims upto 25% of sum insured for prevented sowing.

“On-Account payment” upto 25% of sum insured for mid season adversity,
if the crop damage is reported more than 50% in the insurance unit.

Remaining claims based on Crop Cutting Experiments (CCEs) data.

For more effective implementation, a cluster approach will be adopted under
which a group of districts with variable risk profile will be allotted to an

insurance company through bidding for a longer duration upto 3 years.

Use of Remote Sensing Technology, Smartphones and Drones for quick

estimation of crop losses to ensure early settlement of claims.
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(xiv) Crop Insurance Portal has been launched. The portal will be further
developed for ensuring better administration, co-ordination, transparency,
dissemination of information and delivery of services including crediting

the claim amount electronically to the individual farmer’s Bank Account.

(xv) Focused attention on increasing awareness about the schemes among all

stakeholders and appropriate provisioning of resources for the same.

(xvi) Premium rates under Weather Based Crop Insurance Scheme (WBCIS) have
also been reduced and brought at par with new scheme. Further, capping
on Actuarial premium and reduction in sum insured has been removed in

this scheme also.

(xvii) In addition, a Unified Package Insurance Scheme (UPIS) has also been
approved for implementation on pilot basis in 45 districts of the country
from Kharif 2016 season to cover the other assets/activities like machinery,
life, accident, house and student-safety for farmers alongwith their notified
crops (under PMFBY/ Weather Based Crop Insurance Scheme - WBCIS).

Production of Kharif and Rabi crops

161. SHRI C. P. NARAYANAN: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the production figures of foodgrains in Kharif and Rabi seasons during
2015-16;

(b) whether floods/drought are expected to affect their production this year, if

so, to what extent;
(c) the Kharif crop production this year; and
(d) the expected Rabi season production?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI S. S. AHLUWALIA): (a) As per the fourth advance
estimates, the production of foodgrains during Kharif and Rabi seasons of 2015-16
is as under:

(Million tonnes)

Season Foodgrain production
Kharif 124.01
Rabi 128.21

(b) India Meteorological Department (IMD) informed that the 2017 winter
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season (Jan to March) rainfall over North India is most likely to be normal. The
Long Period Average (LPA) of the winter rainfall over North India for the period
1951-2000 was 183.1 mm. Hence, above normal seasonal rainfall leading to flooding

during current Rabi season over the plains of North India is not expected.

(¢) The production of major Kharif crops during 2016-17 (1st Advance Estimates)

is given in the Statement (See below).

(d) First assessment of production of Rabi crops in an agriculture year is given
in the second advance estimates of crop production. At this stage, it is too early to

arrive at an assessment of Rabi season production for 2016-17.
Statement
First Advance Estimates of Kharif Crops Production for 2016-17

(In million tonnes)

Sl. No. Crops Production
1. Rice 93.88

2 Pulses 8.70

3. Coarse Cereals 3245
TotaL Foodgrains 135.03

4. Oilseeds 23.36
5. Sugarcane 305.25
6. Cotton* 32.12
7. Jute and Mesta** 10.41

* Production in million bales of 170 kgs. each.
** Production in million bales of 180 kgs. each.

Impact of demonetization on farming sector

162. SHRI MD. NADIMUL HAQUE: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) the steps taken by Government to ensure minimum damage to small farmers

due to demonetization;

(b) whether Government has conducted or planning to conduct any study to
understand the nature of impact of demonetization on farming sector, if so, the

details thereof; and
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(¢) if not, by when Government is planning to conduct such a study?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI S. S. AHLUWALIA): (a) The Government has taken

several measures in respect of the demonetization. Such measures include:—

(i)

(i)

(iii)

(iv)

V)

(vi)

(vii)

The Farmers were permitted to draw upto I 25,000 per week in cash
from their Know Your Customer (KYC) compliant accounts subject to
the normal loan limits and conditions. This facility will also apply to the
Kisan Credit Cards (KCC).

The farmers who receive payments in their bank accounts through cheque/
RTGS for sale of their produce in the APMC markets/mandis will be
permitted to draw upto ¥ 25,000 per week in cash.

The Government has allowed farmers to use old ¥ 500 denomination
notes for making payments towards purchase of seeds from the centres,
units or outlets belonging to the Central or State Governments, Public
Sector Undertakings, National or State Seeds Corporations, Central or State
Agricultural Universities and the Indian Council of Agricultural Research,

on production of proof of identity.

In the aftermath of demonetization, the Government decided that an
additional grace period of 60 days for prompt repayment incentive @ 3%
will be provided to such of the farmers whose crop loans dues fall due
between 01.11.2016 to 31.12.2016 and if such farmers repay the same
within 60 days from their due date in this period.

The Government has granted interest waiver for two months (November
and December, 2016) for all short term crop loan availed from Cooperative
Banks between 01.04.2016 to 30.09.2016 and upfront deposit of the same
in the account of the concerned farmers. For this purpose, provision
of additional resources of ¥ 660.50 crore in the current financial year
(2016-17) has been kept.

NABARD in 2016-17 shall undertake short term borrowing up to ¥ 20,000
crore at market rate for onward lending to Cooperative Banks at 4.5% p.a.
provided Cooperative Banks made available short term crop loan up to
% 3.00 lakh to farmers at 7% p.a. Further, under the Interest Subvention
Scheme, the interest subvention @ about 1.8% p.a. and 0.2% administrative
cost of NABARD amounting to ¥ 400 crore for this purpose shall be
released by the Government to NABARD in 2016-17.

Post Demonetization, the Government through its many organizations viz.

Cooperative Banks, including Urban Cooperative Banks and Multi-State
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(viii)

(ix)

x)

(xi)

(xii)

(xiii)

Cooperative Banks, RRBs, IFFCO, KRIBCO, NABARD, National Seed
Corporation, Mother Dairy, NAFED, Krishi Mandies etc. organized training
and awareness camps for farmers, dealers and retailers and disseminated
information through posters and pamphlets in regional language for
promotion of cashless transaction, opening of Mobile account, use of
Rupay Card, Debit Card, use of PoS (Point of Sale Machine), promotion

of digital payment between farmers etc.

The Government has extended the cut-off date for submission of premium
proposal for cash crops for certain States under Pradhan Mantri Fasal Bima
Yojana (PMFBY) and Weather Based Crop Insurance Scheme (WBCIS)
on case to case basis during 2016-17. Further, for the States whose cut
off dates were lying between 15.12.2016 to 31.12.2016 this cut-off date
was extended upto 10.01.2017 under PMFBY for payment of premium by

farmers.

Reserve Bank of India (RBI) and Banks have been advised by Government
of India (GOI) to make the required cash available to the District Central
Cooperative Banks (DCCBs). This will ensure quick flow of credit and
required cash to the farmers during the current Rabi seasons. RBI has
advised all the eligible institutions that around X 35,000 crore will be
required by DCCBs for sanction and disbursement of crop loans to the
farmers @ X 10,000 crore per week. Government has advised RBI and
Commercial Banks to prioritise availability of adequate legal currency to

the DCCBs to meet their cash requirement.

The availability of certified/quality seeds for the current Rabi season is

adequate in the country.

For ensuring adequate availability of Urea, DAP, MOP, NPK and other
fertilizers in every nook and corner of the country, close coordination was
done with Companies, State Governments, Ministry of Railways, Ministry

of Shipping etc.

To ensure that the sales of fertilizers is not hampered due to lack of
cash in the system, Manufacturing Companies and Importers of various
fertilizers were directed to provide fertilizers to dealers/wholesalers/retailers
on credit and the credit limit was extended by additional 30 days by the

Companies.

Companies were asked to instruct their dealers/wholesalers/retailers to use
all modes of transaction including sales on credit, debit card, credit card,

cheque etc. for sale of fertilizers to the farmers.



Written Answers to [3 February, 2017] Unstarred Questions 83

(xiv) States were issues advisory that at their level they should ensure that
the fertilizers are readily made available to the farmers as per their
demand without fail and also necessary instructions to be issued from
State Governments to cooperatives, private retailers/wholesalers to provide
fertilizers on credit and accept all modes of payment viz. debit card, credit

card, cheques etc.

(xv) Petrol pumps were advised to accept old notes of ¥ 500 for purchase of

diesel and petrol.

(b) and (c¢) To understand the impact of demonetization on farming sector, Indian
Council of Agricultural Research (ICAR)-National Institute of Agricultural Economics
and Policy Research (NIAP) conducted a short survey of farmers in few villages
around Delhi under Mera Gaon Mera Gaurav (MGMG) initiative. Survey findings could
not establish any significant adverse effect of demonetization on input availability,
market arrivals of produce and area sown in Rabi season. As per preliminary reports
received from the States, the total area sown under Rabi crops as on 27th January,
2017 stands at 637.34 lakh hectares as compared to 600.02 lakh hectares this time

in 2016 indicating no significant impact of demonetization on Rabi sowing.
Introduction of new Agriculture Policy

163. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether Government is introducing a new Agriculture Policy for providing

more incentives to farmers to increase agricultural production; and
(b) if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) There is no

proposal of introducing new Agricultural Policy under consideration at present.
Promoting fisheries sector

164. SHRI DILIP KUMAR TIRKEY: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether it is a fact that fisheries is not considered as a main agricultural

activity by Government;

(b) whether it is also a fact that the rate of interest for agricultural loans is

less than that for fisheries; and

(c) if so, the steps being taken by Government to promote fisheries?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI SUDARSHAN BHAGAT): (a) Fisheries is one of the
important allied activity of agriculture and during 2014-15 it contributed about 0.9% to
the National Gross Domestic Product (GDP) and about 5.17% to the agricultural GDP.

(b) The interest rates on loans have been deregulated by Reserve Bank of India
(RBI) and it is now based on the Base Rate fixed by the banks. However, with a
view to ensuring availability of credit at a reasonable cost, the Government prioritizes

the activities for credit flow.

(c) Foreseeing high potential in fisheries sector, Government has called for Blue
Revolution in the fisheries sector. The Blue Revolution with its multi-dimensional
activities, focuses mainly on increasing fisheries production and productivity from
aquaculture and fisheries resources, both inland and marine. Accordingly, the Ministry
of Agriculture and Farmers Welfare, Department of Animal Husbandry, Dairying and
Fisheries has restructured the Central Plan Schemes by merging all fisheries Schemes
under an umbrella of Blue Revolution. The restructured Scheme on Blue Revolution:
Integrated Development and Management of Fisheries approved in December, 2015
by the Government at a total Central outlay of I 3000 crore for implementation in
all States and UTs for a period of five years. The Blue Revolution Scheme is being
implemented from 2016-17 and the guidelines of the Scheme with increased unit costs
have been issued on 30.06.2016. The scheme provides for a focused development
and management of the fisheries sector to increase both fish production and fish

productivity from aquaculture and fisheries resources.
Mechanism to provide remunerative price to farmers

t165. SHRIMATI CHHAYA VERMA:
SHRI VISHAMBHAR PRASAD NISHAD:

Will the Minister of AGRICULTURE AND FARMERS WELFARE be pleased
to state:

(a) whether it is a fact that the farmers were not getting even production cost
for their produce like potato and tomato due to demonetization and incidents like
leaving their agricultural produce in the farms and dumping on the road has come
to light; and

(b) if so, whether Government would announce minimum support price or develop
any mechanism for procuring potato from farmers in potato producing season in line
with crops like paddy, sugarcane, wheat and other so that farmers get reasonable

price for their produce, the details thereof?

+ Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) As per the data available
with the Government of India, the price trends of potato and tomato during the year
2014, 2015 and 2016 always showed declining trend during the months of November
and December. The modal prices of both potato and tomato have been reported by

the large above their production costs during the demonetization period.

(b) In order to protect the interest of farmers, the Government announces Minimum
Support Price (MSP) for agricultural crops, however, potato crop do not meet the
criteria for inclusion under MSP. Therefore, Government of India implements Market
Invention Scheme (MIS) for procurement of horticultural and agricultural commodities,
which are perishable in nature and not covered under Price Support Scheme (PSS)
Scheme. The objective of the intervention is to protect the farmers from making
distress sale in the event of bumper crop during the peak arrival period when the
prices tend to fall below economic levels and cost of production. The condition is
that there would be either at least a 10% increase in production or a 10% decrease in
the ruling market prices over the previous normal year. The Scheme is implemented
at the request of a State/UT Government which is ready to bear 50% of the loss

(25% in case of North Eastern States), if any, incurred on its implementation.
Organic farming under PKVY

166. DR. R. LAKSHMANAN: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether Government was able to mobilize 50 acres of land with fifty or
more farmers to take up organic farming under Paramparagat Krishi Vikas Yojana

(PKVY) across the country, including in the State of Tamil Nadu; and
(b) if so, the details thercof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) Under
Paramparagat Krishi Vikas Yojana (PKVY) Scheme, assistance is provided to the
farmers through respective State Agriculture Department for cluster formation. It

includes different components such as:
(1) Mobilization of farmers: training of farmers and exposure visit by farmers.

(i) Quality control: soil sample analysis, process documentation, inspection
of fields of cluster members, residue analysis, certification charges and

administrative expenses for certification.
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(iii) Conversion practices: transition from current practices to organic farming,
which includes procurement of organic inputs, organic seeds and traditional

organic input production units and biological nitrogen harvest planting etc.

(iv) Integrated manure management: procurement of Liquid Bio fertilizer consortia/
Bio pesticides, Neem cake, Phosphate Rich Organic Manure and Vermi

compost.
(v) Custom hiring centre charges: to hire agricultural implements.
(vi) Labelling and Packaging assistance and Transport assistance.

(vii)Marketing through organic fairs.

Under PKVY Scheme, assistance is provided ¥ 50,000 per hectare per farmer
in cluster during the 3 years to develop 10,000 organic clusters of 50 acre
(20 hectare) land so as to cover certified organic area by 2 lakh hectare during
the 3 years period. Government has approved Annual Action Plan of 29 States and
1 Union Territory. 7186 clusters have been formed during 2015-16, out of which
Tamil Nadu has developed 112 clusters.

MSP for foodgrains

167. SHRI AMAR SINGH: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(a) whether it is a fact that the National Commission on Farmers headed by
Dr. M. S. Swaminathan had recommended for fixing of Minimum Support Price of
foodgrains at least 50 per cent more than the weighted average cost of productions,

if so, the details thereof; and

(b) whether the MSP for foodgrains announced by Government for 2016-17 met

this recommendation, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI S. S. AHLUWALIA): (a) and (b) National Commission
on Farmers (NCF) headed by Dr. M.S. Swaminathan had recommended that the
Minimum Support Price (MSP) should be at least 50% more than the weighted

average cost of production.

Government has fixed MSP for 2016-17 based on the recommendations of the
Commission for Agricultural Costs and Prices (CACP), the views of concerned State

Governments and Central Ministries/Departments.

While recommending price policy, the CACP considers, inter alia, a number of

important factors which include cost of production, trends in market prices, demand



Written Answers to [3 February, 2017] Unstarred Questions 87

and supply situation, effect on general price level, effect on cost of living etc. MSP
is recommended by CACP based on objective criteria, considering variety of relevant

factors. Hence, prescribing an increase of at least 50% on cost may distort market.
Measures taken for growth in agriculture sector

168. SHRI HARIVANSH: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(a) whether Government proposes to take measures for pushing growth in

agricultural sector; and

(b) if so, the steps being taken to promote the income of farmers in the country

by ensuring that they shift towards high value agricultural produces?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI S. S. AHLUWALIA): (a) and (b) Yes, Sir. In order
to increase growth in the agriculture sector by enhancement in the production and
productivity of crops in the country, the Government is implementing, through State
Governments, various Schemes/Programmes such as National Food Security Mission
(NFSM), Rashtriya Krishi Vikas Yojana (RKVY), Bringing Green Revolution to Eastern
India (BGREI), Pradhan Mantri Krishi Sinchai Yojana (PMKSY), National Mission
on Oilseeds and Oil Palm (NMOOP), National Mission for Sustainable Agriculture
(NMSA), Mission for Integrated Development of Horticulture (MIDH), Pradhan Mantri
Fasal Bima Yojana (PMFBY), Paramparagat Krishi Vikas Yojana (PKVY), National
Agriculture Market Scheme (e-NAM), Price Support Scheme (PSS), etc.

Suicide by farmers in Maharashtra

169. SHRI AJAY SANCHETI: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether as per official statistics, 80 per cent of farmers' suicides are due to

debt, loans from banks and not money lenders;
(b) if so, the details therecof with special reference to Maharashtra; and
(c) the steps taken by Government to correct this situation?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) The National
Crime Records Bureau (NCRB) under the Ministry of Home Affairs complies and
disseminates information on suicides, in its publication titled ‘Accidental Death and
suicides in India’ (ADSI). These Reports on suicides upto 2015 are available at its
website. As per ADSI Report, the reason for suicide by farmers are manifold, which
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inter alia include, indebtedness, crop failure, drought, socio-economic and personal

reasons.

During the year 2015, the total number of suicide of farmers in all the States
due to various causes is 8007. Out of these, 3097 suicides were due to debt/
bankruptcy, which is approximately 39% of the total farmer suicides. Out of 3097
suicides, those due to loans taken from money lenders is 302, due to loans taken
from financial institutions is 2474 and due to loans taken both from moneylenders
and financial institutions is 321. Therefore, in the category of suicides of farmers
due to debt/bankruptcy, nearly 80% of farmer suicides are due to debt against loans

taken from financial institutions.

In Maharashtra State, the total number of suicides due to various reasons is
16970. Out of this, the number of suicides by farmers and agricultural labourers
(due to various causes) is 4291, which is 25% of the total number of suicides in the
State. Out of 4291, the number of farmer suicides is 3030 and that of agricultural

labourers is 1261. The various causes of farmer suicides are as follows:—

(1)  Farming related issues 795
(i)  Bankruptcy or Indebtedness 1293
(iii)  Other reason 942

TotaL 3030

Approximately 42% farmer suicides are due to debt. Out of 1293 farmer suicides
(due to debt), the details are as follows:—

(1) Bankruptcy due to loan taken from financial institutions 1237
(i) Bankruptcy due to loan taken from money lenders 14
(iii) Bankruptcy due to loan taken from both financial institutions as 42

well as lenders

(c) Agriculture, including agricultural indebtedness, being a State subject, the State
Governments take appropriate measures for development of agriculture in the State.
However, Government of India supplements the efforts of States through appropriate

policy measures and budgetary support.

During the last two years, the strategy of the Government is to focus on farmers’
welfare by making farming viable. Farm viability is possible, when cost of cultivation

is reduced, yields per unit of farm are increased and farmers get remunerative prices
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on their produce. The Department has, therefore, been implementing various schemes
to meet this objective, viz. Soil Health Card (SHC) scheme, Neem Coated Urea,
Paramparagat Krishi Vikas Yojana (PKVY), the Pradhan Mantri Krishi Sinchai Yojana
(PMKSY), the National Agriculture Market Scheme (e-NAM), the Pradhan Mantri
Fasal Bima Yojana (PMFBY) etc.

Under PMFBY, the Scheme would provide insurance cover for all stages of crop
cycle including post harvest risks in specified instances. A total number of 381.61
lakh farmers have been covered and 386.75 lakh hectares area insured with a sum
of ¥ 1,41,883.3 crore under PMFBY/Weather Base Crop Insurance Scheme during
Kharif 2016.

Apart from the above schemes, the Government provides interest subvention
of 3% on short-term crop loans up to I 3.00 lakh. Presently, loan is available to
farmers at an interest rate of 7% per annum, which gets reduced to 4% on prompt
repayment. Out of total outlay of I 15,000 crore under Interest Subvention Scheme,
a sum of ¥ 12,558.63 crore has been released to NABARD/RBI for settling audited
claims, as of date. Balance amount of ¥ 2441.37 crore has been utilised as upfront
subsidy for PMFBY. Further, under Interest Subvention Scheme 2015-16, in order to
provide relief to the farmer on occurrence of natural calamities, the interest subvention
of 2% shall continue to be available to banks for the first year on the restructured
amount. The benchmark for initiating relief measures by banks has also been reduced

to 33% crop loss in line with the National Disaster Management Framework.

Minimum Support Price (MSP) is also notified for both Kharif and Rabi crops
based on the recommendations of the Commission on Agriculture Costs and Prices
(CACP). The Commission collects and analyses data and recommends MSP. In
addition, the Government has declared bonus on pulses for Kharif 2016 over and
above the MSP. Even last year, the Government offered bonus over and above the

MSP in case of pulses.

The Government undertakes procurement of wheat and paddy under its ‘MSP
operations’ to protect the interests of the farmers. In addition, Government implements
Market Intervention Scheme (MIS) for procurement of agricultural and horticultural
commodities not covered under the MSP on the request of State/UT Government.
The MIS is implemented in order to protect the growers of these commodities from
making distress sale in the event of bumper crop when the prices tend to fall below

the economic level/cost of production.
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Mission for integrated development of horticulture

170. SHRI VIVEK GUPTA: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(a) the allocation made, funds released and utilized for Mission for Integrated

Development of Horticulture (MIDH) during last two years, State-wise;

(b) the status of physical progress under the said Mission in the State of West

Bengal during last two years, district-wise;

(c) whether the Ministry maintains data of the beneficiaries of various components

under the said Mission; and

(d) if so, the details of beneficiaries receiving benefits under the said Mission
in West Bengal during last two years, district-wise and component-wise and if not,

the reasons for not maintaining such data?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) A Statement showing
State-wise allocation made, funds released and utilized under National Horticulture
Mission and Horticulture Mission for North East and Himalayan States and National
Agro Forestry and Bamboo Mission of Mission for Integrated Development of
Horticulture (MIDH) during last two years is given in Statement-I, II and III

respectively (See below).

(b) Physical Progress in respect of major components/interventions under National
Horticulture Mission in West Bengal for the year 2014-15 and 2015-16 is given in
Statement-IV (See below).

(c) and (d) The Ministry does not maintain component-wise beneficiary data.
Statement-1

State-wise allocation made, funds released and utilized under
MIDH - National Horticulture Mission (NHM)

® in crore)

SL. State 2014-15 2015-16

Allocation Releases Utilization Allocation Releases Utilization
(GOI) (GOI) (GOD)* (GOI) (GOI) (GOD)*

1 2 3 4 5 6 7 8

1. Andhra Pradesh 74.59 64.68 69.99 71.50 55.75 63.20
2. Bihar 42.50 17.00 20.28 28.50 4.00 18.67
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1 2 3 4 5 6 7 8
3. Chhattisgarh 120.70 111.88 117.95 80.00 77.55 80.27
4. Goa 4.68 0.00 2.78 3.00 2.30 2.03
5. Gujarat 130.90 109.47 78.11 78.71 47.82 82.75
6. Haryana 112.20 65.45 73.40 71.50 50.75 59.47
7. Jharkhand 68.00 49.69 44.18 45.00 25.79 27.38
8. Karnataka 124.95 96.08 104.78 81.50 67.69 72.85
9. Kerala 85.00 40.00 33.48 40.50 25.00 29.33
10. Madhya Pradesh 93.50 42.22 53.41 51.00 40.50 44.04
11.  Maharashtra 158.95 140.00 141.04 102.50 96.25 86.25
12.  Odisha 93.50 71.75 71.47 57.50 54.45 43.96
13. Punjab 70.13 58.55 39.27 46.00 30.35 44.62
14. Rajasthan 89.25 42.66 47.83 55.00 45.00 35.57
15. Tamil Nadu 107.95 55.36 110.65 61.50 58.73 39.87
16. Telangana 59.71 45.00 30.95 40.50 35.25 34.68
17. Uttar Pradesh 68.00 37.32 34.56 40.00 22.00 32.59
18.  West Bengal 42.50 18.74 16.85 28.50 28.00 22.19
19. Delhi 2.55 0.00 0.00 0.50 0.00 0.00
20. Puducherry 1.70 0.85 0.66 1.00 0.50 0.90
21. Andaman and 5.00 1.42 1.18 5.00 2.50 0.95

Nicobar Islands
22. Lakshadweep 1.00 0.00 0.00 1.00 0.00 0.00
23. Dadra and Nagar 1.11 0.00 0.00 1.00 0.00 0.00

Haveli

TotaL 1558.37  1068.10  1092.82 991.21 770.17 821.57

Note: Utilization includes unspent balance of previous year.
* Provisional and subject to change as per audit.

Statement-I11

State-wise allocation made, funds released and utilized under MIDH — Horticulture
Mission for North East and Himalayan States (HMENH)

® in crore)

SI. State 2014-15 2015-16
No. Allocation Releases Utilization Allocation Releases Utilization
(GOI1) (GOI1) (GOD)* (GOI1) (GOI1) (GOD)*
1 2 3 4 5 6 7 8

1. Arunachal Pradesh 50.00 23.77 0.00# 35.50 35.50 38.17
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1 2 3 4 5 6 7 8
2. Assam 48.00 29.09 25.95 30.50 20.00 30.41
3. Manipur 50.00 44.17 24.17 37.50 35.75 38.75
4. Meghalaya 40.00 27.60 38.15 28.00 18.00 39.63
5. Mizoram 52.00 41.00 41.00 34.50 34.50 34.50
6. Nagaland 52.00 34.76 26.00 34.50 17.25 11.56
7. Sikkim 49.00 44.50 20.41 34.50 33.25 49.71
Tripura 54.00 37.00 37.00 37.50 32.75 32.24
9. Jammu and Kashmir  60.00 45.00 20.13 62.00 52.00 70.79
10. Himachal Pradesh 48.00 42.42 23.98 31.50 24.49 35.17
11. Uttarakhand 46.00 32.73 28.62 22.50 22.50 25.94
ToraL 549.00 402.02 285.41 388.50 325.99 406.87

Note: Utilization includes unspent balance of previous year.
# Utilization figures reported as per audited UC furnished by the State Government.
* Provisional and subject to change as per audit.

Statement-111

State-wise allocation, released and expenditure during last two years i.e. 2014-15
and 2015-16 under National Agroforestry and Bamboo Mission (NABM)

® in crore)

SL. State 2014-15 2015-16
No. Allocation Releases Expenditure Allocation Releases Expenditure
1 2 3 4 5 6 7 8

1.  Andhra Pradesh 83.95 0.00 0.00 0.00 0.00 0.00
2. Bihar 76.49 0.00 0.00 0.00

3. Chhattisgarh 512.40  380.00 380.00 514.95 513.00 513.00
4. Goa 0.00 0.00 0.00 0.00

5.  Gujarat 439.06  291.16 291.16 476.00 476.00 459.57
6. Himachal Pradesh 135.71 81.08 81.08 116.72 116.72 114.55
7. Jammu and Kashmir  203.31 77.41 57.46 0.00

8. Jharkhand 198.45 40.00 0.00 0.00

9. Karnataka 616.09  464.62 464.62 400.00 400.00 400.00
10. Kerala 112.53 109.54 109.54 0.00

11. Madhya Pradesh 68434  681.10 681.10  1030.00 1029.25  1029.25
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1 2 3 4 5 6 7 8
12.  Mabharashtra 268.80 58.61 58.61 245.70 175.00 68.42
13.  Odisha 564.43 388.14 340.74 498.00 498.00 498.00
14.  Punjab 0.00 0.00 0.00 0.00

15. Rajasthan 219.84 31.24 30.80 68.42 68.42

16. Tamil Nadu 120.72 15.00 15.00 35.00 35.00 32.68
17. Telangana 50.00 50.00

18. Uttar Pradesh 257.67 50.00 50.00 126.55 126.55 92.60
19. Uttarakhand 99.25 28.58 0.00 0.00

20. West Bengal 93.19 0.00 0.00 0.00

21. Arunachal Pradesh 137629 128190  1281.90 350.00 350.00 350.00

22. Assam 1065.23 296.64 296.64 70.00 70.00 21.00
23.  Manipur 1023.22 861.57 861.57 695.97 695.97 695.97
24. Meghalaya 308.85 96.62 96.62 0.00
25. Mizoram 1396.00 1230.00  1230.00 830.21 830.21 830.21
26. Nagaland 1136.66 113591 113591 872.50 872.50 871.00
27. Sikkim 301.46 56.76 56.76 256.99 245.60 129.77
28. Tripura 198.73 80.60 72.52 124.33 124.33

TotAL 11492.67 7736.48  7592.03  6761.34  6676.55 6106.02

Statement-1V

Year-wise and component-wise physical progress in NHM
under MIDH in West Bengal

Sl. No. Components Units 2014-15 2015-16
1. Area Coverage Ha. 3262 3776
2 Rejuvenation Ha. 260 460
3 Protected Cultivation Ha. 143 377
4 Adoption of Organic Farming Ha. 0 0
5. Integrated Pest Management Ha. 0 0
6 Nurseries Nos. 0 15
7 Post Harvest Management Nos. 6 123
8 Water Resources Nos. 15 122
9. Market Infrastructures Nos. 0 0

Source: Data uploaded by the State in NHM Portal www.nhm.nic.in.
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Impact of demonetization on farmers' income

171. SHRI DEREK O' BRIEN: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the details of net loss in farmers' income due to dropping prices in November

and December due to demonetization, State-wise;

(b) whether there has been an increase in farmers' income in the previous year,

if so, the details thereof; and

(c) the details of the impact on farmers' income due to restrictions on co-

operative banks to exchange or deposit demonetized currency?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI S. S. AHLUWALIA): (a) and (b) The income of farmers/
agricultural households in the country is estimated by the National Sample Survey
Office (NSSO) through the “Situation Assessment Survey of Agricultural Households”
conducted from time to time. The average monthly income per agricultural household
as per the Survey was X 2115 in 2003 and ¥ 6426 in 2013. State-wise details of
average monthly income per agricultural household during the two survey periods

are given in the Statement (See below).

(c) The restrictions placed on Cooperative Banks in exchanging or depositing
demonetized currency resulted in temporary inconvenience to the farmers. In order
to ameliorate the impact of demonetization on farmers’ income, several measures
have been taken by the Government. These include, inter alia, grant of interest
waiver of 60 days (November and December, 2016) on all short term loans availed
from Cooperative Banks between 01.04.2016 to 30.09.2016 and upfront deposit of
the same in the accounts of the concerned farmers; additional grace period of 60
days as prompt repayment incentive @3% for farmers whose crop loan dues fall
between 01.11.2016 to 31.12.2016, if such farmers repay the same within 60 days
from their due date in this period; and provision of interest subvention @1.8% per
annum and 0.2% administrative cost to National Bank for Agriculture and Rural
Development (NABARD) in 2016-17 on short-term borrowing of up to ¥ 20,000
crore at market rate for onward lending to Cooperative Banks at 4.5% per annum,
provided Cooperative Banks made available short term crop loan of up to ¥ 3.00

lakh to farmers at 7% per annum.

In addition, Government has advised banks with currency chests to ensure adequate
cash supply to the District Central Cooperative Banks (DCCBs) and Regional Rural

Banks (RRBs); and all commercial banks to provide adequate cash for rural branches
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and for bank branches located in Agricultural Produce Marketing Committee (APMCs)

to facilitate smooth procurement.
Statement

State-wise details of average monthly income per agricultural household

States/UTs Average Monthly Income per
Agricultural/Farmers Household ()
SAS 2003 SAS 2013
1 2 3
Andhra Pradesh 1634 5979
Arunachal Pradesh 7455 10869
Assam 3161 6695
Bihar 1810 3558
Chbhattisgarh 1618 5177
Gujarat 2684 7926
Haryana 2882 14434
Himachal Pradesh 3309 8777
Jammu and Kashmir 5488 12683
Jharkhand 2069 4721
Karnataka 2616 8832
Kerala 4004 11888
Madhya Pradesh 1430 6210
Mabharashtra 2463 7386
Manipur 2741 8842
Meghalaya 4496 11792
Mizoram 4862 9099
Nagaland 3590 10048
Odisha 1062 4976
Punjab 4960 18059
Rajasthan 1498 7350
Sikkim 3258 6798

Tamil Nadu 2072 6980
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1 2 3
Telangana — 6311
Tripura 1742 5429
Uttarakhand 3351 4701
Uttar Pradesh 1633 4923
West Bengal 2079 3980
Group of UTs 3235 8568
ALL-INDIA 2115 6426

Source: NSSO.
Notes: (i) For SAS 2013: Income includes salary/wages, net receipt from cultivation, net receipt from
farming of animals and net receipt from non-farm business.
(i) For SAS 2003: Income is excluding income from non-economic activities such as interest,
dividend, etc.

Schemes to boost income of farmers

172. SHRI DEREK O' BRIEN: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the average income of farmers in the country in the last three years,

State-wise;

(b) whether the Ministry is taking any steps or implementing any schemes for

farmers to boost their incomes, if so, the details thereof; and

(c) whether the Ministry is taking any steps to help farmers obtain credit or
cash for labour, fertilizers and seeds in the light of the recent demonetization, if so,
the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI S. S. AHLUWALIA): (a) The average income of
farmers/agricultural households in the country is estimated by the National Sample
Survey Office (NSSO) through the “Situation Assessment Survey of Agricultural
Households” conducted in 2003 and 2013. As per the results of the two Surveys, the
average monthly income per agricultural household from various sources is estimated
at I 2115 in 2003 and ¥ 6426 in 2013. State/UT-wise details of average monthly
income per agricultural household during the two survey periods are given in the
Statement. [Refer to the Statement appended to USQ. No. 171 part (a) and (b)].

(b) Agriculture is a State subject and primary responsibility of the State
Governments. Union Government, however, supplements their efforts through

implementation of various Schemes and programmes to increase the income of
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farmers. These, inter alia, include: Pradhan Mantri Krishi Sinchai Yojana, Soil Health
Card Scheme, Paramparagat Krishi Vikas Yojana, Pradhan Mantri Fasal Bima Yojana,
Neem Coated Urea, National Food Security Mission, creation of a unified National
Agriculture Market (e-NAM), etc. Further, Government has progressively increased
the Minimum Support Prices (MSP) of major agricultural commodities to ensure

remunerative prices to the farmers.

(¢) Government has taken several steps to ease the pressure on farmers due to the
recent demonetization. These include, inter alia, enhancement of withdrawal limit for
farmers to upto I 25000/- per week in cash from their loan (including Kisan Credit
Card limit) or deposit accounts; interest waiver of 60 days (November and December
2016) on all short term loans availed from Cooperative Banks between 01.04.2016
to 30.09.2016; additional grace period of 60 days as prompt repayment incentive
@3% for farmers whose crop loan dues fall between 01.11.2016 to 31.12.2016, if
such farmers repay the same within 60 days from their due date in this period; and
provision of interest subvention @1.8% per annum and 0.2% administrative cost to
National Bank for Agriculture and Rural Development (NABARD) in 2016-17 on
short-term borrowing of up to ¥ 20,000 crore at market rate for onward lending to
Cooperative Banks at 4.5% per annum, provided Cooperative Banks made available
short term crop loan of up to I 3.00 lakh to farmers at 7% per annum, etc. In
addition, the Ministry of Agriculture and Farmers Welfare directed its concerned
Departments and affiliated organisations to promote and facilitate cashless transactions

in agri-business.
Suicide by farmers in Maharashtra

173. SHRI HUSAIN DALWAI: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the number of farmers' suicides recorded in each of the last ten years in

Maharashtra, district-wise;

(b) the number of cases found eligible for compensation and amount of

compensation paid, district-wise and year-wise for 2014, 2015 and 2016;

(¢) in how many of the last ten years, drought has been declared in Maharashtra,

district-wise and year-wise; and

(d) the amount of money spent since 2014 on farmers' suicide prevention in
Mabharashtra excluding compensation, the details of different schemes applicable and

respective disbursals?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
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FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) The National Crime
Records Bureau (NCRB) under the Ministry of Home Affairs compiles and disseminates
information on suicides (State-wise), in its publication titled ‘Accidental Deaths and
Suicides in India’ (ADSI). These Reports on suicides upto 2015 are available at its
website. As per ADSI Reports, in the State of Maharashtra, during the last ten years,

the number of suicides are as follows:

Year Number of suicides

2006 4453

2007 4238

2008 3802

2009 2872

2010 3141

2011 3337

2012 3786

2013 3146

Farmers Labourers

2014 2568 1436
2015 3030 1261

(b) The number of cases eligible for compensation and compensation paid district-
wise/year-wise is not maintained by the Central Government. However, as per the
State Government’s letter dated 2.8.2016, the State of Maharashtra gives Ex-gratia
relief of ¥ 1.00 lakh to the heirs of the deceased farmer as per scheme of the State
Government. The three norms of eligibility for Ex-gratia are crop failure, debt and
inability to repay agriculture related loans. I 30,000/- is given immediately by cheque
and ¥ 70,000/- is deposited in post/bank monthly income saving plans in the name
of the heirs of the farmer.

(c) The details of drought affected districts in the State of Maharashtra during

the last ten years is given in the Statement (See below).

(d) The amount of money spent since 2014 in the State of Maharashtra for farmer
suicide prevention is not maintained by the Central Government Agriculture being a
State subject, the State Governments take appropriate measures for development of
agriculture in the State. However, Government of India supplements the efforts of
States through appropriate policy measures and budgetary support. The Government

believes that farmers’ welfare will improve if there is increase in net income from
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the farms. With this end in view, the approach is to reduce cost of cultivation, yields
per unit of farm are increased and farmers get remunerative prices on their produce.
The Department has, therefore, been implementing various schemes to meet this
objective, viz. Soil Health Card (SHC) Scheme, Neem Coated Urea, Paramparagat
Krishi Vikas Yojana (PKVY), the Pradhan Mantri Krishi Sinchai Yojana (PMKSY),
the National Agriculture Market Scheme (e-NAM), the Pradhan Mantri Fasal Bima
Yojana (PMFBY) etc.

Minimum Support Price (MSP) is notified for both Kharif and Rabi crops based
on the recommendations of the Commission on Agriculture Costs and Prices (CACP).
The Commission collects and analyses data on cost of activation and recommends
MSP. The Government has also declared bonus on pulses for Kharif 2016 over and
above the approved MSP. Even during last year, Government offered bonus over and

above the MSP in case of pulses.

Further, the Government undertakes procurement of wheat and paddy under its
‘MSP operations’. In addition, Government implements Market Intervention Scheme
(MIS) for procurement of agricultural and horticultural commodities not covered under
the MSP Scheme, on the request of State/UT Government. The MIS is implemented
in order to protect the growers of these commodities from making distress sale in
the event of bumper crop when the prices tend to fall below the economic level/

cost of production.
Statement

Details of drought affected districts in the State of Maharashtra

during the last ten years

SL. Years  No. of Districts Names of Districts

No declared

1 2 3 4

1. 2006-07 — —

2. 2007-08 — —

3. 2008-09 — —

4. 2009-10 28 Akola, Aurangabad, Pune, Satara, Sangli, Solapur,

Wardha, Nanded, Latur, Jalna, Beed, Parbhani,
Osmanabad, Hingoli, Chandrapur, Yavatmal,
Thane, Raigad, Nadurbar, Jalgaon, Amravati,
Buldhana, Washim, Gadchiroli, Kolhapur, Nashik,
Dhule, Ahmednagar.
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1 2 3 4
5. 2010-11 — —
6. 2011-12 15 Nashik, Dhule, Nandurbar, Ahmednagar, Latur,
(209 taluks) Osmanadbad, Pune, Satara, Sangli, Solapur,
Nagpur, Gondia, Gadchiroli, Amravati, Buldhana
7. 2012-13 16 (Kharif) Nasik, Dhule, Jalgaon, Ahmadnagar, Pune, Satara,
(125 taluks) Sangli Buldhana, Aurangabad, Jalna, Parbhani,
Hingoli, Nanded, Beed, Latur, Osmanabad.
9 (Rabi) Pune, Satara, Sangli, Ahmadnagar, Aurangabad,
[(3905 villages) Jalna, Beed, Osmanabad, Solapur.
8. 2013-14 — —
9. 2014-15 26 Nasik, Dhule, Nandurbar, Jalgaon, Ahmednagar,
Pune, Satara, Aurangabad, Jalna, Parbhani,
Hingoli, Nanded, Beed, Osmanabad, Latur,
Buldhana, Akola, Yavatmal, Washim, Amravati,
Nagpur, Wardha, Bhandara, Gondia, Chandrapur,
Gadchiroli.
10. 2015-16 Kharif-27 Nashik, Dhule, Nandurbar, Jalgaon, Ahmednagar,

(15747 village)

Rabi-2

Pune, Satara, Sangli, Aurangabad, Jalna, Beed,
Latur, Osmanabad, Nanded, Parbhani, Hingoli,
Buldhana, Akola, Yavatmal, Nagpur, Gadchiroli,
Amaravati, Washim, Wardha, Bhandara, Chandrapur,
Goandia

Sholapur, Ahmednagar

Compensation to farmers for loss due to demonetization

174. SHRI HUSAIN DALWAI: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the average prices of major agricultural commodities including pulses,

cereals, grains and vegetables as on 8§ November, 30 November, 15 December and
30 December, 2016;

(b) whether the Ministry will undertake a study to determine the effect of

demonetization on prices of various agricultural commodities;

(c) if so, how and when, if not, the reasons therefor;
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(d) whether farmers would be compensated for loss in income due to fall in

prices of their produce in the open market after demonetisation; and
(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI S. S. AHLUWALIA): (a) The All India average
wholesale prices of major agricultural commodities as on 8§ November, 30 November,
15 December and 30 December, 2016 are as under:

(R Per Quintals)

Commodities 8 Nov., 30 Nov., 15 Dec., 30 Dec., % change

2016 2016 2016 2016 in 30 Dec.
over 8

Nov., 16
Rice 2473 2541 2545 2544 2.9
Wheat 2152 2213 2214 2200 2.2
Gram Dal 11395 11562 11560 11404 0.1
Tur/Arhar Dal 10969 10704 10355 9847 -10.2
Urad Dal 11061 10702 10341 9954 -10.0
Moong Dal 7607 7477 7430 7246 -4.7
Masoor Dal 7461 7389 7262 7093 -4.9
Potato 1655 1463 1286 1135 -31.4
Onion 1156 1230 1178 1103 -4.6

Source: Deptt. of Consumer Affairs.

(b) to (e) The prices of agricultural commodities are determined by the market
forces of supply and demand, quality of produce, seasonality etc. There is no direct

link between demonetization and prices of agricultural commodities.
Guidelines on Bt. Cotton seed market

175. SHRIMATI VIJILA SATHYANANTH: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether it is a fact that the National Seed Association of India has opposed
the draft guidelines on the Bt. Cotton seed market;

(b) whether it is also a fact that the existing Protection of Plant Varieties and
Farmers Rights Act has adequate provisions to regulate the cotton seed market and
other future technologies in the agriculture sector; and
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(c) whether it is also a fact that there is no need for licensing agreement from
the technology provider and even trait fee can be fixed by the plant protection

authority?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) No, Sir.

(¢) The National Seed Association of India has suggested that the trait value
may be regulated under the provisions of Protection of Plant Varieties and Farmers’
Rights (PPV&FR) Act. The Protection of Plant Varieties and Farmers’ Rights Authority
is a statutory Authority under the PPV&FR Act, 2001 and the matter is sub-judice.

Rabbit rearing by tribal and poor people

176. DR. VIKAS MAHATME: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether ICAR-Central Sheep and Wool Research Institute, Avikanagar
(Malpura) Rajasthan has stopped producing the breed of rabbit which was made
available to the rabbit rearing tribals and poor people thereby depriving continuance

of their profession; and

(b) if so, the strategy of Government to revive this for the benefit of tribal and

poor people?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI SUDARSHAN BHAGAT): (a) The Indian Council of
Agricultural Research (ICAR) has stopped breeding and research work on rabbits in
its Institutes/Regional Stations vide order dated 26.06.14.

(b) The matter to revive breeding and research work on rabbits in ICAR Institutes

is under consideration.
Scheme to improve agricultural system

+177. SHRI LAL SINH VADODIA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether it is a fact that in order to prevent wastage of fruits and vegetables
and the resultant loss, Government is considering to enhance capacity of godowns

and cold storages in the country;

(b) if so, whether Government has taken any steps in this regard till date; and

+ Original notice of the question was received in Hindi.
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(¢) if so, the details thercof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) In order to prevent
wastage of fruits and vegetables, Government is implementing the following schemes/

missions for enhancing the storage capacity for perishable fruits and vegetables:
(1) Mission for Integrated Development of Horticulture (MIDH) of DAC&FW
(i1) Integrated Cold Chain Scheme of MOFPI.

(iii) Scheme of Agricultural Processed Food Products Export Development Authority
(APEDA) under Ministry of Commerce

(iv) Integrated Scheme for Agricultural Marketing (ISAM)

(b) an (c¢) Under these schemes, financial assistance is provided to farmers/
entrepreneurs for setting up cold storages/cold chain infrastructure. Under MIDH credit
linked back ended subsidy @ 35% of the project cost in general areas and 50% in
case of hilly and schedule areas is available for creation post harvest management
infrastructure like cold storage/cold chain infrastructure. The component is demand/
entrepreneur driven from entrepreneurs, private companies, cooperatives, farmers
groups etc. through commercial ventures for which Government assistance is credit
linked and back ended.

Further, the Government is implementing Agricultural Marketing Infrastructure
(AMI), subsuming of erstwhile Grameen Bhandaran Yojana (GBY) (in existence since
01.04.2001) and Scheme for Development/Strengthening of Agricultural Marketing
Infrastructure, Grading and Standardization (AMIGS) (in existence since 20.10.2004).
Under the scheme, the subsidy is provided @ 25% of the capital cost for general
category beneficiaries and @ 33.33% for special category beneficiaries for construction/
creation of scientific godowns, their renovation and other infrastructure in field of
agricultural marketing in the country. However, the assistance for renovation is
restricted to storage infrastructure projects of cooperatives only. Currently, the scheme
is not available for general category promoters w.e.f. 05.08.2014 and for promoters
of other categories w.e.f. 31.12.2016.

Reduction in cultivable area

178. SHRIMATI VIJILA SATHYANANTH: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether it is a fact that the area under cultivation in the country has been

drastically getting reduced over a period of time, if so, the details thereof;
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(b) whether it is also a fact that this is because of less interest shown in

agriculture and growing urbanization; and
(c) if so, the steps taken by Government to arrest this trend?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI S. S. AHLUWALIA): (a) and (b) No, Sir. As per report
on Land Use Statistics for 2013-14 (latest available), area under cultivation (cultivable
land) in the country has declined only marginally from 182.48 million hectares in
2006-07 to 181.85 million hectares in 2013-14. The decline in cultivable land has
been mainly due to diversion for non-agricultural purposes such as urbanization,
roads, industries, housing etc. There is no evidence to show that decline in area

under cultivation has been on account of less interest in agriculture.

(c) As per Seventh Schedule of Constitution of India, land comes under the
purview of State Government. Therefore, the State Governments are to take suitable
steps to check diversion of agricultural land for non-agricultural purposes. However,
under the National Policy for Farmers — 2007 (NPF-2007), State Governments have
been advised to earmark lands with low biological potential such as uncultivable land,
land affected by salinity, acidity, etc., for non agricultural developmental activities,
including industrial and construction activities. National Rehabilitation and Resettlement
Policy — 2007 (NRRP-2007) has also recommended that as far as possible, projects
may be set up on waste land, degraded land or un-irrigated land. Acquisition of
irrigated, multi-cropped agricultural land for non-agricultural uses may be kept to

the minimum and avoided, to the extent possible.

Further, Ministry of Rural Development is implementing an Integrated Watershed
Management Programme (IWMP) for development of rainfed/ degraded areas. From
2015-16, the IWMP has been converted as the Watershed Component of the Pradhan
Mantri Krishi Sinchayee Yojana (PMKSY).

Government of India is also implementing National Mission for Sustainable
Agriculture (NMSA) with a view to prevent soil erosion, land degradation and
also to maintain balance in various types of land uses across the country. Under
this Mission, all type of land including wastelands/barren land are developed with
suitable need based soil and water conservation measures and partly such degraded

lands developed are put to agricultural uses.
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Drip irrigation system in Maharashtra

+179. SHRI AMAR SHANKAR SABLE: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether it is a fact that use of drip irrigation system augments cultivable
area on average by 8.41 per cent with same source of water, if so, whether on farm
water management scheme has been started as a component of National Mission for

Sustainable Agriculture for promoting micro irrigation;

(b) if so, the number of districts of Maharashtra that have been connected under
this scheme; and

(c) the total number of farmers in Maharashtra that have been benefited from
this scheme during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) Yes, Sir. It is a fact that

use of drip irrigation system augments cultivable area with the same source of water.

The Centrally Sponsored Scheme on Micro Irrigation was launched in January,
2006 and in 2010, It was up scaled to National Mission on Micro Irrigation (NMMI),
which continued till the year 2013-14. From 1st April, 2014, NMMI was subsumed
under National Mission on Sustainable Agriculture (NMSA) and implemented as “On
Farm Water Management” (OFWM). However from 2015-16, this component has
been subsumed under Per Drop More Crop component of Pradhan Mantri Krishi
Sinchayee Yojana (PMKSY).

(b) 22 districts of Maharashtra have been covered under the scheme.

(c) As per available reports 1,61,232 farmers in Maharashtra have been benefitted
under the programme during the last 3 years.

Suicide by farmers

+180. SHRI SANJAY SETH: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether farmers are committing suicides due to economic crisis;

(b) if so, the number of such cases coming to the notice of Government since
last three years till date, State-wise;

(c) the measures taken by Government to provide special assistance to farmers

having small land holdings; and

+ Original notice of the question was received in Hindi.
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(d) the details of outcome with regard to measures adopted for providing
assistance?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) The National
Crime Records Bureau (NCRB) under the Ministry of Home Affairs compiles and
disseminates information on suicides, in its publication titled ‘Accidental Deaths and
Suicides in India’ (ADSI). These Reports on suicides upto 2015 are available at its
website. The Report for the year 2016 has not been published yet. As per ADSI
Reports for the years 2014 and 2015, the State-wise details of suicides have been
compiled in the given Statement (See below). As per ADSI Report, the reasons for
suicide by farmers are manifold, which infer alia, include indebtedness, crop failure,

drought, socio-economic and personal reasons.

(¢) and (d) Agriculture, including agricultural indebtedness, being a State subject,
the State Governments take appropriate measures for development of agriculture in
the State. However, Government of India supplements the efforts of States through

appropriate policy measures and budgetary support.

During the last two years, the strategy of the Government is to focus on farmers’
welfare by making farming viable. Farm viability is possible, when cost of cultivation
is reduced, yields per unit of farm are increased and farmers get remunerative prices
on their produce. This strategy of Department is for all farmers including farmers
having small land holdings. The Department has, therefore, been implementing various
schemes to meet this objective, viz. Soil Health Card (SHC) Scheme, Neem Coated
Urea, Paramparagat Krishi Vikas Yojana (PKVY), the Pradhan Mantri Krishi Sinchai
Yojana (PMKSY), the National Agriculture Market Scheme (e-NAM), the Pradhan
Mantri Fasal Bima Yojana (PMFBY) etc.

Under PMFBY, the Scheme would provide insurance cover for all stages of crop
cycle including post harvest risks in specified instances. A total number of 381.61
lakh farmers have been covered and 386.75 lakh hectares area insured with a sum
of ¥ 1,41,883.3 crore under PMFBY/Weather Base Crop Insurance Scheme during
Kharif 2016.

Apart from the above Schemes, the Government provides interest subvention
of 3% on short-term crop loans up to X 3.00 lakh. Presently, loan is available to
farmers at an interest rate of 7% per annum, which gets reduced to 4% on prompt
repayment. Out of total outlay of I 15,000 crore under Interest Subvention scheme,
a sum of T 12,558.63 crore has been released to NABARD/RBI for settling audited
claims, as of date. Balance amount of I 2441.37 crore has been utilised as upfront
subsidy for PMFBY. Further, under Interest Subvention Scheme 2015-16, in order to
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provide relief to the farmers on occurrence of natural calamities, the interest subvention
of 2% shall continue to be available to banks for the first year on the restructured
amount. The benchmark for initiating relief measures by banks has also been reduced

to 33% crop loss in line with the National Disaster Management Framework.

Minimum Support Price (MSP) is also notified for both Kharif and Rabi crops
based on the recommendations of the Commission on Agriculture Costs and Prices
(CACP). The Commission collects and analyses data and recommends MSP. In
addition, the Government has declared bonus on pulses for Kharif 2016 over and
above the MSP. Even last year, the Government offered bonus over and above the
MSP in case of pulses.

The Government undertakes procurement of wheat and paddy under its ‘MSP
operations’ to protect the interests of the farmers. In addition, Government implements
Market Intervention Scheme (MIS) for procurement of agricultural and horticultural
commodities not covered under the MSP on the request of State/UT Government.
The MIS is implemented in order to protect the growers of these commodities from
making distress sale in the event of bumper crop when the prices tend to fall below

the economic level/cost of production.
Statement

Number of suicides under Sub-head Self-employed Persons (Farmers)

State/UT 2014 2015

Farmers Labourers Total Farmers Labourers Total

1 2 3 4 5 6 7
Andhra Pradesh 160 472 632 516 400 916
Arunachal Pradesh 0 3 3 7 3 10
Assam 21 38 59 84 54 138
Bihar 0 10 10 0 7 7
Chhattisgarh 443 312 755 854 100 954
Goa 0 0 0 0 0 0
Gujarat 45 555 600 57 244 301
Haryana 14 105 119 28 134 162
Himachal Pradesh 32 31 63 0 46 46
Jammu and Kashmir 12 25 37 0 21 21

Jharkhand 0 4 4 0 21 21
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1 2 3 4 5 6 7
Karnataka 321 447 768 1197 372 1569
Kerala 107 700 807 3 207 210
Madhya Pradesh 826 372 1198 581 709 1290
Mabharashtra 2568 1436 4004 3030 1261 4291
Manipur 0 0 0 1 0 1
Meghalaya 0 2 2 2 1 3
Mizoram 0 5 5 0 1 1
Nagaland 0 0 0 0 0 0
Odisha 5 97 102 23 27 50
Punjab 24 40 64 100 24 124
Rajasthan 0 373 373 3 73 76
Sikkim 35 0 35 15 3 18
Tamil Nadu 68 827 895 2 604 606
Telangana 898 449 1347 1358 42 1400
Tripura 0 32 32 1 48 49
Uttar Pradesh 63 129 192 145 179 324
Uttarakhand 0 0 0 0 2 2
West Bengal 0 230 230 0 0 0
TotaL (STATES) 5642 6694 12336 8007 4583 12590
Andaman and Nicobar 8 0 8 0 0 0
Islands
Chandigarh 0 0 0 0 0 0
Dadra and Nagar 0 0 0 0 0 0
Haveli
Daman and Diu 0 0 0 0 0 0
Delhi (UT) 0 0 0 0 0 0
Lakshadweep 0 0 0 0 0 0
Puducherry 0 16 16 0 12 12
TotaL (UTs) 8 16 24 0 12 12
TotaL (ALL INDIA) 5650 6710 12360 8007 4595 12602

Source: Report on ‘Accidental Deaths and Suicides in India’ for relevant years, National Crime Records

Bureau, Ministry of Home Affairs.
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Compensation given by insurance companies to farmers

+181. SHRI P. L. PUNIA: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(a) the State-wise details of the amount of premium paid by farmers, Central
and State Governments to insurance companies and the number of farmers and the
amount of compensation given to them after the launch of new agriculture insurance

policy;

(b) the additional amount of premium having to be paid by farmers under new
agriculture insurance policy, the details thereof; and

(c) the names of high risk States and the increase in amount of premium in
those places, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) to (c¢) Under recently
launched Pradhan Mantri Fasal Bima Yojana (PMFBY) and Restructured Weather
Based Crop Insurance Scheme (RWBCIS), the premium payable by farmers has been
substantially reduced and simplified and there is one premium rate on pan-India basis
for farmers which is maximum 1.5%, 2% and 5% for all Rabi, Kharif and annual
horticultural/commercial crops, respectively. Premium over and above the farmers
share is shared by the Central and State Governments equally. The actuarial premium
rate on the basis of which the insurance company is selected for implementation
of the scheme in the selected clusters/areas is decided through bidding process by
concerned States/Union Territories. The bidded/actuarial premium is dependent on the
perception of risk by the concerned insurance company, whether it treats it as high,
low or medium risk based on past data. States where there have been high claims
in the past are treated as high risk States viz. Gujarat, Madhya Pradesh, Karnataka,
Rajasthan etc. State-wise provisional details of premium paid by farmers alongwith
Central and State share payable under PMFBY and RWBCIS during Kharif 2016
season are given in the Statement (See below).

As per the PMFBY guidelines claims are to be processed, approved and settled
by the concerned insurance companies within three weeks from receipt of yield
data which is to be provided by the State Government within one month from final
harvest. As yield data from most of the States is yet to be provided, therefore the
claims can only be settled thereafter. However, admissible claims arising due to
localized calamities, mid-season adversities and prevented sowing have already been
settled by the insurance companies. Likewise for RWBCIS, claims are settled based
on weather data received from Automatic Weather Stations/Automatic Rain-Gauges

from the States/3rd party weather data providers.

+ Original notice of the question was received in Hindi.



State-wise provisional details of premium paid by farmers alongwith share of Central and State Governments to

Statement

Insurance Companies during Kharif 2016 season under Pradhan Mantri Fasal Bima Yojana (PMFBY)
and Restructured Weather Based Crop Insurance Scheme (RWBCIS)

Sl.  States PMFBY Kharif 2016 RWBCIS Kharif 2016

No. Farmers Premium  GOI Share State Share Total Farmers Premium  GOI Share State Share Total
1. Andhra Pradesh 11950.33 15402.31 15402.31 42754.96 10361.63 14216.71 14216.71 38795.05
2. Andaman and 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00

Nicobar Islands

3. Assam 164.66 62.70 62.70 290.07
4. Bihar 12977.31 49189.72 49189.72 111356.74 0.00 0.00 0.00 0.00
5. Chhattisgarh 13551.53 7899.83 7899.84 29351.20 0.00 0.00 0.00 0.00
6. Goa 6.73 0.31 0.31 7.35 0.00 0.00 0.00 0.00
7. Gujarat 21881.30 95964.55 105663.81 223509.91 0.00 0.00 0.00 0.00
8. Haryana 12966.12 5264.78 8491.96 26722.86 0.00 0.00 0.00 0.00
9. Himachal Pradesh 258.29 18.23 18.23 294.75 207.01 63.53 63.53 334.08
10.  Jharkhand 3790.88 11400.47 11400.47 26591.82 0.00 0.00 0.00 0.00
11. Karnataka 14257.44 31091.91 31091.91 76441.26 4228.98 2819.63 2819.63 9868.23
12. Kerala 0.00 0.00 0.00 0.00 246.96 181.12 181.12 609.21
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13. Madhya Pradesh 39597.61 123915.85 123915.85 287429.30 5423.43 2984.14 2984.14 11392.38
14. Mabharashtra 57126.73 168784.30 168784.30 394695.33 3332.28 9464.17 9464.17 22260.62
15.  Manipur 73.88 142.69 142.69 359.25 0.00 0.00 0.00 0.00
16. Meghalaya 1.04 1.01 1.01 3.05 0.00 0.00 0.00 0.00
17. Odisha 13769.48 19742.17 19742.17 53253.81 0.00 0.00 0.00 0.00
18. Rajasthan 22518.72 107826.79 107826.79 238172.31 361.80 1895.96 1895.96 4153.71
19. Tamil Nadu 567.21 226.19 226.19 1019.38 0.00 0.00 0.00 0.00
20. Telangana 6105.08 5391.42 5391.42 16887.91 2791.25 1799.36 1799.36 6389.98
21. Tripura 4.92 0.06 0.06 5.05 0.00 0.00 0.00 0.00
22. Uttar Pradesh 26550.42 20166.10 20166.10 66882.62 137.59 178.87 178.87 495.32
23. Uttarakhand 579.36 2.79 2.79 584.94 891.50 541.77 541.77 1975.04
24. West Bengal 10624.78 6602.06 9426.79 26653.63 17.88 5.44 5.44 28.76

TotaL 269159.16 669033.54 684784.70 1622977.45 28164.97 34213.40 34213.40 96592.44
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Budgetary provision for women farmers

182. SHRI P. L. PUNIA: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(a) whether Government has any proposal to make budgetary provision for women
farmers to meet their specific needs and to achieve socio-economic and technology

empowerment, if so, the details thereof;

(b) whether Government has taken steps to ensure flow of funds to the tune of
30 per cent for the benefit of women farmers under all centrally sponsored schemes

for development of Agricultural sector, if so, the details thereof; and

(c¢) whether Government has conducted any study on women participation and

their contribution to agriculture in the country, if so, the outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) Yes, Sir. The
guidelines of various Schemes including Support to States Extension programmes for
Extension Reforms, National Food Security Mission, National Mission on Oilseed
and Oil Palm, National Mission on Sustainable Agriculture, Sub-Mission for Seed
and Planting Material, Sub-Mission on Agricultural Mechanization and Mission for
Integrated Development of Horticulture stipulate that States and other Implementing
Agencies are required to incur at least 30% expenditure on Women Farmers. ‘Mabhila
Kisan Sashaktikaran Pariyojana (MKSP), which is a sub-component of National Rural
Livelihood Mission (NRLM), has special budgetary provisions to meet the specific
need of women farmers and help them achieve socio-economic and technology
empowerment. Funding support to the tune of up to 60% (90% for North Eastern

States) for such projects is provided by the Government of India.

(c) Government has not conducted any such study. Nevertheless, workforce
participation rate as reflected in Census 2011 Report indicates women’s participation

and contribution in agriculture sector, both-as agricultural labourers and cultivators.

Soil Testing Labs in Andhra Pradesh and Telangana

183. SHRI C. M. RAMESH: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether it is a fact that even a single Soil Testing Lab (STL) has not been

sanctioned for Andhra Pradesh and Telangana, if so, the reasons therefor;

(b) the criteria adopted in sanctioning of Soil Testing Labs and Mobile Soil
Testing Labs; and
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(¢c) whether it is also a fact that some States have been sanctioned more STLs,
if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) to (c¢) State Government
of Andhra Pradesh has been sanctioned 17 Soil Testing Labs (STLs) (5 static + 12
mobile labs) and Telangana has been sanctioned 3 mobile STLs under Soil Health
Management (SHM) Scheme.

Under SHM Scheme, funds allocation is made to States on the basis of net area
sown. Based on funds allocation, State Governments submit Annual Action Plans.
The Annual Action Plans are examined and approved by the Executive Committee
set up at the Department of Agriculture, Cooperation and Farmers Welfare.

Use of space technology and Geo informatics for
assessment of damage to crops

184. SHRIMATI VIPLOVE THAKUR: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether Government has launched a pilot project called Kisan Crop Insurance

using space technology and Geo informatics, if so, the salient features of the project;
(b) the names of States covered under the said Pilot project;

(c) whether the project will help in assessment of damage to crops of apple,

pear, mango, peach, etc.;

(d) if so, the details thereof and whether Government proposes to cover Himachal
Pradesh under the project; and

(e) if so, by when and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) to (¢) Yes, Sir. The
Government has launched a pilot project called KISANC (C(K)rop Insurance using
Space technology and geo informatics). The project aims to use high resolution
remote sensing data (from Satellite and Unmanned Aerial Vehicle-UAV) for better
yield estimation and is being implemented by Mahalanobis National Crop Forecast
Centre (MNCFC). The objectives of Project are:—

- To explore use of remote sensing derived yield zones data for planning of

Crop Cutting Experiments (CCEs).
- To explore the use of UAV based high resolution imaging for crop assessment.

- To develp a composite (Weather cum Remote Sensing based) crop yield

assessment model.



114 Written Answers to [RAJYA SABHA] Unstarred Questions

- To formulate optimum sampling plan for CCEs.
- To provide yield estimates at block level.

- To develop/evaluate an approach/index for index-based insurance.

The pilot study was carried out in 4 districts (1 district each) in 4 States (Haryana,
Karnataka, Madhya Pradesh and Maharashtra) during Kharif 2015 and 8 districts
(2 districts each) during Rabi 2015-16 season for rice, wheat and Rabi sorghum crops.
Perennial horticultural crops like apple, pear, mango, peach etc. are not considered
under this pilot study due to issues like multipicking nature of these crops and
non-availability of past yield data. Hence, Himachal Pradesh was not included in
the study for these crops.

Shortage of organic manure for farming

185. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether it is a fact that mechanization of farming has led to a decrease in
domestication of cattle by farmers resulting in insufficient availability of cow dung

manure for farming;

(b) whether cow dung manure has scientifically proved to be better than chemical
fertilizers for crops and soil both; and

(c) the special incentives Government has planned to meet the shortage for
domestication of cattle by farmers in large number, not only to have milk and its
byproducts, but also organic manure in sufficient quantity to be used in agriculture?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) As per the country’s
census record, the cattle population is increased from 155.3 million (1951) to 190.90
million (2012). The cattle population in different years is enclosed as Statement (See
below). Taking into consideration of decreasing trend of cattle population 204.58 million
(1992) to 190.90 million (2012) there is minor impact observed on domestication of
cattle by farmers which may be due to farm mechanization as one of the reason.

(b) As per the study of ICAR, the response to the fertilizers could be raised
significantly with balanced application of fertilizer nutrients along with organic
manures. The average response ratios (kg grain/kg nutrient) were 8.1, 10.1, 12.8 and
15.2 respectively under N, NP, NPK and NPK+FYM. Besides, it corrects micro and
secondary nutrient deficiencies in soils, enhances nutrient-use efficiency, maintains

soil health and enhances crop yields and farmers’ profitability.

The organic materials most commonly used which include Farm Yard Manure
(FYM), animal wastes, crop residues, urban organic wastes, green manures, bio-gas
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spent slurry, microbial preparations, vermin-compost and biodynamic preparations

improve the soil conditions and fertility.

(¢) In order to compliment and supplement the efforts made by the State
in preservation and development of bovine population the Department of Animal
Husbandry, Dairying and Fisheries (DAHD&F) has formulated various Programmes
and Schemes such as National Programme on Bovine Breeding and Rashtriya Gokul
Mission and also set up National Kamdhenu Breeding Centre and further in order to
improve productivity and enhance milk production the Government has also introduced
National Mission on Bovine Productivity (NMBP) and National Diary Plan Phase-I
(NDP-I).

The Department of Agriculture, Cooperation and Farmers Welfare (DAC&FW)
is also encouraging for preparing organic manure from bio-waste under the Capital
Investment Subsidy Scheme (CISS) of “National Mission for Sustainable Agriculture
(NMSA)” Programme. Under this Scheme, the financial assistance is provided @ 100%
upto a maximum limit of ¥ 190.00 lakh to State Government/Government Agencies
and @ 33% upto a maximum limit of ¥ 63.00 lakh per unit to individuals/private
agencies through NABARD as capital investment for setting up of mechanized Fruit/

Vegetable market waste/Agro waste compost production unit of 3000 TPA production
capacity.

The Government is also promoting on-farm production of vermi-compost through
various Schemes of DAC&FW such as Soil Health Management of National Mission
for Sustainable Agriculture (NMSA), Mission for Integrated Development of Horticulture
(MIDH), Paramparagat Krishi Vikas Yojana.

Statement

Cattle Population (in million)

Category 1951 1956 1961 1966 1972 1977 1982 1987 1992 1997 2003 2007 2012
of
Bovines

Cattle 1553 158.7 175.6 176.2 1783 180 192.45 199.69 204.58 198.88 185.18 199.08 190.90

Source: DAHD&F

Assistance to Himachal Pradesh for promoting fruit crops

186. SHRIMATI VIPLOVE THAKUR: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether Government has fixed any target for production of fruits and
vegetables in various States of the country, including Himachal Pradesh, during the

current Five Year Plan period, if so, the details thereof;
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(b) the details of the fruits and vegetables production in various States, including
Himachal Pradesh, during the last three years and the current year; and

(c) the details of assistance likely to be provided by Government to Himachal
Pradesh for promotion of fruit crops during the current Five Year Plan period?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) For the Twelf plan
period, the overall target for enhancement of production of horticultural crops was
fixed at 310 million metric ton in the country. This target was to be achieved by
2016-17 by various States of the country including Himachal Pradesh.

To achieve this target, States in turn prepare detailed Annual Action Plan (AAP)
under Mission for Integrated Development of Horticulture (MIDH), fixing targets for
various activities for promotion of horticulture.

(b) The details of fruits and vegetables production in various States, including
Himachal Pradesh, during the last three years and the current year is given in the
Statement (See below).

(¢) The details of assistance provided by Government to Himachal Pradesh for

promotion of fruit crops during the current Five Year Plan period is as under:

® in lakh)
Year Total allocation Gol Share Release
2012-13 3000 3000 2755.41
2013-14 3200 3200 2618.59
2014-15 4800 4800 4241.66
2015-16 3444.44 3150 2449 .4
2016-17 3555.6 3200 2125

Statement

Details of State-wise production of fruits and vegetables, production in

various States, including Himachal Pradesh

[Production in '000 Tonnes]

States/UTs 2012-13 2013-14 2014-15 2015-16 (Final Est.)

Fruits Veg. Fruits Veg. Fruits Veg. Fruits Veg.

1 2 3 4 5 6 7 8 9

Andhra Pradesh 13939.1 12104.7 10510.6 8149.8 9121.6 4592.6 10088.8 5442.8
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1 2 3 4 5 6 7 8 9
Arunachal 312.2 37.6 3213 35.0 3314 41.0 306.3 33.0
Pradesh
Assam 2073.8 3415.1 2007.8 3031.9 2030.1 4469.7 2077.8 3821.7
Bihar 42492 163257 4013.6 15097.8 3990.0 14467.1 4230.6 14400.1

Chhattisgarh 17023 49939 1930.2 54659 2071.1 58123 22947 63184

Gujarat 8413.2 10520.7 8002.0 11571.2 8300.6 11861.2 8477.2 13401.4
Haryana 516.1 50113 5549  5565.9 703.7  5305.6 0.0 61294
Himachal 555.7  1521.1 866.3  1635.9 7519 1585.4 928.8 17152
Pradesh

Jammu and 1742.1 13955 20739 13955 17794 13955 21157 1386.4
Kashmir

Jharkhand 889.7 43254 890.0  4238.1 898.1 42793 961.2 33738
Karnataka 6619.6 78419 66524 7500.7 6799.9 88284 7023.7 7804.6
Kerala 25839 34469 2889.5 35727 2554.1 1645.1 25329 2088.7

Madhya Pradesh 5450.0 12574.0 5696.0 13019.3 6119.0 14199.0 5783.1 15568.3
Maharashtra 9785.0 8008.0 13457.9 10161.8 11089.5 8783.0 9749.8 9452.1

Manipur 440.6 219.8 515.7 271.0 521.6 268.0 467.8 316.5
Meghalaya 316.6 403.4 348.0 5153 377.2 534.0 395.4 494.9
Mizoram 292.9 236.7 343.9 254.1 350.9 273.8 330.3 179.0
Nagaland 276.0 207.7 411.0 492.4 411.0 492.4 374.1 494.6
Odisha 22104 9464.0 21483 9433.7 21565 9413.5 23869 87555
Punjab 1502.5 3782.6 15412 3936.2 16446 4167.6 17909 4301.6
Rajasthan 716.8 873.5 581.8  1114.1 735.6  1433.2 681.6  1986.7
Sikkim 24.0 132.5 24.0 134.5 0.0 130.1 23.5 106.9

Tamil Nadu 6699.9  7897.9 73699 8678.8 59639 7521.0 6635.1 6976.1
Telangana 4441.0 36473 5287.7 30053 43199 31954
Tripura 697.9 754.1 786.4 780.5 819.1 811.1 854.0 793.2
Uttar Pradesh 5176.1 19571.6  6887.5 18545.0 7559.0 26120.2 10296.1 26251.0
Uttarakhand 805.7 1059.6 678.5 1016.8 786.0  1109.7 659.1 945.4
West Bengal 31725 25466.8 2909.7 23045.0 3313.7 26354.6 3516.7 22825.4
Others 121.5 594.8 124.0 590.7 134.2 578.6 143.2 505.8

TotAL 81285.3 162186.6 88977.1 162896.9 86601.7 169478.2 89445.2 169063.9

Source: Horticulture Statistics Division, DAC&FW.
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Promotion of fruit production in Maharashtra

187. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether it is a fact that Maharashtra is far behind in fruit production, except
for banana, oranges and grapes in organized manner in comparison to other States

despite potential, if so, the reasons therefor; and

(b) whether Government has initiated any programme/scheme for increase in
fruit production in Maharashtra or there is something in store for the near future,
which may go a long way in further improvement of the economic condition of the

farmers?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) As far as fruits
production in the country is concerned, the State of Maharashtra was at first position
during 2013-14 and 2014-15. However, during 2015-16, it was at third position in total
fruit production in the country. The area and production of total fruits in Maharashtra
has declined during 2014-15 and 2015-16 mainly due to drought condition in the

State during these years.

(b) The Government is taking several steps to ensure enhanced quality and
productivity of fruits and vegetables in all the States including Maharashtra. Some

of these steps are as under:—

e In order to boost the production of vegetables and fruits in the country,
Government is implementing a Scheme called “Mission for Integrated
Development of Horticulture” (MIDH) which provides support to all the
States including Maharashtra, for production of quality planting material,
improved quality seed production, rejuvenation of senile orchards, protected
cultivation, creation of water resources, creation of infrastructure to
prevent post harvest losses of horticultural crops, adoption of Integrated
Nutrient Management (INM)/Integrated Pest Management (IPM) and

organic farming including insitu generation of organic inputs.

e Government is also providing assistance to farmers for increasing
horticulture production under the Rashtriya Krishi Vikas Yojana (RKVY)

Scheme.

e Government of Maharashtra, in particular, has been implementing area
expansion programmes like Employment Guarantee Scheme (EGS) since
1990-91 and Maharashtra Rural Employment Guarantee Scheme (MREGS)
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since 2011-12 for development of various dry land and irrigated fruit
crops on the basis of 100% subsidy starting from planting stage up to

3 years maintenance of fruit orchard.
Scheme for development and production of fodder

188. SHRI PARIMAL NATHWANI: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether Government has formulated any scheme/programme for the
development and production of animal fodder, especially in the context of prevailing

widespread drought in various States, if so, the details thereof;

(b) whether pasture land in villages is on the decline on account of degradation
and/or encroachment resulting in scarcity of animal fodder, if so, the details thereof;

and

(¢) the details of rural pastures/grazing land, State-wise, along with action taken

for removal of encroachment on such land at the earliest?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI SUDARSHAN BHAGAT): (a) Department of Animal
Husbandry, Dairying and Fisheries (DADF), Government of India has already taken
necessary steps to increase fodder production in various parts of the country by
providing financial assistance to the farmers/Co-operatives through the States/UTs
under Centrally Sponsored National Livestock Mission with a Sub Mission on Feed

and Fodder Development under the following components.

Sl. No. Name of the Components

1. Fodder Production from Non-forest Wasteland/rangeland/grassland/non-

arable land
2. Fodder Production from Forest land
3. Fodder Seed Procurement/Production and Distribution
4, Introduction of Hand Driven Chaff-Cutter
5. Introduction of Power Driven Chaff-Cutter

6. Distribution of Low Capacity, Tractor Mountable Fodder Block Making

Units, hay baling machines/reapers/forage harvesters
7. Establishment of Silage Making Units

8. Establishment of by-pass Protein Production Units
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SI. No. Name of the Components

9. Establishment of Area Specific Mineral Mixture/Feed Pelleting/Feed

Manufacturing Unit.

10. Establishment/Modernization of Feed Testing Laboratories

Additional Fodder Development Programme (AFDP) as a Sub-Scheme of Rashtriya
Krishi Vikas Yojna (RKVY) of Department of Agriculture, Co-operation and Farmers
Welfare is also being operational since 2014-15 to mitigate the adverse impacts
of drought in drought affected States which is continuing during the current year
2016-17 with a budgetary allocation of X 100 crore.

(b) and (c) As per the latest report furnished by Directorate of Economics and
Statistics Department of Agriculture, Co-operation and Farmers Welfare in their
Land Use Statistics, there is marginal decrease in the total permanent pasture and
other grazing land in the country from 10,311 Thousand Ha. in 2011-12 to 10,256
Thousand Ha in 2013-14. State-wise area under pasture and other grazing land in

the country are given in the Statement (See below).

The responsibility to safeguard against encroachment of land lies with the State
Governments. However, under National Livestock Mission financial assistance is
provided to the State Governments and Union Territories for fodder production from
Non-forest wasteland/rangeland/grassland/non-arable lands. These funds can be utilised

for conservation and development of pasture lands.
Statement
State-wise area under pasture and other grazing land in the country

(in thousand Ha.)

States/UTs 2011-12 2012-13 2013-14
Andhra Pradesh 553 515 212
Arunachal Pradesh 18 18 18
Assam 160 160 168
Bihar 16 16 15
Chhattisgarh 863 861 882
Goa 1 01 1
Gujarat 851 851 851

Haryana 28 25 26
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States/UTs 2011-12 2012-13 2013-14
Himachal Pradesh 1508 1508 1510
Jammu and Kashmir 123 114 114
Jharkhand 121 114 114
Karnataka 908 908 906
Kerala 0 0 0
Madhya Pradesh 1321 1286 1291
Maharashtra 1244 1245 1242
Manipur 1 1 1
Meghalaya

Mizoram 5 5 5
Nagaland

Odisha 508 536 524
Punjab 4 5 5
Rajasthan 1694 1694 1694
Sikkim

Tamil Nadu 110 110 110
Telangana 302
Tripura 02 02 1
Uttarakhand 199 192 192
Uttar Pradesh 66 66 65
West Bengal 4 3 2
Union Territories

Andaman and Nicobar Islands 4 4 4
Chandigarh

Dadra and Nagar Haveli 1 1 1
Daman and Diu 0

Delhi 0 0

Lakshadweep 0

Puducherry 0 0

ToTtAL 10311 10240 10256
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Monsoon failure in Tamil Nadu

189. SHRI A. VIJAYAKUMAR: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether Government is aware of the monsoon failure in Tamil Nadu;

(b) if so, whether any evaluation has been conducted to assess the damage

caused due to drought in Tamil Nadu; and

(c) whether it is a fact that there was no prior forecast of monsoon failure by
IMD, if so, the action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI S. S. AHLUWALIA): (a) to (c) As reported by India
Meteorological Department (IMD), Tamil Nadu received deficit rainfall (-19% of
Long Period Average) during South West Monsoon (June — September, 2016) and
deficit rainfall of 62% Long Period Average during North East Monsoon (October
— December, 2016). The State Government declared drought in all the 32 districts
in the State and submitted a Memorandum seeking Central assistance of ¥ 39565.00
crores. An Inter-Ministerial Central Team has recently visited the affected areas in the
State for assessment of the drought situation and requirement of financial assistance.

Further action will be taken in accordance with the established procedure.
Unscientific and excessive use of pesticides

190. SHRI A. K. SELVARAJ: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether it is a fact that the problems associated with the unscientific and

excessive use of pesticides have not been addressed properly by Government;

(b) whether it is also a fact that the system for registration of pesticides does

not address the systemic deficiency; and

(¢) whether Government is considering to review the Insecticides Act, 1968 as
the pesticide sector needs better regulation to safeguard the environment and public
health, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) The Insecticides
Act, 1968 has been enacted to regulate the import, manufacture, sale, transport,
distribution and use of insecticides with a view to prevent risk to human beings or
animals, and for matters connected therewith. As per provision under Section 5 of
the Act, the Government has constituted Registration Committee (RC). The Committee
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registers pesticides after considering the data on different parameters such as chemistry,
bio-efficacy, toxicity, packaging and processing to ensure efficacy and safety to human
beings and animals. If pesticides are used as per approved label claims they do not
cause any hazard to human beings, live stocks and matters related therewith. In
addition, to sensitize farmers about indiscriminate use of pesticides, the Government
is implementing “Strengthening and Modernization of Pest Management Approach
in India” through 35 Central Integrated Pest Management Centres (CIPMCs) of
Directorate of Plant Protection Quarantine and Storage established across the country
with an aim to promote Integrated Pest Management (IPM) approach. CIPMCs inter
alia, produce biological agents for release in the fields, conserve natural bio-control
agents, promote bio-pesticides as an alternative to chemical pesticides and advocate
judicious and safe use of chemical pesticides as a last resort. These activities are
implemented through Farmers Field Schools (FFSs), 2 days and 5 days training
programmes and season long training program for State Agriculture Extension Officers
and NGOs/Private Bodies. A ‘Grow Safe Food’ campaign has been initiated to carry
the message of safe and judicious use of pesticides to farmers and other stakeholders.
Package of practices for control of pests and diseases in 87 crops have been revised
to include techniques to reduce dependence on chemical pesticides and encourage
use of bio-pesticides and other alternative plant protection measures. Further, the
State Agriculture authorities are sensitized on judicious use of pesticide and enforce

regulatory provisions with regard to pesticides in the Zonal and National Conferences.

The Pesticides Management Bill, 2008 is pending in the Parliament with a view
to substitute the Insecticides Act, 1968. The Bill, infer alia, has proposed time bound
safe disposal of pesticides and more stringent punishment for import, manufacture,

sale etc. of spurious/misbranded/sub-standard pesticides.
Decline in production of foodgrains due to drought

191. DR. K. V. P. RAMACHANDRA RAO: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether foodgrains production has come down during the last two years due

to drought conditions, if so, the details thereof; and

(b) the number of reported farmer's suicides during the last two years,

State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI S. S. AHLUWALIA): (a) On account of deficit/deficient
rainfall during monsoon season, unseasonal rains/hailstorms and adverse temperature

conditions etc., the production of foodgrain during 2014-15 and 2015-16 declined to
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252.02 million tonnes and 252.22 million tonnes respectively as compared to record

foodgrains production of 265.04 million tonnes achieved during 2013-14.

(b) As per latest Report on ‘Accidental Deaths and Suicides in India’ of National
Crime Record Bureau (NCRB), Ministry of Home Affairs, the details of State-wise
number of reported farmers/cultivators suicides during 2014 and 2015 are given in

the Statement.
Statement

State/UT-wise number of reported farmers/cultivators suicides
during 2014 and 2015

Sl.  State/UT Number of reported suicides
No. 2014 2015
1 2 3 4
1.  Andhra Pradesh 160 516
2. Arunachal Pradesh 0 7
3. Assam 21 84
4. Chhattisgarh 443 854
5. Gujarat 45 57
6. Haryana 14 28
7. Himachal Pradesh 32 0
8. Jammu and Kashmir 12 0
9. Karnataka 321 1197
10. Kerala 107 3
11. Madhya Pradesh 826 581
12. Maharashtra 2568 3030
13.  Manipur 0 1
14. Meghalaya 0 2
15. Odisha 5 23
16. Punjab 24 100
17. Rajasthan 0 3
18. Sikkim 35 15
19. Tamil Nadu 68 2
20. Telangana 898 1358
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1 2 3 4
21. Tripura 0 1
22. Uttar Pradesh 63 145
23. Andaman and Nicobar Islands 8 0

ToTAL 5650 8007

Source: Report on 'Accidental Deaths and Sucides in India' of National Crime Records Bureau,
M/o Home Affairs.

Providing market intelligence to farmers

192. SHRI P. BHATTACHARYA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether several State Governments have submitted a Memorandum to Central
Government to provide market intelligence to farmers to help them to get remunerative

prices for the agricultural produce;
(b) if so, the details thereof, along with the status of the proposal; and

(¢) whether a demand has also been made for setting up an Indian Council of
Agriculture Research (ICAR) unit in the region to study and solve the problems of
farmers in the country?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI S. S. AHLUWALIA): (a) and (b) No such proposal
has been received from any State Government. However, Ministry of Agriculture
and Farmers Welfare is implementing Marketing Research and Information Network
(MRIN) Scheme since March, 2000 under which daily price and arrival data
from Agricultural Produce Market Committees (APMCs) is being captured on the
Agmarknet portal. This scheme has the coverage of 3288 markets spread all over
the country and more than 2700 markets are reported in December, 2016. Efforts
are made to provide latest and live mandi prices to farmers and other stakeholders
to take appropriate marketing decisions The price data is disseminated through Kisan
Call Centres, Kisan Suvidha and Agrimarket mobile Apps. The latest mandi prices
are displayed on the DD Kisan portal on scrolling mode. Agmarknet data is hosted
on open data platform and intended users are obtaining live mandi prices from the
portal (data.gov.in). Spot and Future prices are provided through Price Ticker Boards
in the major APMC Markets.

(¢) There is no proposal to set up additional units of Indian Council of Agriculture
Research (ICAR). The Social Science Network Project on Market Intelligence is

currently being implemented in 14 State Agricultural Universities and ICAR Institutes
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with the capacity to provide pre-sowing and pre-harvest price forecasts to the farmers

for selected agricultural commodities.

Distress sale of pulses

193. SHRI D. RAJA: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(a) whether it is a fact that the increase in Kharif production of pulses has

resulted in sharp drop in their prices, falling even below the MSP in several mandis;

(b) whether it is also a fact that due to lack of effective procurement mechanism,
the farmers are compelled to distress sale of their produce; and

(c) if so, the details thereof and the steps proposed to be taken to set in place
an urgent procurement mechanism to avert imminent misery to farmers growing

pulses?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI S. S. AHLUWALIA): (a) to (c) Some Reports indicate
that prices of Kharif pulses in some of the mandis are ruling below Minimum
Support Price (MSP). However, in most of the mandis prices are above the MSP.

Government implements Price Support Scheme (PSS) and Price Stabilization Fund
(PSF) for procurement of pulses directly from the farmers through Central agencies
viz. National Agricultural Cooperative Marketing Federation of India (NAFED),
Small Farmers’ Agri-business Consortium (SFAC), Central Warehousing Corporation
(CWC), National Cooperative Consumers’ Federation of India Limited (NCCF) and
Food Corporation of India (FCI). The procurement of pulses is undertaken by these
Central agencies at MSP as and when prices fall below MSP.

Procurement of Kharif pulses viz. Tur, Moong and Urad for Kharif Marketing
Season of 2016-17 (as on 30.01.2017) is given below:

Pulses Procurement (Metric Tonnes)

FCI NAFED SFAC Total
Tur 34663.58 82848.53 14228.76 131740.87
Moong 53714.40 124485.18 26226.88 204426.46
Urad 17856.81 55750.87 9627.77 83235.45
TotaL 106234.80 263084.57 50083.41 419402.78

Adoption of scientific and modern farming

194. SHRI RAJEEV SHUKLA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:
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(a) whether any steps have been taken to improve technical competence of

farmers, if so, the details thereof; and

(b) the details of steps taken, if any, to promote scientific farming and adoption

of modern approach to agriculture by farmers?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI S. S. AHLUWALIA): (a) and (b) The Indian Council
of Agricultural Research (ICAR) has established a network of 663 Krishi Vigyan
Kendras (KVKs) at district level in the country aiming at capacity development of
farmers in view of their location specific requirements. The KVKs impart training
to farmers to improve their skills for improved farming. Besides, the Government
has started several schemes/programmes to promote scientific farming and adoption

of modern approach by farmers. Such modern approaches are as follows:—

e Per drop more crop to enhance the water use efficiency through Pradhan
Mantri Krishi Sinchai Yojana (PMKSY).

e Covering the risk of crop failure and minimise the monetary loss by Pradhan
Mantri Fasal Bima Yojana (PMFBY).

e Promotion of organic farming through Paramparagat Krishi Vikas Yojana and

Organic Value Chain for North Eastern Region.
e Maintaining soil health by promotion of Soil Health Cards Scheme.

e Flectronic mode of transactions of agricultural commodities by electronic
National Agriculture Market (eNAM).

e Enriching farmer scientist interfaces through Farmer FIRST programme.
e Entreprencurial development of rural youth through Attracting and Retaining
Youth in Agriculture (ARYA).

Throwing away of potatoes and tomatoes by farmers

195. SHRI KIRANMAY NANDA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether Government is aware that agricultural produces like tomato and
potato are being thrown away by farmers in some parts of the country as they are

not getting even handling charges of their produce, due to demonetization;
(b) if so, the details of Government plan to protect farmers' economy; and

(c) if not, whether Government wishes to find out about poor marketing system of
agriculture produce to ensure farmers’ interest in tune with Government's commitment

to double the farmers' income?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) As per the data available
with the Government of India, the price trends of potato and tomato during the year
2014, 2015 and 2016 always showed declining trend during the months of November
and December. The modal prices of both potato and tomato have been reported by

and large above their production costs during the demonetization period.

(b) and (c) In order to protect the interest of farmers, the Government announces
Minimum Support Price (MSP) for agricultural crops. However, potato and tomato
are not covered under MSP. Government of India implements Market Intervention
Scheme (MIS) for procurement of horticultural and agricultural commodities including
potato and tomato which are perishable in nature and not covered under Price
Support Scheme (PSS). The objective of the intervention is to protect the farmers
from making distress sale in the event of bumper crop during the peak arrival
period when the prices tend to fall below economic levels and cost of production.
The condition is that there should be either at least a 10% increase in production
or a 10% decrease in the ruling market prices over the previous normal year. The
scheme is implemented at the request of a State/UT Government which is ready to
bear 50% of the loss (25% in case of North Eastern States), if any, incurred on

its implementation.
Suicide by farmers in Maharashtra

196. SHRI ANIL DESAI: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(a) whether spate of farmers' suicide in Vidarbha, particularly in Yavatmal and

Pimpri Buti is on the rise;

(b) if so, the number of suicides taken place in Maharashtra in the last two

years; and

(¢) the concrete steps Government is taking to address the woes of debt ridden

farmers whose crops have failed in the region?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) The National
Crime Records Bureau (NCRB) under the Ministry of Home Affairs compiles and
disseminates information on suicides, in its publication titled ‘Accidental Deaths and
Suicides in India’ (ADSI). These Reports on suicides upto 2015, are available at its
website. As per ADSI Reports for the years 2014 and 2015, the total number of
suicides by farmers and agricultural labourers in the State of Maharashtra is 4,004
in the year 2014 and 4,291 in the year 2015. The ADSI Report does not provide
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district-wise data on the suicides occurring in the States.

(c) Agriculture, including agricultural indebtedness, being a State subject, the State
Governments take appropriate measures for development of agriculture in the State.
However, Government of India supplements the efforts of States through appropriate
policy measures and budgetary support.

Disbursement of relief to the farmers who lose their crops in various parts of the
country is implemented by the State Governments. For such purposes, the States have
been made available funds under State Disaster Response Fund (SDRF). While SDRF
ensures ready availability of funds with the States for taking immediate measures
in the wake of natural calamities, assistance from National Disaster Response Fund
(NDRF) is, over and above SDRF, for natural calamities of severe nature and is
considered on the basis of Memorandum received from the State Governments in
accordance with established procedure. The assistance from SDRF and NDRF is in
the form of relief and not compensation. Responsibility of distribution of relief rests

with the State Government.

The Government is implementing the Pradhan Mantri Fasal Bima Yojana (PMFBY)
from Kharif 2016. PMFBY has addressed all the shortcomings in the earlier schemes
and is available to the farmers at very low rates of premium. This scheme would
provide insurance cover for all stages of the crop cycle including post-harvest risks
in specified instances. The Government also provides interest subvention of 3% on
short-term crop loans up to ¥ 3.00 lakh. Presently, loan is available to farmers at
an interest rate of 7% per annum, which gets reduced to 4% on prompt repayment.
Further, under Interest Subvention Scheme 2015-16, in order to provide relief to
the farmers on occurrence of natural calamities, the interest subvention of 2% shall
continue to be available to banks for the first year on the restructured amount. The
benchmark for initiating relief measures by banks has also been reduced to 33%

crop loss, in line with the National Disaster Management Framework.

Minimum Support Price (MSP) is also notified for both Kharif and Rabi crops
based on the recommendations of the Commission on Agriculture Costs and Prices
(CACP). The Commission collects and analyses data and recommends MSP. In
addition, the Government has declared bonus on pulses for Kharif 2016 over and
above the MSP. Even last year, the Government offered bonus over and above the

MSP in case of pulses.

The Government undertakes procurement of wheat and paddy under its ‘MSP
operations’ to protect the interests of the farmers. In addition, Government implements
Market Intervention Scheme (MIS) for procurement of agricultural and horticultural

commodities not covered under the MSP on the request of State/UT Government.
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The MIS is implemented in order to protect the growers of these commodities from
making distress sale in the event of bumper crop when the prices tend to fall below

the economic level/cost of production.
Training in modern farming technology

+197. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether Government has prepared any plan for adopting advanced farming
keeping in view the small land holdings of farmers, if so, the details thereof and if

not, the reasons therefor; and

(b) whether Government has been running any scheme to impart training to
farmers with regard to farming with the help of modern technology in Rajasthan, if

so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI S. S. AHLUWALIA): (a) and (b) Yes, Sir. Government
is giving top priority to assist farmers in adopting improved farming practices
through demonstrations, farmers’ trainings and subsidized inputs. In order to propagate
improved crop production technologies in the country, Government of India has been
implementing various crop development programmes, such as National Food Security
Mission (NFSM), National Mission on Oilseeds and Oil Palm (NMOOP), Rashtriya
Krishi Vikas Yojana (RKVY), Mission for Integrated Development of Horticulture
(MIDH), Sub Mission on Agricultural Mechanization (SMAM) and National Mission
on Sustainable Agriculture (NMSA). The details on these schemes are available on

website (www.agricoop.nic.in).

In addition, the Government has also setup